
.-r 

Second Series Vol. LII - No.  29 

LOK SABHA 

DEBATES 

(Thirteenth Session)

(Vol. LII contains Nos. 21 - 30)

LOK SABHA SECRETARIAT 

NEW DELHI 

Price : Rs. 1.00

Friday, March 24, 1961 
Chaitra 3, 1882 (Saka)



iv 

No. a8.-Thurs~y. March :I], 1961/Chaitra :1,188] (SaJea)-

Oftl Answers to Questions-
Starred Questions Nos. 1047, 1048, 1046, 1049, 10SO, 10SZ to loS8, 1061, 106~ 

and 100S 

Written Answers to Questions-
Starred Questions Nos. 1044, 104S, 1051, 1059, 1060, 100z, 1064 and 1066 to lC~() 

Unstarred Questions Nos. 2138 to 2181 and 2183 to 2206 
Statement by Minister-

Allotment of land acquired by Government in Delhi 
Papers laid on the Table 
EstirJlltes CI):nnittee-

Hundred and Tenth Report 
Demands for GrmtB 

Ministry of Information and Broadcasting 
Ministry of Law 

Dally Digest 

No. 29.-Priday, March :14, 1961/Chaitra :13, 1883 (Sakl.l)-

Oral Answers to Questions-
Starred Questions Nos. 1081 to loSS, 1087 to 1094 and 1097 
Short Notice Question NO.9 

Written Answers to Questions-
Starred Questions Nos. 1086, 100S, 1096 and 1098 to 1107 
Unstarred Questions Nos. 2207 to 2258 and 2260 to 2269 

Statement rI. Commonwealth Prime Ministers' Conference 
Papes lald on the Table 
Estimates Committee-

Hundred and Nineteenth Report 
Business of the House 
Demands for Grants-

Ministry of l.aw 
Committee on Private Members' Bills and Resolutions-

Eightieth Report 
R •• Estate Duty (Amendment) Bill 

Billa Introduced-
I. Gift Tax (Amendment) Bill, 1961 (A",,"""',1Il of SlCti01U n. 23, 2S, ::6 and 

3S) by Shri Ram Kriahan Gupta 
Z. Indian Post Office (Amendment) Bill, 1961 (AWNI'Id",,1Il of SlCtions 68 M;d 6 

by Shri Ram Kriahan Gupta 
3. Subsidiary Banks Merger BUI, 1961 by Shri Ram Knahan Gupt 
4 Olnstitudon Amendment BUI, 1961 AmoncIment of Artica! 236 by Sbri 

C. R. Pattabhi Raman 
Industrial Disputes (Amendment) BIll-Withdrawn 

(lru"tion 0/_ Cha"" VAA by Sirri T. B. Vittal Rae 
Motion to consider 

i'revention of Hydrogenation of Oil. Bill by Sirri ,Irultlll SiMa 
Motion to consider 

Dally Diacst 

CoLUMNS 

67U-3S 
673S-74 

6775 
6775-6948 i;' 
677S-6867 
6867-6948 

6949-54 

6955-91 
6991-97 

6998-7007 
7007-44 
704S~2 

7062-63 

7063-64 ~ 7064-67 

7067-7138 

7138 
7138-39 

7139 

713!r-40 
7140 

71.fo-4l 
7141-71 
7141-71 

717'-44 
119S-'POZ 



LOK SABHA DEBATES 

LOK SABRA 

I'ridall, March 24, . 1961jChaitra 3, 
1883 (Saka). 

The -Lok Sabha met at Eleven of the 
Clock. 

[MR. SPJ:AXJ:R in the Cair] 

MEMBER SWORN 

Mr. Speaker: Secretary may call 
out the name of the Member who has 
CIODle to take the oath or affirmation 
UDder the Constitution. 

Secreta.r,: Shri Dayin, Ering. 

The Minister of ParUamental'7 
A«airs (Shri Satya Narayan SInha): 
Sir, I am glad to introduce to you and 
to the House through you, Shri Daying 
Ering, who has been nominated by the 
President and who comes from the 
North East Frontier Tract in Part :b 
Tribal Areas in Assem.. 

r Shri Daying Ering then made and 
aubscribed an oath in English and 
took his seat in the House]. 

ORAL ANSWERS TO QUESTIONS 

Eftlciency and Performance Audlt 

-1081. Shri Barish Chandra MathlU': 
Will the Prime Minister be pleased to 
state what steps, if any, have been 
taken to introduce Eftlciency and Per- • 
formance Audit in Government Ad-
ministration and public sector enter-
prises? 

• 
The Parllamentary Secretary to the 
MlnIster of External Mairs eShri 
8adath All Khan): Efficiency audit is 
primarily the responsibility of the nor-
mal line Of supervision in administra-
tion. Extra-departmental agencies, 
such as, the Committee on Plan Pro-
jects and Programme Evaluation Or-

2351 Ai) LSD-I. 
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ga.ni.sation, have also been establis.hed. 
Ad-hoc arrangements for evaluation. 
covering specific sectors of adminia-
tration, are also made occasional17. 
Improvements in the exist!n8 arranp-
mente, Whether by I'trenItheninI the 
existing supervisory machinery or by 
extending the scope of ra~ ar

mental agencies, are continuoualF 
under examinatioo. 

Shrl Barish CbaDdra Mathur: May 
I know whether thepropoaal made 
by the Estimates Committee and aleo 
by the Planning Commission has ~ l 

accepted in full and whether it hu 
been found feasible to implement it? 
I want to know whether this proposal 
is for efftciency and performance 
audit and to what ex.tent this proposal 
has been accepted and ~ being intro-
duced. . 

The Prime Mlalster an4 MiDWer 01 
ktemal A«air8 <8Iui lawabartal 
Nebru) : The principle has been 
accepted and an attempt has been 
made to give effect to It. I cannot 
precisely say the exact form or the 
detail of how it will be done but we 
accept that broad principle. 

Shri Barish Chandra Mathur: What 
thought has already been given -to 
this matter by the Cabinet? Has the 
suggestion of having independent 
units to carry out checks of per-
formance been accepted? 

The Minister of Industry (8hrt 
Manubhal Shah): If I may say. 
actually speaking, I had informed the 
hon. Member last time that in tour 
concerns already efficient audit is 
under implementation. Three have 
been audited already in some way and 
it is our Intention that every unit In 
the public sector should have 8 

periodical efftciency audit. "l'he prin-
ciple has been accepted and the detail, 
also are being implemented to work It 
out for different projects. 
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Shrt Kuliwal: Thill question relates 
to two different matters: administrat-
tion and public sector enterprises. I 
will confine my question to,pte effi-
ciency audit in public sector enter-
prises. 

Mr. Speaker: Is the hon. Member 
making a speech? 

Shri Kasliwal: I am not making a 
speech. I am putting a question. 

Mr. Speaker: Why all this intro-
duction? 

Shrl Kasllwal: The Prime Minister 
ill aware that there are varying inter-
pretations of efficiency and as one 
great authority has said, efficiency is 
mainly a pragmatic virtue. May I 
know what are the standards by which 
efficiency is proposed to be judged in 
the public sector enterprises? 

Shrl Jawaharlal Nehru: Pragmatic 
standards. 

Shri Ranga: May I know whether 
the officers appointed to carryon this 
audit of performance are subject to the 
ducipllnary control of the enterprise 
concerned or are Independent of them 
and are dependent upon the Finaace 
Ministry? 

Shrl MaDubhai Shah: They are in 
the Ministry itself and not in the in-
dividual enterprises becaUSe after all 
it is efficiency audit and It would nor-
mally be outside the scope of the Cor-
poration. 

Shrl Ram Krlshan Gupta: May I 
know whether the Government have 
considered the view expressed in the 
recent report of the Company Law 
Administrabion about audit and ac-
countability and if so what action Is 
going to be taken? 

Shrl MaDQbhaI Shah: ~ I had the 
privilege to Inform the House several 
times, the entire matter of t.he Krishna 
Menon Committee report, account-
ablllty to Parliament and Gelbraith 
Report and the various other obser-
vations and studies made by the Indian 
Institute fJf Public Administration are 
under the active consideration of the 
Cabinet and when decisions are taken 
we shall lay them before the House. 

Shri p. C. Borooah: How many 
public sector enterprises are there in 
the country and how many auditors 
are appointed? 

Sbrl ManQbhai Shah: .5 which are 
under the Company Law Administra-
tion, 13 which are statutory corpor-
ations and 19 li1!erent forms of de-
partments. There cannot be one 
auditor for all. Each corporation 
under the company law or the statute 
is authorised to select somebQdy out 
of ihe well-known chartered accoun-
tants to audit .their accounts. 

Shri KasUwa1: 'I1he hon. Minister in 
his reply to previous question said 
that efficiency audit had taken place 
in three of the public sector enter-
prises. May I know whether this 
audit was confined to the internal effi-
oiency unit audit or to the efficiency 
audit by an -external unit, that is to 
say, external audit? 

Shrl Manllbhai Shah: The distinc-
tion made by the hon. Member is total-
ly ununderstandable. Efficiency means 
efficiency. Industrial relations, re-
l#ltdons with labour, production, com-
mercial profits, cost of production-
all are there. This is generally under-
stood by the term efficiency rather 
than divide it into too many compart-
ments. That is the over.alI efficiency 
of every public sector undertaking. 

Shri Barish Chandra Mathllr: Apart 
from these general and vague assur-
ances, the Planning Commission has 
definitely made certain specific sug-
gestions. May I know whether those 
concrete suggestions have received the 
consideration of the Government and 

• have been implemented? I would 
draw your attention to one particular 
suggestion. It has been suggested by 
the Planning Commission that all 
public r r ~ should develop 
suitable tests or indicators of efficiency 
in productivity. A concrete suggestion 
has been made. May I know wheLher 
any direction had been given to all 
the public sector enterprises accord-
ing to this suggestion of the Planning 
Commission and whether any stepll 



6959 Oral Answers CHAITRA 3, 1883 (SAKA) Oral Answers 6960 

are being taken in any of the public 
enterprises? 

Shri Manubhai Shah: That is what 
exactly I am suggesting. What the 
hon. Member thinks to be too precise 
is not as precise as one thinks it to be. 
There are instructions of the Central 
Government to all public sector 
undertakings that they have to work 
with efficiency and measure their pro-
ductivity. That is exactly efficiency 
audit on which this question is based. 
Steps ar~ being taken and as we go 
along he reports submitted by the 
efficiency audit can be furnished to 
the Members who desire to read these 
reports. 
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The MInister 01 Industry (Shrl 
ilaDubbal Shah): (a) and (b). The 
position regarding .the availability of 
adequate quantities of necessary raw 
materials is yet under examlnation by 
the State Government. 
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Shrl C. D. Pande: In view of \he 
fact that experiments have proved 
that 20 per cent of soft wood-spruce' 
and fir-mixed with bagasse can 
make good neW'lSprint, may I know 
whether Government will take up 
this work because there is enough of 
bagasse in the country and also 
enough of soft wood for mixing? . 
Sbri ManubhaJ Shah: That is a good 
suggestion, and actually two news-
print factories which are coming up 
in the large-scale sector of 100 
tons each-now it will be raised to 
200 tons per day each-are to work 
with partial use of bagasse and par-
tially machanical pulp which comes 
from fir and spruce. 

Shrl Ram Krlaban Gupta: May I 
know whether there is any proposal 
to set up <such plants in other parts 
of the country where there is a huge 

• amount of raw material available? 

Shrt Manubbal Shah: Yes. Sir. One 
Is in the Bea. and Sutlej Basin in 
the Punjab about which the hon. 
Member fully knows . 

~~ 1 ~  

1l 1~ ~ r ~ 1m m Ai ~ 
m r1r~~~~  \rn IIiT 

~1 ~ 1T~  



Dral Answers MARCH 24, 1961 Dral Answers 

15f, .. ~  ~ : ~ ~rr ~T~ 
~ lj'.,. ~ fit;I:rr ~ ~ iff 1fT m-rr ~ 
it ~ m ~ I .. 
..n ~  ~  : 4' ~..-....r ~  

i fit; ;.fiti ~ tt 0 !ft 0 ~ ~~ ~ 
if ~1Tl  ~ 'fiT ~4 ~~ ~r ~ ~ 

~~~~ - ~1 l T 

~~ ~~~r ~ 

IIiT "'I «11'11 ~ ? 

~ ~ ~r  ~ : "'" ~  ~ it 
~ ~ q\NjIfl<1< if ~ ~ 
too, too ~ 'lIT ~ ~ ~ ~ I 
~ ~~~ too ~ ~  

'Ii"t 'Ii t, ~ td ... tt 0 1ft 0 ~ oem: ~ 
.. ~~~1 T~ ~~  I 

..n ~ .51.,. : IRT ~ m !fr 
~ ~~ l~~ 

~~ ~~~~ 

"" ~ ~ ~ t m if ~ fit;I:rr iiIT 
mr ? 

.. ~T ~  4' .. ~ 
, fit; ~ ~ {1:AT T~ ~ t f'ti 
~ ~~~ ~ 
fit; ~  if'1' ~ ~ I ~ ~ 

IIiT CfiT'I' t I ~ ~ ~ ~ 

~~ ~~ 

,  I '(<< if \t 1fT c; ~ ~  ~ ,.qfeTie 
~~~~ ~~  

CfiT'I' Ifil fifilfT ~ ~ t I 

Shrl Goray: Is there a plan to start • 
a factory which will be using bagasse 
In Maharashtra? 

Shrl Manubhal Shah: Yes, Sir the 
two la ~ which I mentioned are in 
Maharashtra. 
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Thia refers only to U.P. Hon. Mem-
bers cannot go on referring to other 
States. 

Inc11a.ns in CeTloD 

+ • 

r Shrl Ram. Krlshan Gupta: Shrl Tauga.ma.ui: . 

.10BS'l Sardar Iqbal S~h  
Shrlmati Da Palchoudhurl: 
Shri Muhammed Eliaa: 

WilJ the Prime MlDbter be pleased 
to refer to the reply given to Starred 
Question No. 327 on the 22nd Novem-
ber, 1960 apd state: 

(a) whether the Indian High Com-
mission in Ceylon has ascertained the 
effects on Indian Nationals in Ceylon 
of the levy proposed to be imposed on 
foreigners; 

(b) if so, what are they; and 

(c) action taken in this regard? 

The Parliamentary SecretarJ to the 
MlDister Of External Main (Shri 
Sadath AU Khan): (a) and (b). Our 
High Commission in Ceylon, which 
has examined the effects of the pro-
posed enhancement of the residence 
visa fee, has indicated that an estimat-
ed 34,000 Indian nationals resident in 
Ceylon would be affected. Of these, 
such persons as petty traders and 
hawkers, who ply their trades inde-
pendently, will be the most hit finan-
cially. Legislation to implement the 
proposal for an enhanced visa fee 
has not yet been presented to Parlia-
ment; the detaiW! of the scheme, are 
therefore, not known. 

(c) It has been suggested to the 
Government Of Ce<ylon that the desir-
ability of granting exemption from 
the payment of the enhanced fee to (l) 
such persons a~ have been registered 
as Indian citizens after October, 1954. 
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and have been assured continued em-
ployment till the age of 55, in ae<:ord-
ance with the Indo-Ceylon Agreement 
of, October, 19M and (H) wives, 
children and others who are not 
gainfully employed may be consider-
ed. The Government Of India and the 
High Commission in Ceylon continue 
to keep in touch with developments. 

Shri Ram Krishan Gupta: May I 
know whether Government have re-
ceived any reply from the Government 
of Ceylon regarding the suggest;ons 
made? 

Shri Sadath All Khan: No, Sir. 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharla] 
Nehru): The Government of Ceylon 
has not made any precise proposals. 
As far as I can remember, there was D 
reference in the Financf Ministers' 
SPeech there, a broad reference, 
practically amounting to the fact 
that the visa fee of non-Ceylonese, 
non-national. should be raised to 
Rs. 400 per annum. It is a very 
heavy rise from, I think, Rs. 2 to 
Rs. 400 per annum-with the ~

tion of some people to whom it wilt 
not apply, some people engaged in 
some undertakings. 

Mr. Speaker: He wants to know whe-
ther any reply has been received. 

Shri Jawaharlal Nehru: No, Sir. 

Shri Rem Barua: In view of the 
fact that India and Ceylon are both 
members of the Commonwealth, may 
I know whether this impo!lition of tax 
on resident visa holde<rs does not go 
counter to the Commonwealth princi-
ples? 

Shri Ranga: CommOn citizenship. 

Shrl Jawallarlal Nebnl: There is no 
such understanding amOII!" Cummon-
weelth countries about one Common-
wealth country not raising its visa 
fees or other fees. Ron. Member can 
huld his own opinion about the pro-
priety of it, but it does not go counter 

~ . 

Shri Tanp.ma.o.l: On a previous oc-
casion we were ,told t.hat out of the 
38,000 residents in Ceylon who are 
non-Ceylonese 36,000 are Indian 
nationals. We were also told, as it 
was mentioned by the Parliamentary 
Secretary also, the small hawkers, 
tailors, barbers, domestic servants, 
toddy tappers, waiters etc. will be 
affected. I would like to know how 
many persons are there belonging to 
this category, and whether Govern-
ment will now, in addition to the re-
presentation that has been made about 
the others who are employed in the 
Ceylon Government, make a special 
representation about the case ot these 
people? 

Shrl Jawaharlal Nehru: We have 
already made representations. The 
hon. Member wants us to send a 
special one about certain persons in-
cluded in the larger category. It ther 
occasion arises, when we know more 
about the soheme, we may do so. 

Shri Tangamani: There was a sinu-
lar case which arose in Burma also. 
Here the visa fee has been increased 
from Rs. 2 to RB. 400. I would like 
to. knOOW' whether the hon. PrIme 
MiniS'fer had any occasion to discuss 
this matter when the Prime Minister 
Of Ceylon was over here during the 
inter-seMion period? 

Shrl Jawallarl" Nebra: No, Sir. 

Sbrl Rem Barua: May I know  whe-
ther any Indians-visa holders living 
there--have left Ceylon as a result of 
the imposition ot this tax so far? 

Mr. Speaker: Have any come away 
as a result of this? 

Shri Jawabarlal Nehru: Many 
Indian nationals have come away In 
the past for various reasons. Unless 
we investi&ate from each person what 
is the particular reason fot' hi'! coming 
away, I cannot gay whether it was 
due to this particular tax or due to 
the general economic ('OOditiollB 
there-whatever the reason was. 
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Ceylon will be treated as evacuees 
and aid will be given to them? 

Shri Jawabarlal Nehru: No, Sir, no 
such question arises. 

Shrl Tan,arnani: I would like to 
know whether those persons who do 
not have these visa permits will also 
be affected if they happen to bc per-
sons of Indian descent? 

Shrl Jawaharlal Nehru: If they do 
not hold proper visas, possibly they 
have come in therc in some illegal 
manner, not legally, and they :vill be 
treated as such as illegal immigrants. 

Shrl Tangamanl: There are so many 
persons there who have not been 
given citizenship rights. In their case 
uncertainty is there. May I know 
whether they will also be governed by 
this. 

Shrl Jawaharlal Nehru: This applies 
to aliens to non-nationals. It does 
not a l~  obviously, to the larger 
number of people of Indian descent 
who are not Indian nationals. 

Shri Ranp: Have Government re-
ceived any representation from any of 
the associations of these Indians there 
in Ceylon, and has their High Com-
missioner any information about the 
representation that they have made 
to the Ceylon Government in this re-
gard? 

Shrl Sadath AU Khan: We have not 
received any representation directly, 
but some of these associations have 
been in touch with the High Com-
mission in Ceylon. 

Shri Ram Krlshaa Gupta: What is 
the visa fee imposed on the Ceylonese 
who visit India, and may I know whe-
ther there is any .proposal to enhance 
it? 

Shri Jawaharlal Nehru: No, Sir, 
there is no such proposal. I do not 
qui·te know the fees, but it is a small 
fee, same as tor other countries; there 
11 no differentiation about it. 

CoalO 

r Sbri Shree Narayan Daa: Sbri Ratiha Raman: 

-1084'1 Shri s. M. Banerjee: 
Shri M. B. Tbakore: 
Shri Bibhuti Mishra: 

Will the Prime Minister be pleased 
to state: 

(a) the present situation in Congo 
and the nature of work that-the U.N. 
forces in general and the Indian Con-
tingent in particular are doing there; 

(b) whether there has been any 
change towards the sta'bilisation of 
uncertain political situation prevail-
ing there; and 

(c) it so, the details Ul&cof? 

The Parlbmentary Secretary to the 
Minister of External Mairs (Shrl 
Sadath All Khan): (a) to (c). Gov-
ernment have little information to add 
to the reports appearing in the pres8 
on the situation in the Congo. As is 
known, Indian combat troops have 
been sent t'o thp Congo in response to 
• the request from the United NatiON 
Secretary-General under the Resolu-
tion adopted by the Security Council 
on the 21st February. Several 
hundreds of our men have already ar-
rived in the Congo without any inci-
dent and more are on their way. Along 
with other contingents at the disposal 
of the United 'Nations, title Indian 
troops, which are essenitially on a mla-
sion of peace, will assist in the im-
plementation of the Security Council 
Resolution. 

Shrl Shree Narayan Daa: May I 
know what is the reaetion of the peo-
ple in general in Congo about the 
Indian forces that have been sent 
there? 

II 

The PrIme MlDJster aDd MlDl8ter 01 
Erlemal Affairs (Shri lawahartal 
NeIlru): Reaetion of whom? 

Mr. Speaker: The reaction of the 
people in Congo. 

8brI Jawabarlal Nehra: It is rather 
ditftcult for me to uy about all people 
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in general. I imagine that many peo-
ple are peaceful; some are criticising. 
I cannot exactly say, because Congo 
is faction-ridden at the present 
moment. 

Shri Sbree NaraYaD Bas: May I 
know the extent of success attained 
by the Uni,ted Nations Conciliation 
Commission to bring about conciliation 
among the different factions working 
there? 

Shit Jawaharlal Nehru: I ~ not 
think they su<:ceeded in any large 
measure. They have recently sub-
mitted a report to the United Nations 
in which they have criticised many 
things that have happened in the 
Congo and criticised also many of the 
present factional authorities. 

Shrl Brajeshwar Prasad: May I 
know wlhether our forces will be em-
ployed if the forces ·of Stanleyville 
govenunent invaue other provinces of 
the Congo? 

Shri lawaharlal Nehru: Is it some-
thing about the forces of the Stanley-
ville Government? I have not quite 
followed it. 

Mr. Speaker: If those forces invade 
other territories Of the Congo, what 
are our forces to do? 

Shri BraJeshwar Prasad: Will our 
forces be employed to drive them-out? 

Mr. Speaker: He assumes that those 
forces are invading otIher territories 
and wants to know if our forces will 
be used to drive them out from those 
occupied territories. 

Shri lawaharlal Nehru: The first 
premise is not correct-they have in-. 
vaded other temtories. A small group 
of them, I think about 200 to 800 
persons" did enter into another tem-
tory about three .weeks ago, but they 
went back into some crags. But 
anyhow that has nothing to do with 
the Indian forces who are nowhere 
near Stanleyville or other provinces. 
They are at present in Leopoldville. 
But I may say that one among the 
various factors on which we laid .tress 
when we sent our force5, was that they 

should not be employed against any 
popular movement in the Congo. 

Shri Radha Kaman: May I knoW" 
whether any enquiry committee is set 
up in order to enquire into the mur-
der of Lumumba, the ex-Prime Min-
ister of Congo? 

Shri lawaharlal Nehru: The latest 
information I have--it is not very up-
to-date--is that the Secretary-General 
has asked the HagUe Court to nomi-
nate some judges for this purpose. 

Shrimati Malmoona Sultan: May I 
draw the attention of the Prime Min-
ister to the statement made by Presi-
dent Tshombe that the landing of 
Indian troops is tantamount to declar-
ation of war, and may I know the re-
action of the Government to this state-
merut? 

Shri Jawaharlal Nehru: I have seen 
the statement in the press. I have 
nothing to say except that it is a very 
irresponsible statement of an irres-
ponsible person. 

Shri S. M. Banerjee: The Prime Min-
ister said that the statement is very 
jrresponsible, and made by an irres-
ponsible man, I believe. I want to 
know whether the attention of the 
Secretary-General has been drawn to 
such irresponsible statements when 
our forces are there? 

Shri lawaharlal Nebru: Yes Sir. 
We are In constant touch with them-
with the Amusador there--and 
drawing his attention to develop-
ments. 
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Shrl Achar: May I know whether 
It is a fact that the employees of 
some Western legations and embassies 
are carrying on a propaganda against 
the Indian army that has been sent 
there, saying that this amounts to 
Indian colonialism and so on? 

Shrl Jawaharlal Nehru: Employees 
of whom'? 

Shrl Aehar: Of Western legations 
and embassies. 

Shrl Jawaharlal Nehru: It is rather 
unfortunate that some of the represen-
tatives in the embassies there have 
been carrying On propaganda against 
the United Nations itself, and to some 
extent against the Indian forces that 
have been sent there. 

Shrl Tyarl: Since the bulk of the 
armed forces in the Congo 1s our 
Indian army, has any effort been 
made with the United Nations Orga-
nisations to see to it that an Indian il 
appointed as the commandpr-in-chief 
ot the United Nations armed forces in 
the Congo? 

Shrl Jawaharlal Nehru: I do not 
know. We have not made any such 
definite eoffort, but we have made it 
clear that the fort'es that We have 
sent should bt" kept as a unit undH' 
their own command. 

Shri AjU S1DchSarhad1: One of the 
conditions under Which Indian troopt 
have been sent is that uhey will not 
be used against the popular movement 
there. Who will be the judge to de-
cide whether a movement is popular 
or not? Is it the Secretary-General or 
the commander-in-chief there or is it 
the commander of our brigade? 

Shri Jawaharlal Nehru: Obviously • 
about this, I cannot answer this ques-
tion, because ,this is the broad outlook 
how.they should be used. Wheh the 
occasion arises it will have to be ex-
amined then by the various parties 
concerned. Normally speaking, a 
question like that will not arise. We 
have made it clear because we do not 
wish any misundcrs-tanding to remain 
on that issue. 

Shrl M. B. Thakore: May I know 
whether our contingent of combat 
troops will be ·scattered all over Congo 
or will remain at one place under our 
commander? 

Shrl lawaharlal Nehru: We have 
clearly said that they should not be 
scattered too much. I cannot of 
course SlBy-some parts of them may 
be stationed somewhere and they 
need not be all together-but broad-
ly, they should not be scattered. 

Some Don. Members rose-

Mr. Speaker: I have allowed a num-
ber Of questions. Next question. 

Sugar Machinery 

+ 
.1085. (Shri Subodh Bansda: 

l.. Sbrl R. C. MaJhl: 

Will tlbe Minister of Commen'e and 
Industry be pleased to state: 

(a) whet.her the production of 
Sugar Machinery a: estimated to be in 
1960 has ~ achieved: 

(b) whether the first four factories 
scheduled to start in the beginnln, of 
this year have started; and 

(c) If not, th. reasons therefor'" 
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The Mbllster of lIldustry (Shri 
Manabhal Shah): (a) to (c). A state-
ment is laid on the Table of the House. 

STATEMENT 

(a) Yes, Sir. 

('b) The position regarding the es-
tablishment of the first four Sugar 
Factories which were scheduled to 
start production in the beginning of 
this year, is as follows:-

(1) Krishna Slhlk \ "1 The erection of 
Sakhar Karkhana \ the factories is al-
Ltd., Rcthare. Maha- moSt oomplete 
rashtra State. and rhey are ex-

pected to work du-
(2) Hiranyakeshi Saha- ring the current 
kari Sakhar Karkhana season. 
Ltd .. Sankcshwar- j' 
(Mysore State) 

(3) Chodavararn Co- 1 
operative Sugar Th.!s( factories 
Factory. ChodavB- are expected to go 
ram, (Andhra Pra- into production 
desh ~ ur  the season 

(4) a~ala alasa Co-J 1961-62. 
operatJve Sugar 
Factory, Amadalava-
las a Andhra Pradesh 

(c) The main reason for the last 
mentioned two factories not going into 
productiOn according to schedule are 
the delay in the selection of the site 
in the case of the Chodavaram Fac-
tory and delay in the opening of 
letter m credn in the case of the 
Ambadalavalasa Factory. 

Sbrt Sabodh BIUUIda: From the 
statement, I find that erection of 
machinery fOr four factories for the 
production of sugar has already been 
complet.ed. May I know whether 
Government contemplates to produce 
more machinery for sugar factories 
and, if so, the number of the machinery 
during the year 1961-62? 

Sbri MlUlabbal" Shah: Actually 
speaking. our programme is that the 
pre!:cnt licensees and manufacturers of 
these machines will produce 21 com-
plete sugar factories every year: 12 
for the new plants and nine for the 
replacement of the existing SUClU" 
factories. 

Shrl Sabodla 1IaD8da: May I know 
whether Government have advanced 
any loan or subsidy to -the four sugar 
factories that are now proposed and, 
it so, what is the amount of loan or 
subsidy? 

Shri Manabhal Shah: On the side of 
the co-opel'8Itive sugar factories, the 
answer is 'yes'; but on the side of the 
manufacturers, the answer is 'no'. The 
loans are being advanced to co-oper-
ative sugar factories to enable them 
to buy these machinery and plants. 

ShrI Yadav NaraylUl Jadhav: May 
I know how much time is taken up 
for manufacturing a unit of sugar 
factory? May I also know whether 
a unit is given to one concern or dis-
tributed among different concerns? 

Shri Manubhai Shah: Normally it 
takt!s about 18 months. Regarding all 
the components being made under one 
roo!. it is a consortium. Different 
people make specialised items, but 
one party takes the entire guarantee. 
He delivers it as a package deal to the 
co--operative sugar enterprise. 

5brt Bishwanatb Roy: Was there 
any delay in supplying some parts of 
machinery for setting up a sugar fac-
tory in Naini Tal District in U.P.? 

Shri ManubhaJ Shah: There was no 
delay in supplying the pans. There 
was delay because the gentleman had 
no money to pay for it and we are 
trying to advance some money. 

Shri Subodh HaD8da: The hon. Min-
~ r 'JUlted that. two sugar factories 
will start working during the current 
season. Only a few days are left for 
the ending ot this current session. May 
I know whether they will actually 
start working during the currenJt 
season? 

Shri MaDubbaJ Shah: Already they 
have startt>d trial production. 'ntey 
are working wpIl so far. One does 
not know what will happen In future. 
But these are the first two plants built 
entIrely with 100 per cent. Indian 
machinery made in thla country. 
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Sbri Viswanatba Beddy: May I 
know the quantum of foreign ex-
change allotted to each Of the consortia 
for each of the sugar factories? 

Shrl Manubbal Shah: In the early 
stages, it was Rs. 20 lakhs. Now we 
havc reduced it to Rs. 20 lakhs. We 
have given notice to them to reduce 
it to Rs. 10 lakhs or less. 

Shri S. C. Samanta: May I know 
whether ancillary industries for the 
production of spare parts will be set 
up? 

Shrl Manubhal Shah: More than 60 
are already working and we are en-
couraging more and more. 

Sbrl K. N. Pande: In view of the 
fact that the country is suffering 
trom excess production of sugar, may 
I know whether the situation re-
-quires more factories to be installed 
for some time to come? 

Sbri Manubhai Shah: A nation's 
industrial programme and economic 
needs are not judged by temporary 
upsets or a little excess or scarcity 
occasionally. As the country advances 
and the living standard is rai;ed, 
much more sugar will be required in 
the country. 

Shrl Tangamani: May I know the 
exact date by which the two factories 
In Andhra Pradesh wil go into pro-
duction? 

Shrl Manubhal Shah: No exact date 
can be given, but they are bound to 
go into crushIng by 1962-63. 
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Shri Yadhav Narayan ladhav: May 
I know whether there has been any 
representation by the membeI'l! of the 
consortium that instead of distributing 
this fabrication of machinery to diffe-
rent units, it may be done by one 
unit? 

Shri Manubhal Shah: There is no 
IUch representation. Actually it is 
being done that way. The delivery 
Is the responsibility of one man. But 
he does not manufacture every article. 
So, he has tt> buy from the others. 

Shrl Tangamanl: From the state-
ment I find that the two factories in 
Andhra Pradesh at Chodavaram and 
Amadalavalasa will go into produc-
tion by 1961-62. But the hon. Minis-
ter says they will go into production 
'only in 1962-63. When will they 
actually go into production-in 1961-
62 or 1962-63? 

Shrl Manubbal Shah: I have been 
to Hyderabad only 10 days back and 
I met the Chief Minister  for this pur-
pose. It is unfortunate that there 
was a quarrel between the co-opera-
tive societies and the site could not 
be selected. Even though our under-
taking is for 1961-62, the safe gllea 
wlll be they would go into produc-
tion early in 1962, i.e. in the 1962-63 
leason. 

8hrl 1tanp: IS it not the accepted 
policy of the Government not to con-
centrate the manufacture of variOUll 
parts of the mach,inery that are needed 
In anyone partfcular manufacturing 
centre, but to disperse them in di1'fe-
rent parts of the country? 

8hrt MaDabbai Shah: Yes; that t. 
the policy . 

PucUt E. C. 8barma: What Is the 
total number of Illpr factories? 
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Shri Manubhal Shah: At present 
the number is about 197; another ~ 
are under cotemplation. 

Export of Textiles to Ceylon 

"'1087. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) the position regarding the ex-
port of Textiles to Ceylon during 1960-
61 51> far; and 

(b) Wlhat steps are being taken to 
improve the position? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). A note 
is placed on the Table of the House. 

NOTE 

(a) From the move!pent of export 
of cotton tex,tiles from India to Ceylon 
during the first nine months of 1960-
61 it is expected that exports during 
the year would almost be equal to the 
exporrtS during 1959-60 which was of 
the order of 25 million yards. 

(b) With a view to promoting ~

port Of textiles to Ceylon the Cotton 
T ~ Export Promotion Council 
sponsoN.'d the India-Ceylon TelCtile 
Festival in Colombo during the third 
week of December, 1960. In connec-
tion with the festival, a display of 
Indian cotton textiles was organised at 
the India Show Room. The entire 
show was a great success and it is 
likely that this will Ift.Imulate en-
quiries for In.d.Uut textiles from 
Ceylon. Besides the various export 
incentive schemes are being continu-
ed. 

Sbrl Ajtt Slqb Sarba41: May I 
know if a luggestlon has been made 
by the ~  Textiles Export Pro-
motion Council -to the Indian Textlle 
Manufacturers' Association to have a 
permanent emporium thereT 

Sbri MaDlIbbal Shah: That Is the 
suggestion which is being actecf upon. 

SJut Ajtt S....~  H.. it 
been opened? 

Shrl Manubhai Shah: Not yet. 

Shri Kasllwal: From the note, it is 
not possible to know how much of 
the 25 million yards that would be 
exported would be hand-spun and how 
much mill-made. May I know whe-
ther the Minister can givE' the break-
up? 

Shri Manubhai Shah: That is the 
over-all figure. I can give the sepa-
rate break-up. 

Shrl Hem Barua: In view of the 
fact that the export of sarang con-
stitutes almost 80 per cent of our 
export of hand looms, may I know 
what e/fect the decision of the Ceylon 
Government to cut down by half the 
import of sarang from our country 
will have on our exports? 

Shrl Manubhal Shah: This does not 
arise out of thi!! question. The hon. 
Member has asked about overall ex-
ports of cloth to Ceylon. About Ceylon 
also, we have paid special attention. 
We are in correspondence with the 
Government concerned to see that 
they do not put such restrictions. 

Internal Raourcee for Third Fin 
Year Plan 

·1088. Shri S. M. Banerjee: "'ill 
the Minister of Planolnl' be pleased 
to state: 

(a) what positive steps have been 
and are being taken to mobilise inter-
nal resources tor the Third Five Year 
Plan; 

(b) whether some schemes have 
been chalked out; and 

(c) if so, what are those Ichemes? 

The Deputy MinUter of PIaaDJDI' 
all4 Labour aDd EmPloyment (Sbrl 
L. N. Mahra): (a) to (c). The Central 
and State Budget. for 1961-62 indicate 
the measures to be undertaken du.rtnc 
the comin, years. The problem II not 
one of devilin, schemes but of secur-
inI progressive increases in investible 
l'IIIOurces thrOUlh taxation, throUJh 
enlar,ement of IUrp]\1SeI of public 
enterprises, throuJb market ]oaOl, 
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small savings, etc. The broad lines 
along which the effort has to be 
organised have been indicated in the 
Dratt Outline. 

Sbrl S. M. Banerjee: May I know 
whether there is any proposal that 
the Government wish to take a portion 
ot the high profits earned by the 
capitalists tor the Third Plan? 

Mr. Speaker: Taking means taxa-
tion or by hand? 

Shri S. M. Banerjee: Taking ot 
excess profits-a portion ot it. 

Mr. Speaker: That is also some kind 
ot tax. 

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): 
Taxation is a normal feature which 
appropriates a portion of the profits. 
So far as the other question is con-
cerned, it has been adequately dealt 
with in the course of the discussion 
on the budget. 

Shri Chlntamoni Panlgrahi: What 
was the estimate of the internal 
resources to be made available at the 
Centre and in the various States in 
1961-62 and how fnr they have ~  

made available? 

_Mr. Speaker: That is all in the 
budget. 

Shrl Chlntamonl Panlgrahl: In the 
State budgets, they have not provided 
tor adequate resources. I would like 
to know what is the short-taU in 
respect of the val'jous States. 

Sllrl L. N. Mishra: After thc budget 
of this year, all the State Govern-
ments lu ~ Orissa, have raised 
Rs. 16 crores of additional resources 
through additional taxation. I cannot 
say what was t1wir own estimate. 

Shrl S. M. Banerjee: In view of 
the meagre internal resources, may I 
Know if Government would consider 
nationalisation ot any ot the indus-
tries including banks and general 
insurance? 

Mr. Speaker: The hon. Members 
... 111 have an opportunity in the dis-
cussion on Finance Bill 
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t ~ ~ ~ l  ~ 1 T~~
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Sbrimati Renuka Ray: Have the 

Working Group come to any decision 
a~ to what will be the criterion ot 
backwardness? 

8brt Ran,..: Utter Pradesh. 

8hri Nanda: Various criteria have 
been developed and are being deve-
lop .• 

• 
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8bri Nanb: There are degrees of 
backwardness. Some areas are ad-
vanced in certain matters and back-
ward in other matters. 

Ill'. 8peaker: He wants to know 
whether Government have a list of 
a~ ar  areas. 

8br1 Nanda: So far as States are 
concerned, we have requested them 
to map out their own backward areas 
and make special arrangements tor 
them. 

Revival 01 Karaikal Port 

-1090. Shri Achar: Will the Prime 
Minister be pleased to state: 

(a) whether the businessmen and 
merchants of Pondicherry have sub-
mittt'd for revival of Karaikal as a. 
free port; 

(b) if so, the special claims they 
have urged for ~ free port in the 
former French possessions; 

«(') the main reasons and conditions 
that are necessary for establishing a 
tree port in any place in India; and 

(d) the decision taken in the 
matter? 

The Parliamentary Secretary to the 
Minister of External Affairs (Sbrl 
Sadath Ali Khan): (a) Yes. 

(b) They have urged that Karaikal 
which had been a free port during 
the French regime deserved to be 
revived as a free POrt in preference 
to any other port in India and that 
its revival was essential for the resus-
citation ot commerce and industry, 
rehabilitation of unemployed labour 
and augmentation of the resources of 
Pondicherry State. 

(c) and (d). Government do not 
propose to establish any tree port in 
India. Hence the question ot reviv-
ing Karaikal as a tree port doe. not 
arise. 

Shri Aahar: May I know whether 
Kandla has been declared as a free 
port? 

The Prime MiDl8ter and MlDbI&er 
01 External Main (Sbri lawaharJal 
Nehru): It is not a free port. It is • 
tree zone, which is difrerent. 

Shri Achar: May I know whether 
there is considerable unemployment 
and also dimculties ot trade In Pondl-
cherry and Karaikal? If so, will Gov-
ernment do anything to help themf 

Mr. Speaker: Is it because It i. not 
declared a free port? 

Sbri Jawaharial Nehru: I do not 
think it has anything to do with the 
free ports. Naturally, the Govern-
ment at Pondicherry and the Central 
Government are trying to do their 
best to meet these question •. 

Shri Talllamanl: Kandla has been 
declared as a free ZOIU!. May we 
know whether some such prOVISion 
will be made in the a~  ot other 
ports, particularly Pondlcherry and 
Karaikal, in view ot their certain past 
traditions? 

Shri Jawaharial Nebru: Regardinc 
dl'Claring them as free zones, we want 
to experiment with the Kandla zone, 
how it progresses. Then, it neceasary, 
we can extend it to other areas. 
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PrOduction 01 Documentaries by Filma 
Dh'lslon 

+ 

{ 
Shri Bibhutl Mlshra: 

·1"1. Shrl Osman All Khan: 
Shrl Aurobindo Ghoul: 

Will the Minister of lDiormatloa and 
BroadcasUnr be pleased to state: 

(a) whether Government have 
taken a decision that the Films Divi-
.ion of the Ministry of Information 
and Broadcasting should undertake 
production of Documentaries of local 
interest for State Governments; and 

(b) if so, the details thereof? 

The Parliamentary Secretary to the 
MInister of Information and Broad-
easting (Shrl A. C. JoshI): On 13th 
March, 1961 Starred Question No. 787 
was put concerning this subject. I 
would like to repeat the answer then 
,iven:-

(a) There is a proposal to pro-
duce documentary films of 
local interest for the various 
State Governments. 

(b) The proposal is still in the 
initial stages of consideration. 
All the State Governmenh 
have been addressed to ascer-
tain their views on the pro-
posal. 
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Shrimati Maimoona Sultan: In view 

of the-fact that these films leave a 
certain impression on the minds of 
the people, may I know if the Gov-
ernment has any scheme to produce 
films on subjects like communal har-
mony, co-operation or co-existence? 
Have any arrangements been: made 
by the Government for exhibiting 
these films in· places like Madhya 
Pradesh and other areas and, if so, 
what is the scheme? 

Dr. Keskar: There is no need for 
a scheme. Films on subjects like 
those mentioned by the hon. Mem-
ber have been taken up. For exam-
ple, on communal harmony a film Is 
being produced. 

Shri M. B. Thakore: May I know 
whether there is any proposal to pro-
duce a documentary film on Netaji 
Subhas Chandra Bose? 

Dr. Keskar: Not at present. 

Shrl Auroblndo Ghosal: What will 
be the language of the film that will 
be taken for State purposes? 

Dr. Keskar: It is obvious that a film 
produced for a particular State will 
be in the language of that State. 

Uranium Mine at Jaduruda (Bihar) 

·1092. Shri P. C. Borooah: Will the 
PrIme Minister be pleased to state: 

(a) whether Government have 
decided to develop the uranium mine 
at Jaduguda in Bihar and establish 
a processing plant there; 
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(b) it so, what is the COllt ot the 
scheme; 

(c) by what time the scheme will 
be fully implemented; and 

(d) what progress has been achiev-
ed so far? 

The Parliamentary Secretary to the 
Minister of External Mairs (Sbrl 
Sadath All Khan): (a) Yes. 

(b) The total cost of the scheme ~ 
estimatelf at Rs. 8.5 crores of which 
about Rs. 5 crores is for development 
and mining and Rs. 3.5 crores for set-
ting up of the plant for processing of 
uranium ore. 

(c) The processing plant is expected 
io go into operation by about the end 
of 1963 and the scheme (including 
mining, development and production 
of uranium) will be workfd up to full 
production thereafter. 

(d) Underground exploratory min-
ing work upto 8,800 ft., including 
development of two levels and start-
ing of a new level, has so far been 
carried out in the Jaduguda Mine. 
Extensive surface and underground. 
core drilling has been undertaken and 
the work is in progress. 

As regards the processine plant, the 
run of the mine ore has been tried 
out on a laboratory scale as well as 
on ton scale to establish optimum 
conditions for the recovery of uranium. 
A complete process flow-sheet hall 
been drawn up and process conditions 
have been laid down. Investigations 
have also been carried out for select-
ing a suitable site for the supply of 
water to the mine, the miJI and the 
housing colony. 

Shrt p. C. Borooah: What is the 
estimated reserve of uranium in that 
place? What is tM requirement of 
our country of uranium at present and 
at the end of the Third Plan? 

Shrt Sadath All KbaD: 'I'be esti-
mated output of uranium from the 
mine, when fully developed, will, I 
believe, be about 700 tons per day. 

Shrl P. C. Borooah: I wanted to 
know also our requirements of 
uranium at present and also at the 
end of the Third Five Year Plan. 

The Prime Minl8ter and MInister of 
External Mairs (Shrl Jawaharlal 
Nehru): Regarding our requirementa. 
I cannot give any figure. It depencia 
upon how we develop atomic energy 
in this country. 

Shrt Chlntamonl Panlc'rahl: May I 
know whether this mine is being 
worked out by the Government them-
selves or by any private company? 

Shrt Sadath All Khan: It is worked 
by Messrs. Indian Rare Earths 
Limited, a Government of India 
undertaking. 

Shrl S. C. Samanta: May I know 
whether the operation will be open 
air mining or underground mining? 

Shri Jawaharlal Nehru: Presumably 
both. 

Shrl P. C. Borooah: May I know 
whether any foreign collaboration wall 
sought for working the mine or for 
establishing the plant and, it so, from 
whl!re? 

Shrl Jawaharlal Nehru: So far as I 
know, not in this particular matter. 
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(a) Selection based on record from 
'Out of those suggested by State Gov-
-ernments in the case ot officers 
appointed on deputation and on the 
recommendation of the Departmental 
Promotion Committee concerned in 
the case of officers appointed by 
.promotion. 

(b) Yes. 

(c) Normally four years. 

(d) Yes. 

(e) Yes, provided suitable substi-
tutes become available. 

Shri C. R. Pattabhl Raman: In view 
of the cosmopolitan composition of 
the population -hen!, would the Gov-
ernment consider building up a panel 
of employment Officers in Delhi it-
lieU? 

Shri Abld All: Because it is a small 
office it becomes necessary to have 
more experienced officers from the 
:adjoining States also. 

Shri Radba Ramaa: In view of the 
fact that Delhi an..d Himachal Pra-
desh, the Union territories, will have 
a separate service cadre hereafter, 
wIn this new cnange completely 
avoid importing of officers on deputa-
tion from neighbouring States'? 

Shri Abld All: Perhaps not. 

Shri T.,ngamanl: May I know whe-
ther the panel of officers will include 
officers from at least the majpr Statea 
and not only from the neighbouring 
States? 'l'hat was the question asked 
by Shri Pattabhi Raman and I would 
like to ask this question again. 

Mr. Speaker: In view of the cosmo-
politan nature of the population here. 
is there a proposal to include some 
representatives of the major States 
also in the panel? 

• 
Shrl Abld All: Yes, Sir, that is the 
scheme at present. 
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Sbrt C.  B. PaUabbl Raman: Will 
they continue to have a lien on their 
lormer Governments? 

Shrl Abld All: Of course. 

Price Control 

·lO!M. Shri Chlntamoni Panirrahi: 
Will the Minister of PlaDDiDr be 
pleased to state: 

(a) whether the Planning Commis-
sion has appointed a price Sub-
Committee for considering the qUeI-
tion relating to price control in the 
Third Five Year Plan; and 
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(b) if so, what progress has been 
achieved so far in this respect? 

The Deputy Minister of la ~ 

and Labour and Employment (Shri 
L. N. Mishra): (a) Yes. A Com-
mittee of the National Developmental 
Council was set up last year to con-
sider problems relating to price policy 
for the Third Plan. 

(b) The Committee has met a 
number ·of times and its deliberatillns 
will be taken into account in present-
ing the report on the Third Five Year 
Plan. 

Shri Chlntamoni a ~rah  May I 
know whether the sub-committee has 
suggested any short-term or long-
term measures for price control and, 
if so, whether any of these measures 
have been accepted and ;.mplemented 
during the first year of the Third 
Plan? 

Shri L. N. Mishra: They have not 
made any specific recommendation so 
far. When they recommend their 
report will be considered during the 
Third Plan finally. 

Shrimati Renuka Ray: Has any 
decision been taken regarding setting 
up a price stabilisation board for 
essential goods as suggested by the 
Foodgrains Enquiry Committee? That 
is also a part of prices. 

Shri J_. N. Mishra: No, Sir. 

Shri Ranga: Is any effort being 
made to stop inflation and thereby 
make a substantial contribution to 
price stabilisation and prevention of 
rise on controls instead of depending 
on controls alone? 

The Minister 01 Labour aDd Em-
ploymeD't and PlllIUlinr (Sbrl NaDda): 
We have before us ethe problem of 
development, of raiSing the standard 
of living of the people and ot raising 
production. Therefore we have to 
try to find the resources for invest-
ment. All the time we keep in view 
the need for having price stability 
and for preventing inflationary pres-
sures. 
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Shri Cblntamoni Pani,rahl: The 
committee had been set up last year 
and we are told by the hon. Minlater 
that no final decision has yet been 
taken. When we are already fram-
ing the Third Plan, what exactly 11 
the decision that the Government hu 
taken and when are we going to get 
the report of the committee? 

Shrl Nanda: There is no question 
ot any exact decision on any parti-
cular matter. The whole question of 
price policy has been considered 
several times. The deliberations ot 
the committt"e are being taken into 
conSIderatiOn in formulating the price 
policy for the Third Plan. 

Shrl 7'1 .... : The policy of the Gov-
ernment is well-known. It has been 
publicised number of times. The 
House is anxious to know as to what 
bas been done to implement their 
policy. Has any action been taken .0 
far with regard to price control or 
other thIn", 



Shrl Nanda: The action is evident 
in whatever changes are taking place 
in prices. As for the steps that are 
being taken, for example, my hon. 

ll a~u  here has done something to 
stabilise the price of wheat. 

Shri Tyagl: I wanted to be enligh-
tened on the floor of the House. 

Shri Nanda: As I said, the prices of 
foodgrains have been controlled 
fairly well. 

. l ~ ~~l  !f1ft: ~  mr If,f 
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Shrl Nanda: It is a very relevant 
question. The reaSOn for the recent 
rise in prices of some manufactured 
articles is that there was an increase 
in the prices of raw materials. 

Mr. Speaker: Is there a proposal to 
control the prices of raw materials 
also? 

Shri Nanda: There are no specific 
proposals before us. 

.:n ~ llTl !f1fi 
~  11" ~ .rr 

Mr. Speaker: Next question. 

Shrl Rem Barua: May I submit 
that Q. 1097 be taken up? 

Mr. Speaker: He has not written to 
me about that. Shri Achaw Singh-
Absent. We may posibly come to it. 
Shri Gaikwad-Absent Shri Manay-
Absent. Shri Hem Barua. 

Tibet Issue before the U.N.O. 

+ 
{ 
Shri Hem Barua: 

·109'7. Shri P. C. Borooah: • 
Shrimati Malmoona Sultan: 

Will the Prime Minister be pleased 
to state: 

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Dalai Lama, pub-
lished on the 10th March. 1961 in 
Jlewspapers, asking the Members ot 

the U.N.O. to support the vacation ot 
China from Tibet-a question which 
is to be discussed in the World Body 
on a resolution jointly sponsored by 
some member nations; and 

(b) if so, the reaction of the Gov-
ernment of India in this matter? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
.T. N. Hazarika): (a) The Government 
have seen the reported statement of 
thl' Dalai Lama. 

.(b) The Government of. India's 
attitude, to the proposed resolution 
will be decided as and when the ques-
tion comes up again before the U.N. 
General Assembly. 

Shri Hem Barua: May I know 
h(~ h( r Government consider this 
occupation of Tibet by China as a 
normal l'xtt-nsion of the Chinese 
administrativp jurisdiction to that 
an'a OJ' as· a conquest of Tibet by 
China? If it is the latter, why is it 
that Govl'rnment have not been able 
to make up its mind as yet? 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
• Nehru): Government has all along 
C'onsidered that Tibet was in the past 
an autonomous part of the Chinese 
Stale. It was a part of it. It had 
autonomy, but internationally speak-
ing it is part of th(' Chinese State. 
That is the basic position. At some 
periods that autonomous part even 
had tht> right and exercised that right 
to make treaties. Nevertheless, it was 
a part of the larger Chinese State. 
From that the various policies of the 
Government of India How in relation 
to this matter. 

12 hrs. 

Shri Oem Barga: May I draw the 
attention of the hon. The Prime Min 
ister to his glimpses of World History 
where he writes categorically that 
Tibet is independent? And may I 
know what are the specific grounds 
tor the hon. the Prime Minister to 
withdraw from that position! 



Shri Jawaharlal Nehru: I do not 
know to what part of my book the 
han. Member is referring. 

Shri Rem Barua: To page 842. 

Shri Jawaharlal Nehru: The han. 
Member is referring to my booF\. which 
is dealing chiefly with other matters, 
nOl with Tibet. I do not know in 
what connection it came up; and if 
I hm'e made any such remark there 
it was due to absence of fuJI know-
ledge. 

Shri h. N. Mukerjee: I I'cc,dl tohat 
when the Dalai Lama was given 
asylum in this country. ht' had given 
an assurance to Government that as 
long as hI' was on Indian ~ l 

he \\'ould not tak .. pal'( in propaganda 
of a political sort. May I know if 
this kind of statenwnt issued from 
Ind ian soil is not contradictory to that 
unckrstanding, particularly in view 
of till' fact that this mig!tt lead to an 
unnecessary acprbation of this busi-
ness? 

Shri Jawaharlal Nehru: The kind 
of assurance we asked for was that 
India should not be made a base for 
activities outside. But it is rather 
difficult to draw a line between making 
a statement about one's views and 
making it a base for activities. On 
the whole, in these matters we take 
a fairly liberal line. 

Some Hon. Members TOse-

Mr. Speaker: The Question Hour ia 
over. 

SHORT NOTICE QUESTION 

Modern Satpoam Collieries 

S.N.Q. 9. Shrt Keshava: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether any open day light 
murders have been committed by the 
Communist unrulv elements in 
Kodern Satgram Colony between 9th 
and 12th March, 1961; 

(b) .... 

.uZXpun,ecl as orclered by the chair. 

Shri Tanpmani: I protest against 
the wor.ing of the question. What 
does he mean by saying "the unruly 
Communist elements"? And it was· 
admitted in that manner. (InteTrup. 
tions). 

Mr. Speaker: Order, order. I must 
hear them also. I thought the word 
"unruly" might be there for the reason 
that he does not make an aspersion 
that all Communists arc unruly; he 
says there are some Communists. 

Shri Indrajit Gupta: There are 
unruly Congressmen also. 

1\11'. Speaker: He might have put 
the word "some" also, that is "some 
Communist unruly elements". There 
is no aspersion. There could not be 
any objection because there is no 
aspersion against the Communist 
Party as a whole. There will be 
unruly elements here and there. That 
is all that was meant. 

Shri H. N. MukerJee: I know,  Sir, 
that this question passed ttlI'ough your 
scrutiny. I know also that it is the 
usual convention, when anything is 
said about people who might stand 
trial under the law, to use the adjec-
tive "alleied". If you say "alleged 
Communist assailment" or ... I 
can understand. But without the 
word "alleged", for a question to be 
asked in this manner. (Inter-
Mlptions) 

Mr. Speaker: Order, order. 

Shri Ty~  Sir, on a point of order. 
We are sister parties, after all. It 
does not look well that he should be 
calling •••. Thi! i! not the 
language to be used in Parliament. I 
would protest very humbly. I have 
never called Communists by any 
word. It is not fair that he should 
say ••• 
Shri Pnbhat Kar: We will pay you 
back in your own coin. 

8hri T .•. VIUaI 11&0: This i. • 
short notice question. . 
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Mr. Speaker: Short notice questions 
are accepted from all sides. Let 
these words be added there. At the 
end of clause (a) of the question, the 
words "as alleged" will be added. 

Sbrl T. B. Vlttal Rao: Sir, you must 
advise the Secretariat to read these 
things more carefully. 

Mr. Speaker: 1 am always careful 
about that. 

•  • • 
Shri Prabhat Kar: We are paying 

you back in your own coin. 

Mr. Speaker: Order, order. 

•  • • 
Hon. Members ought not to get 
excited. Hon. Members have a right 
to represent, as they have represent-
ed in this case. There is on good in 
this, and one abuse does not justify 
another abuse. All that I would say 
is. .  . 

Sbri H. N. Mukerjee: If you please 
permit me to explain, there is no 
qUestion of abuse. You can expunge 
the word. 

"·1 am only illustrating the posi-
tion that the use of the word "alleged" 
will exonerate employment of many 
expressions which lire not necessarily 
unparliamentary. That is my point, 
mainly from the parliamentary point 
of vi('w. 

Mr. Speaker: All that 1 would say 
is that one wrong does not justify 
another worng. If hon. Members are 
taking exception to the word "unruly", 
I have accepted the suggestion of 
Shri H. N. Mukerjee that the words 
"as alleged" might be added at the 
end, because until a thing is proved 
it is only alleged. 1 added those 
words. But to use an expression, 
merely because some hon. Members 
puts a qUestion. and it appears in the 
newspapers, there is some trouble 
over it, then to say that others also 
may be like that-I do not think it 
does any justice. 

• • • 
1 am adding these two words "as 
alleged" at the end of clause (a) of 
the question. Until there is a con-
viction and final judgement in the 
court, hon. Members ought to take 
care to use the words "as alleged". 
Let us not go merely by whatever 
appears in the newspapers, but say 
"as alleged" until a proof is made. 

Shri Kesbava: So I shall read it 
al,flin, Sir . 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether any open day light 
murders have been committed by the 
Communist unruly elements in 
Modern Satgram Colony between 9th 
and 12th March, 1961, as alleged; 

(b). .  . 

Mr. Spea\er: "by some Communist 
unruly elements" will be better. 

Shrl 1l1drajlt Gupta: Let this pre-
cedent stand. We don't mind. 

Mr. Speaker: To whatever party a 
man may belong. if he commits a 
murder or commits any unsocial act, 
he is an unruly element. I would 
• only say that ~ a  of tarnishing the 
whole party. because nobody has got 
a right to say that the whole party 
is wrong. it could bf> said that there 
may be some bad elements here and 
there. So "some Communist unruly 
elements" may be said. I will add 
the word "some" there. And here-
after hon. Members will try to avoid 
any description of any Member of 
any party. 

Shrl Keshava: Very well, Sir. 

Shrl T. B. VlttaJ Rao: It is very 
unfortunate that care was not taken 
in admitting such questions. 

Mr. Speaker: I am thoroughly 
justified in having allowed this ques-
tion for the reasCIP that 1 do not want 
to allow any aspersion to be cast on 
the Communist Party. I know, hon. 
Members are exceedingly nice. But 
there may be some unruly elements 
in some party. What he wants to 
allege is that some people have taken 

···Expunged as ordered by the chair. 
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advantage of it, and those are unruly 
elements. To say "unruly Communist 
Members" will be wrong. Every 
Communist Member is not bad. But 
there may be some bad men. "Unruly" 
is for the purpose of restricting the 
scope. There may be bad men. In 
God's creation there are some bad 
men. What can be done? There is 
nothing wrong in it. 

Shri Keshava: Sir, I shall now read 
the question as amended. 

Mr. Spe!lker: Yes, he may do so. • 

SHORT NOTICE QUESTION 

Modern Satgram Collieries 

S.N.Q. 9. Shri Keshava: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether any open rlay light 
murders have been committced by 
some Communist unruly elements in 
Modern Satgram Colony between 9th 
and 12th March, 1961 as alleged; 

(b) whether this feature was 
apprehended by the loyal workers and 
information to the police was fur-
nished even a week earlier and, if so, 
why no action was ever taken by the 
police to prevent this murder; and 

(c) what steps, if any, Government 
are taking to bring about normalcy 
in the colony area? 

The Deputy MinIster ot Labour 
(Shrl Abid All): (a) It is reported 
that some persons belonging to a 
loading sirdar attacked the workers 
of another loading sirdar with spears, 
when they were sleeping in a workers' 
dhowrah on the afternoon at March 
10, 1961, as a result of which two per-
sons died and one was seriously 
injured. 

(b) and (c). Although·some threats 
are reported to have been held out to 
Don-strikers previously, the incident 
of murder is laid to have taken place 
all of a sudden. Aa It is primarily. 
law and order problem investlptiODI 

are being made by the local police; 
some persons have already been 
arrested. The police pickets in 
Modern Satgram Colliery have also 
been re-inforced after this incident. 

Shri Kesbava: In view of the fact 
that coal production is very vital for 
our planning purposes and these 
recurring incidents of killing in these 
localities are a defiant challenge to 
law and order, may r know whether 
the Central Government are thinking 
of any alternative arrangemenf to 
take suitable measures to reassure a 
sense of safety to the workers in that 
locality? 

Shri Abid All: That is what the 
State Government authorities are 
doing. 

Shri S. M. Banerjee: Since some 
incidents have taken place in this 
colliery and still about five hundred 
people are out, may I know whether 
the Central Government will institute 
any impartial enquiry to go into the 
merits of the working of the col-
liery." 

Mr. Speaker: I am alraid the hon. 
Member is committing a greater mis-

o take than what he has complained 
against. 

Shrl S. M. Banerjee: Is there any-
thing wrong in what I have said? 

Mr. Speaker: That kind of asper-
sion against any Minister is wrong. 
If hon. Members are not satisfied about 
any Minister, there are ways in which 
they can get rid of that Minister, but 
they cannot go on making casual 
aspersions against Ministers, who are 
responsib18 persons. I would not 
allow such aspersions against Mem-
bers or Ministers. 

Shri 8. M. 8aDerjee: How can we 
get rid of him? He is • Member 01 
the Rajy. Sabba. 

8brt Kelllan: 18 it·. tact lb .. , 
ne,otiatioM were belel. .. 

TIl. MIDI8ter 01 Labou ... Bm-
~ ........... (lhrI N .... ): 
I have to answer that question. Ot 

--Expunged .. ordered by the Chair. 
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course, my colleague has only given 
the bare facts. As regards action 
there, there was trouble in that col-
liery for several months. I went 
there personally ... 

Shrl Abld Ali: I did not go there. 

Shri Nanda: It was not my coileague 
who went there, but I went there, and 
I tried to bring the parties together 
and arrange for conciliation, and a 
settlement has been reached there, so 
that, so far as the industrial part of 
it is concerned, it is out of the way 
altogether. . 

Shri S. M. Banerjee: May I make 
one submission? I want to know 
whether this particular fight between 
sirdar and sirour was of a personal 
nature or of a political nature. May 
I know whether this short nohct! 
question is aiming politically, or it 
was a fight in which it was only a 
question of law and order? 

Mr. Speaker: Was it a person'll 
quarrel or a general quarrel? Govern-
ment may take note of that. 

Shri Nanda: In view of the fact that 
the question had certain implications 
and certain things had appeared in the 
press also, we thought it necessary, 
or rather, we owed it to our friends 
to see that this should be cleared so 
that all these implications have been 
removed in the answer. 

Shrl K. N. Paode: Only the wOl'd 
'sirdur' has been mentioned here? Is 
it a fact that these sirdars belonged 
to a union affiliated to the AlTUC, h~ t 

is, the Communist Party? If so, when 
criminal action is being taken by h~ 

State Government, do the Central 
Government think that under the 
Code of Discipline, some action should 
be taken against those people also? 

8hr1 Nuda: It may have been 
alleged that a certain Birdar belongs 
to a certain union. We are not ablt! 
to make any identification like that 
here, and the loyalties also 10 on 
changing there. 

Bbri Tyart: Could it be made clear 
that the word 'rird4r' does not mean 
Sikhs? (lAughm-). 

WRITTEN ANSWERS TO 
QUESTIONS 

Coir Industry 

.1086 {8hri Kodlyan: 
. 8hri Warior: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
470 on the 25th November, ,1960 ar.d 
state: 

(a) whether the question of moder-
niSing and mechanising the manu-
facturing sector of the coir industry 
has since been examillf'd by Govern-
ment; 

(b) \Vhc·ther any scheme has been 
r ula l ~ ;jY Government in this 
respect; 

(c) if so, the main features of the 
sch\'me; and 

(d) the total estimated cost of the 
scheme? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (d). TLe 
matter is still under consideration of 
the Coil' Board. As soon as their 
recommendations are received, Gov-
ernment will expeditiously examine 
the same. 

Soda Ash Factory at 8ambhar 

·1095. 8hri L. Achaw Singh: Will 
the Minister of Commerce and Indll5-
try be pleased to refer to the reply 
given to Un starred Question No. 471 
on the 25th February, 1960 and state: 

(a) whether Government have sanc-
tioned the starting of the Soda Ash 
Factory at Sambhar, Rajasthan; 

(b) if so, the estimated capacity of 
the factory; and . 

(c) the cost of production of soda 
ash per ton? 

The Mlnlster of Indaatry (liibrl 
MaDabhal Shah): (a) to (c). No, Hir. 
So far no formal project bas been 
received. The Rajasthan Government 
have expressed their desire to pre-
pare such a project and the same II 
awaited.. 
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Shops Constructed in  New Deihl 

"'1096. {Shr! B. K. Gaikwad: 
Shrl Manay: 

Will the Minister of Works, Housing 
and Supply be pleased to state: 

(a) the number of shops construct-
ed in (1) East Vinay Nagar (2) West 
Vinay Nagar (3) Kidwai Nagar (4) 
Moti Baih in New Delhi by Gover.p-
ment and handed over to the New 
Delhi Municipality for disposal; 

(b) whether it is a fact that there 
are some local shop-keepers who are 
running the sh ~ for the last severAl 
years; 

(c) whether it is also a fact that 
thesE' shops are allotted only to dis-
placed persons and local. Backward 
class people and scheduled caste peo-
ple who are running their stalls are 
refused allotment of these shops; and 

(d) whether Government are aware 
that some displaced persons are 
having more than one such shop and 
earn money by sub-letting them to 
other people? 

The Deputy Minister of Works, 
Housing and Supply (Shri Ann K. 
Chanda): (a) East Vinay Nagar 58 

West Vinay Nagar G7 

Kidwai Nagar 100 

Moti Bagh I 82 

(b) Yes Sir. 

(c) Priority for allotment is given 
to displaced persons. There is how-
ever, no objection to accommodate 
non-displaced persons if shops are 
available after meeting the require-
ments of displaced persons. 

(d) Some cases ot sub-Iettine havil 
come to the notice of. the New Delhi 
Municipal Committee and necess&l1 
action is being taken by them. 

Press CoancIl 

·1.... 8hr1 ID4rajit Gapta: WiD 
the Minister of lDformatioa aa4 
..... c1cII.uq be pleased to state: 
(a) whether the Indian JoUl'J181bU' 

Aaoclation at ita coDfereace iJ1 J(ay 

1960 adopted a resolution expressinl 
the working journalists' willingness to 
have a Press Council on the lines re-
commended by the Press CommissioTj; 

(b) it so, whether Government are 
now prepared to reintroduce legisla-
tion for the appointment of a Press 
Council; and 

(c) whether Government have de-
cided to call a conference of news-
paper proprietors and working jour-
nalists to discuss the question? 

The Minister of Information anel 
Broadcasting (Dr. Keskar): (a) to (c). 
Government have seen newspaper 
rE'ports about a resolution passed by 
the Indian Journalists' Association re-
garding the formation of a PreEs 
Council on the lines suggested by the 
Press Commission. As stated in reply 
to Question No. 2788 dated the 28th 
April, 1960, Government will consider 
the matter further when it is satisfieli 
that there is a favourable atmosphere. 

Brass-ware Industry 

.i099. Shrimatl MaimooDa SultaD: 
Will the Minister of Commeree aDel 
Industry be pleased to state: 

(a) whether the Handicrafts indus-
try of India aas of late been suffering 
from shortage of zinc and copper re-
quired for the manufacture of brass-
ware; 

(b) if so, whether these materhlll 
are imported under an export incen-
tive scheme and it so, what 11 the 
scheme; and 

(c) what is the idle capacity of tho 
industry at present? 

The Mln1lter or Indust..,. (S)ul 
Manubbal"SbaIa): (a) It has been re-
ported that the manufacturers of 
artistic brass-ware have been experi-
encint shortage of Zinc and Copper. 

(b) Import of raw materials for 
Ill'tistic brass-ware Is being allowed 
under the Export Incentive Scheme. 
Briefly, iDe Scheme pnwidN for the 
~ l  of raw materials 
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to the exporters of art Brass and 
Copper-ware, to the following extent: 

(i) Virgin Copper and 36i percent (in the 
Zinc together ratioof6o% copp 

er and 4Q% zinc) 
where the product 
exported is an alloy 
copper and zinc. 

(ii) Tissue of Paper. I per cent. 

(iii) Polishing materials 2i pcr ccnt. 

The Ind:ian Handicrafts Devellop-
meni Corporation Ltd., has also been 
allowed to import Copper and Zinc, 
etc. of the value of Rs. 10 lakhs on 
an ad-hoc basis, for releasel to such 
exporterslmanufacturers of handi-
crafts who are entitled to import raw 
materials under the Export Incentive 
Scheme mentioned above. 

(e) As far as Government is aware, 
there is no idle capacity of the artis-
tic Brass and Copper ware Industry. 

Export of Cardamom to Sweden 

·1100. Shri Assar: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether it is a fact that the 
export of Cardamom from India to 
Swedan has been continously decreas-
ing since 1957; 

(b) the reasons why the export ot 
Cardamom to Sweden is going down; 
and . 

(c) whether Government are taking 
any steps to avert the faU in export? 

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra): 

(a) No, Sir. 

(b) and (c). Do not arise. 

Report of Ware Board for Jute 
Industry 

f 
Shrl Ram Krlshan Gupta: 
Shrl Sublman Ghose: 
Shri Paqarbr: 
Shri S. M. Banerjee: 
Shrl Taopmanl: 

ellOl. ~ Shri TrldJb Kumar l Cballdhllrl: Shri MublUlllDed ElIu: 
Shri Aurobbulo Oha.al: 
Shri B. L. Batie ... : 
Shrl P. C. Borooah: 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 178 on the 17th November, 1960 
and state: 

(a) whether the Wage B<lard for 
Jute Industry has submitted its report; 

(b) if so, the main recommenda-
tions; and 

(C) if not, the reason for delay? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) to (cL The Wage 
Board submitted its recommendation 
for grant of interim relief to workers 
in Jute mills in January, 1961, and 
the same has been accepted bv Gov-
ernment. The final report is awaited. 

Nuclear Power Station 

"'1102. Shri P. C. Borooah: Will the 
Prime Mini.ster be pleased to state: 

(a) whether India is now in a posi-
tion to build its own nuclear power 
stations; 

(b) if so, what I, the programme 
chalked out for this purpose during 
the Third Five Year Plan; and 

(c) what is the allocatiOn of funds 
for the same? 

The Parliamentary Secretary to the 
Minister of External Affairs (Sllrl 
Sadath All Khan): (a) India is in a 
position to design and build without 
external help smalt nuclear power sta-
tions of up to 25 MWe electrical out-
put. Large nuclear power station" of 
an installed capacity of 100 MWe or 
more will be built in the Third Plan 
Period in cooperation with foreign 
organisations having the necessary 
experience. 

(b) Apart from a nuclear power 
station of 300 ~  to be located at 
Tarapur, stud'ies in the Atomic 
Energy Establishment at Tromb87 are 
in an advanced stage for a nuclear 
power station of about 20 MWe based 
on a reactor using natural uranium as 
fuel. heavy water as moderator, and 
organic as coolant. A project for the 
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construction of such a station will be 
started shortly. The Planning Com-
mission has also authorised the De-
partment of Atomic Energy to search 
for a site for the location of a 
nuclear power station of 150 MWe in 
the Delhi-Punjab-Rajasthan area, 
though no decision to go ahead with 
such a station has yet been taken. In 
addition, heavy water moderated and 
cooled natural uranium stations and 
fast breeder reactor stations are under 
study. 

• 
(c) The draft Third Five Year Plan 

envisages an expenditure of Rs. 51 
crores on the setting up of the first 
Atomic Power Station at Tarapur. 
Funds for a prototype 20 MWe power 
station have been provided under the 
research and development programme 
of the Department. No funds have 
been earmarked for the other pro-
jects but wilJ be r ~  when they 
have reached a mature state, as it has 
been decided that the atomic energy 
programme should he one of con-
tinuous development. 

Rebate On Handloom Cloth 

·1103. Shri Chintamcmi Pal1igraill: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the rate of rebate on 
sales of handloom cloth is uniform 
for all the States in IndIa; and 

(b) the rate of rebate allowed for 
the different States, State-wise, at 
present? 

The Minister of Industry (Shrt 
Manubbal Shah): (a) Yes, Sir. 

(b) There is a uniform rate of re-
bate on sales of handloom cloth 
throughout the country as per details' 
given below:-

Rebate on export ;ale,: 

(i) A rebate at the rate of 5 nP. 
(Five Naya raise) in the rupee will 
be allowed on ,enuine retail sales of 
bandloom cloth worth rupees two or 
more from: 
(a) weavers eo-operative aocletiH 

andlor State ~ depots, and 

(b) consumers co-operative societies 
which purchase handloom cloth only 
from weavers cooperative societies and 
which deal, so far as cloth business is 
concerned, only in hand-woven cloth. 

Special additional rebate: 

(ii) A special additional rebute at 
the rate of 5 nP. (five naya paise 
only) in the rupee will be allowed on 
genuine retail sales ot handlooITJ cloth 
for a total period of 15 days in Lhe 
year i.e. for eight days during the 
Annual All India Handloom Week 
celeberations and for seven days on 
suitable festival occasions to be chosen 
by the individual State Governmentsl 
Union Territories concerned with the 
prior approval of the ~ ry ot 
Commerce and Industry. 

Rebate on wholesale sales: 

(iii) A rebate at the rate of 3 oP. 
(Thn'c Naya Paise) in the rupee will 
be allowed on wholesale of handloom 
cloth by weavers' co-operative 
societies. For this purpose, sale of 
hand loom cloth worth Rs. 100 (one 
hundred) or more at a time in a 
single transaction will constItute a 
wholesale sale. The State Govern-
ments will have the option ot allow-
Ing Or not allowing this rebate on 
wholesale sales, having due regard to 
the need for limiting the expenditure 
on rebates within the ceilln, shares 
allotted to them. 

Rebate on retails sales:-

(iv) A rebate at the rate ot 5 nP. 
(five naya paise) In the rupee will be 
admissible to:-

(a) Co-operative societies or 
state trading or,anisations on 
sales for export of handlouma 
cloth purchased from WPllvera' 
Cooperative Socleities; and 

(b) Co-operative Socletle. ez-
portin, handloom cloth direct. 

In no case will control asmttlnce be 
given fM expenditure on the rebate 
.cherne in e%ceBl of the ceilfngl. 11 
considered neceaary, the sehc:me of 
rebate as modilled above may be 10 
regulated further by the State Gov-
ernments by restrlctlDl the cate,orl .. 
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of sales of cloth Or bv reducing the 
rate of rebate either wholly or partly 
So as to keep the expenditure within 
the prescribed ceilings of the States 
concerned. 

Manufacture 01 Lathe'J by H.M.'f. 
Factory, Bangalore 

-1104. Shrimati Maimoona Sultan: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Hindustan Machine 
Tools Factory, Bangalore hav," for the 
first time in India designed and built 
new high production turret ],,: l1es; 

(b) if so, what is their pres0nt pro-
duction capacity for the same, and 

(c) what is the present_ approximate 
demand of the country for h ~  

lathes? 

The Minister of Industry (Shri 
Manubhal Shah); (a) Indigenous 
design of machine tools has been 
encouraged in the H.M.T. A new high 
production turret lathe has recently 
been tested. 

, 
(b) The capacity of production of 
the new design is about 60 numbers 
per year. 

(c) The demand is anticipated to be 
between 225 and 240 numbers. 

Hunger-strike by Employees of the 
Hindustan Machine Tool Factory, 

Bangalore 

Shrl S. M. Banerjee: 
Shri Chintamoni Panigrahl: 
Shrl Prabhat Kar: 

.1105. Shrl Indrajit Gupta: 
Shrl Sampath: 
Shrl Braj Raj 8ingh: 
Shri Jagdlsh Awasthi: 
Shrl Thimmalah: 

Will the Minister of Commeree and 
1D4utry be pleased to state: 

(a) whether it is a fact that the 
State-owned Hlndustan Machine Tool 
Factory Employees' Association 
Ban,alore bas decided to start a 
hunler-strike campaign in case the 

outstanding demands of the employees 
arc not conceded latest bv the 1st 
April, 1961; 

(b) if so, what are those demands; 

(c) whether these demands are 
outstanding for the last two years; 

(d) the steps taken by Government 
to avert this impendinll labour un-
rest; .and • 

(e) whether any negotiatiOn is like-
ly to be held to have a settlement? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) No, Sir. 

(b) to (e). Do not arise. 

Release Iff Phizo's Brother 

~1l06 . .r ~ lr  P. C. Borooah: 
l Shri Assar: 

Will the Prime Minister be pleased 
to state: 

'(a) whether Mr. Kovi All, brother 
of Mr. Phizo, the Naga rebel Jeader, 
alongwith others has been released 
from detention; and 

(b) if so, the reasons therefor? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shrl 
J. N. Hazarika): (a) and (b). Shri 
Keviyale, brother of Phizo, was de-
ported by the Burmese authorities. 
On arrival in Calcutta, he was arrest-
ed and taken to Kohima for police in-
.vestigation. No prima facie case was 
established against him. He was, 
therefore, released .on 26-2-1961 on 
giving an undertaking to keep peace. 

• 
Megoseiso Savino and L A. Dally 
Namo, who were detained under the 
Preventive Detention Act tor indulg-
in, in subversive activities against the 
State were released from detention on 
the 18th February, 1961. With the 
improvement in the altuation. the con-
tinued detention of these persons w .. 
considered no lOllier neceuat7. 
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Export of Handicrafts Goods 

"'1107. Sbrimatl Maimoona Sultan: 
W ill the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it has been experi-
enced that Japanese and Italian 
handicrafts are driving Indian handi-
craft goods out of many markets on 
account of better packaging; and . 
(b) if so, what step have' been 

taken to improve the conditions? 

Tbe Minister of 
Mallubhai Shah): 

Industry 
(a) No, Sir. 

(Sbri 

(b) Steps are. however, being 
taken to improve thc packaging of 
Indian handicrafts meant for export 
by imparting training in packing 
techniques, import of tissue paper for 
packing certain itpms' of handicrafts, 
etc.  etc. 

Indian Textile Market in Middle East 

2207. Shri Pangarkar: Will the 
Minister of Commerce and Industry 
be pleased to state: . 
(a) whethcr it is a fact that India 

is losing her textile market in the 
Middle East countries; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to 
be taken to increase the export? 

The Minister of Industry (Sbrl 
Manubbai Shah): (a) Yes, Sir. There 
is a declining trend in the exports of 
Mill-made Cotton Textiles to middle 
East countries. 

(b) The reasons are varied but the 
decline in exports has been lar l~ 

due to the import restrictions imposed 
in these countries to protect the 
local industry apd the severe compe-
titiOn from other exporting countries. 

(c) The various export incentive 
achemes are being continued. The 
Cotton Textiles Export Promotion 
Council has its own omce with head-
quarters at Baghdad, the jurisdiction 
of which extends to all the Middle 
Bast Markets. 'Ibis otftce baa been 
making eoncerted eJrorta to promote 

exports of Indian cotton textiles to 
the individual markets. 

Production of Kbadl In Mysore 

2208. Shri Panearur: Will the 
Minister of Commerce and Industl'J' 
be pleased to state: 

(a) the quantity of khadi produced 
in Mysore State during the year 1959-
60; 

(b) the number of weavers and 
spinners in Mysore by the end of 
1960; and 

(c) the estimated cost of khadi 
produced during the same period? 

The Minister of 
Manubhai Shah): 
square yards. 

Industry 
(a) 17'35 

(Sbrl 
lakh 

(b) 41,600 spinners and 5,000 
weavers. 

(c) Rs. 39'19 lakhs. 

Cottage Industries In Mahar.sbtra 

2209. Shrl Panl'arkar: Will the 
Minister of Commerce and Industry 
• be pleased to state: 

(a) the financial help given to 
Mahara5htra for the development of 
cottage industries during 1960-61 10 
far; and 

(b) the names of industries 
developed during the same period? 

The Minister of Industl'J' (Sbri 
Manubhal Shab): (a) Financial 
assistance to the various States (In-
eluding Maharashtra) durin, 1960-61 
for industrial development will be 
sanctioned only towards the close of 
the current financial year on the 
basis ot the expenditure actually 
Incurred by the reapective State 
Governments. 

(b) The indW!trie!l developed are: 

(1) Khadi (Traditional and Am-
bar). 

(2) VIlla,e Industrietl 

(3) Small Scale Industries fln-
cludin, Industrial Estates) 

(4) 8erieulture. 
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(5) Handloom 

(6) Handicrafts 

(7) Coiro 

Plantation of Mulberry Trees 

2210. Shri Hem Raj: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the amount of subsidy or grant 
given to the Punjab Government for 
the plantation of Mulberry trees 
during the years 1959 and 1960; and 

(b) the amount of subsidy or grant 
given tor the rearing of cocoons 
during the same period? 

The Minister of Industry (Shri 
Manubhai Shah): (a) Grants amount-
ing to Rs. 64,610 and Rs. 69,310 were 
approved during the years 1959-60 
and 1960-61 respectively for .schemes 
connected with mulberry cultivation. 

(b) Grants of Rs. 21,040 and Rs. 
14,220 were approved during 1959-60 
and 1960-61 respectively for the pro-
duction of cocoons. 

Resin Industry In Punjab 

2211. Shrl Hem Raj: Will the Minis-
ter of Commerce and Industry be. 
pleased to state the amount of subsidy 
or grants given to the Punjab Gov-
ernment for the starting of resin 
industry in that State during the 
years 1959 and 1960? 

The Minister of Industry (Shri 
Manubbal Shah): No subsidy or grant 
was given to the Punjab Government 
for the starting of Resin Industry in 
the State during the years 1959 and 
1960. 

Manufacture of Cemea't 

2212. Sbrl Aniruclh Sinha: Will the 
Minister of CODUDerCle aD4 lJulustry 
be pleased to lay on the Table state-
ment showing: 

(a) the number of units engaged In 
the manufacture of cement as on the 
3Ist December, 1980; 

(b) th(' to!al quantity of cern_t 
manurn(,,;l" .~ In the country dUl'lnl 
the ~ c, r 1 null (In toDa); and 

(c) the average annual requirements 
of cement (in tons) for domestic 
consumption? 

Tbe Minister of Industry (8bd 
Manubhai Shah): (a) There were 33 
cement factories in production on 
31-12-60. 

(b) A total quantity of 7'84 million 
metric tons was produced in 1960. 

(c) The total demand for 1960 was 
9'22 million metric tons for domestic 
consumption . 

• 
Production of Coffee 

2213. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government· have any 
plan to increase the production of 
coffee by undertaking or encouraging 
new planting of coffee; 

• 
(b) whether the Coffee Board has 

submitted any scheme or proposal; and 

(c) what are its features? 

The Deputy Minister of Commerce 
and Industry (Shri Sa'tish Chandra): 
(a) to (c). Yes, Sir. The Coffee 
BoaJ'd's loan scheme is already in 
operation since 1956. Plans are now 
under consideration to extend coffee 
plantings to new areas during the III 
Five Year Plan period. The target 
proposed is 50,000 acres and the esti-
mated cost is Rs. 8'19 crores. Plan-
ning Commission have provisionally 
agreed to an allotment of Rs. 5 crores 
as development loan for this purpose. 
Details of the loan scheme are yet to 
be worked out in consultation with 
the Coffee Board and the State Gov-
ernments concerned. 

Indus'trlal Estat. In Delhi 

lilt. Sbrl D. C. Sharma: Will the 
Minister of Commeree aDd IDduby be 
pleased to state the ~~ a  pro-
gress made in the different Industrial 
Estates in Delhl'? 

The MIDIster 01 IIadastr7 (Slirl 
MaIlubbal Shah): 'nle up_ta-date pro-
greSS made in the different Industrial 
Estates in Delhi is given below: 
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1. Industrial Estate Okhla: 

Out of 35 sheds constructed in the 
first phase, 2 sheds are occupied by 
Small Industries Service Institute and 
All India Handicrafts Board. The 
other 33 sheds occupied by Small 
Industrialists have gone into produc-
tion. In the second phase, 40 sheds 
are proposed to be put uP. Of these 
32 sheds are expected to be ready by 
June 1961; the remaining 8 sheds 
which" are being built by the BAarat 
Sevak Samaj are expected to be ready 
by October, 1961. 

2. Industrial Estate at Badli: 

About 4 acres of land have been 
acquired and possession handed over 
to C.P.W.D .. Detailed estimates have 
been prepared. One tube well has 
been sunk by the Exploratory Tube 
Wells Organisation ana sample of 
water received by the Community 
Projects Officer (Industries) Delhi. 
The sample is being referred for 
examination. After results are 
known. actual construction work will 
be taken up. 

Paper MlII in Mlrthal (PunJab) • 

2215. Shrl D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is a proposal 
under consideration of the Central 
Government to set up a paper mill in 
Mirthal, District Gurdaspur (Punjab) 
where raw material is available; 

(b) whether the Forest Research 
Institute have made investigations in 
thi. regard; and 

(c) if so, the result thereof? 

The Minister of Industry (Shrl 
a u ~a1 Shah): (a) One scheme 
for the manufacture of 100 tons of 
newsprint per day tlas bl'en licensed 
recently in Kangra District. 

(b) and (e). The Forest Research 
Imtitute have made a general study 
of tal' availability of cellulosic raw 
materials for the paper industry all 
over the country including the area 
in question and they are of the 

opinion that Silver fir can be used 
for newsprint and mixture of 
conifers can be used for both bleach-
ed and unbleached kraft papers. 

Scooter Factory at Ludhiana 

2216. ShrI D. C. Sharma: Will the 
Minister of Commerce and IndastrT 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment have given a licence for a 
scooter factory at Ludhiana; and 

(b) whether it is also a fact that 
the scooter proposed to be manufac-
tured in this factory would cost Ra. 
650 and would be able to give a mile-
age of 225 miles per gallon of petrol? 

The Minister of Industry (Shrl 

Manubhal Shah): (a) and (b). A 

proposal from a firm in Ludhiana 

has been accepted on experimental 

basis for the manufacttlre of 50 cc. 

78 cc. scooters in collaboration with a 

Japanese firm. The proposal envi.-

ages import of component parts to 

tbe extent of Rs. 150 per scooter. 

The scooter is expected to give a 
mileage of 180 miles per gallon ot 
petrol. 

"Adj Mising Students' UnJoa" 

2217. Shrl Rameshwar Tantla: Will 
thf.' Prime Minister be pleased to 
state': 

(a) whether it is a fact that the 
"Adi Mising Students' Union" in 
Subansiri Division of NEFA hal 
come under the influence of out. 
s r~  

(b) whether it is also a fact that 
the Students' Union has tried to 
interfere in the administrative 
matters; and 

(c) if so, the steps taken to curb 
the influence? 

The Prime MlnJRer ud Mbllster 01 
External Ualn (Shrl lawabarlal 
Nehru): (a) The Adi Misinl Students' 
Union has its headquarters in PalI-
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,hat in the Siang Frontier Division 
of NEFA. Some of its members have 
been making efforts to enlist the 
support of tribal students from other 
Divisions including the Subansiri 
Frontier Division. Recently, this 
Union affiliated itself to the newly 
formed Eastern Frontier Hills Youth 
Social and Cultural Organisation 
with headquarters at Shillong which 
has its leadership from amongst the 
students' of the hill areas of Assam. 

(b) The Union has not directly 
interfered in administrative matters. 
At the various meetings organized by 
the Union, its members have, how-
ever, expressed opinions and passed 
resolutions having a bearing on ad-
ministrative matters. 

(c) The NEFA Administration 
have not given any formal recogni-
tion to this Union. The students and 
the youth of the NEFA are being en-
couraged to take part in healthy 
extra-curricular and cultural activi-
ties under the supervision of their 
elders and teachers. 
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Visa Rules between India and 
Pakistan 

r Shri Ram Krishan Gupta: 
J Shri D. C. Sharma: 

2219. ~ Shri Inder J. Malhotra: 

l Shri Ajit Singh Sarhadi: Shri Nek Ram Negi: 

Will the Prime Minister be pleased 

to refer to the reply given to Starred 

Question No. 361 On the 22nd Novem-

bpr, 19(jO and state the progress made 

in the matter of relaxation of visa 

rull's bdween India and Pakistan? 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): There has been no further 
progress as the Government of Pakis-
tan appear to be opPQsed to any 
liberalisation. Recently our Acting 
High Commissioner in Pakistan has 
drawn the attention of the Govern-
ment of Pak'stan to recent restric-
tions impo,ed by them making it 
normally impossible for a Pakistani 
to come to India mon' than once a 
veal'. He has told t·!lem that this is 
~ a s  the Indo-Pakistan Passport 
and visa .scheme. 

Safety Measures In Mines 

( Shri Ram Krishan Gupta: 
2220. \. Shrj Ajit Siogh Sarhadi: 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 9 on the 14th November, 1960 
and state: 

(a) whether the views of the em-
ployers and mines managers, organi-
sations etc. on measures for the pro-
motion of safety in mines through 
education and propaganda have been 
ascertained; and 

(b) jf so, the ~ a 1s thereof? 

The Deputy Minister of Plao-
nIDa' aDd Labour and Employment 
(Shrl L. N. Mi8hra): (a) and (b). 
Of the mine owners', workers' and 
mine managers' organisations addres-



sed, only three organisations have 
forwarded their views. Two of these 
organisations have expressed general 
agreement with the recommendations 
of the Committee on Safety Educa-
tion and Propaganda. The third has 
suggested that the National Mines 
Safety Council, proposed by the 
Committee, should not be under the 
control of, or an adjunct to, the office 
of the Chief Inspector of Mines. 

Evacuee Agricultural Land in Punjab 

2221. Shri Ram Krishan Gupta: 
Will tfle Minister of Rehabilitlftion 
and Minority Affairs ~ pleased to 
refer to the reply given to Unstarred 
Question No. 24 on the 14th Novem-
bel', l!)(iO and 31ate: 

(a) whether Govl'rnnwnt have 
since ('xamined the allotment of 
e\'acuec agricultural land to the 
rcmammg cultural and religious 
institutions in PUnjab • which have 
not ~ ar  functioning as yet; and 

(b) if '50, the action taken in this 
regard? 

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): (a) and 
(b). Out of a total of 473 institu-
tions, the cases of only 14 institution! 
are pending for review by the Pun-
jab Government. In regard to the 
459 cases which have already been 
reviewed, only in 50 cases it has 
been found that the in'ltitutions have 
started functioning in India. 
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Manufacture of Big Clocks 

2223. Shri Pangarkar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether any factory has been 
set up in India for manufacturing big 
clocks; and 

(b) if so, location and the capa-
ci ty thereof? 

'The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). There 
are five firms producing clocka in the 
large scale sector. Three of the firms 
are located at Bombay and one each 
in Calcutta and Morvi. Their total 
production c'apacity is 66,000 Nos. per 
;annum. 

Besides, a number of small scale 
units are also manufacturing wall 
clocks. Information regarding their 
:location and capacity i.s not available. 

Copper and BraSs Allocations 

2224. Shri Pangarkar: Will 'the 
Minister of Commerce and Industry 
be pleased to state the details of the 
allocations of copper and brass that 
have been made to the various States 
by the State Trading Corporation in 
the years 1959-60 and 1960_61 so far? 

The Minister of Industry (Shri 
Manubhai Shah): Distribution of 
brass is not under control. As 
l'egaras copper, distribution is made 
not on State-wise basis but on actual 
User basis depending on number of 
factories. The State Trading Corpo- • 
ration only imports the metal and 
distribution is made by the Control-
ler of Non-Ferrous Metals on the 
'basis of the recommendations of the 
State Directors of Industries. Alloca-
tions are made to the individual units 
on the ~sls of past performance and 
consumption. If the Hon'ble Member 
would like to have figures for the 
allocation of copper to any particular 
units. I will be glad to furnish the 
,same, 

. 
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Trade Routes between India and 
Tibet 

2226. Shrimati l1a Palchoudhurl: 
Will the Prime Minister be pleased to 
state: 

(a) whether the Government of 
India's attention has been drawn to 
recent newspaper reports that Tibetan 
trad('rs ha'Ie discovered a new trade 
route fro'U Tibet to India through 
West Nepal border area and Nautanwa 
on the border of Gorakhpur District 
in U.P,; 

(b) if so, what is the actual fact of 
the matter; 

(e) how many Tibetans have enter-
ed India during this winter so far 
through the new route; and 

(d) the details of trade transac-
tions done? 

The Prime ~ s . r and Minister 
of External Aftairs (Shri lawaharlal 
Nehru): (a) to (d). Between Nepal 
and Tibet there are a number of tra-
ditional routes but these routes are 
not the concern or within control ot 
the Government of India. As regards 
trade between Nepal and India there 
are no restrictions on movement. 
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ViUa&,e BolI8Inc Project Scheme in 
Punjab 

H!1. Sbri Ajit Singh Sarbadi: Will 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) what is the total amount allot-
ted to Punjab for 1960-61 under the 
Village Housing Project Scheme; 

(b) whether Government have paid 
the entire amount to Punjab; and 

(c) the progress achieved so fa!'! 

The Deputy Minister of Works, 
Bousing and Supply (.Shri AnU 1[. 
Chanda): (a) A sum of &S. 24'85 
lakhs (including a sum of Rs. 0.35 
lakhs as 'grant' for the State Rural 
Housing Cell) was allocated to the 
Government of Punjab for 1960-61. 

(b) Yes. 

(c) According to the reports receiv-
ed from the Government of Punjab, 
all the 200 villages allotted to bhem 
for the Second Plan period had been 
selected. The State Government 
have drawn a sum of &S. 32.17 lakhs 
since the inception of the Scheme in. 
October, 1957, as against an alloca-
tion of Rs. 34'30 lakhs. Loans sanc-
tioned to beneficiaries till the 31st 
December, 1960 amount to about 
Rs. 17'5 lakhs, out of which about 
Rs. 7'15 lakhs had actually been dis-
bursed to them. 

Quarters in Andrews Ganj, New Deihl 

ms. 8hrl Bam Gulli: Will the 
Minister of Worb, BousIDc and 
Sappl, be pleased to state: 

(a) whether it is a fact that a num-
ber of quarters have recently been 
allotted to Class IV staff in the 
Andrews Ganj, New Delhi without 
levelling the ground In front of the 
quarters and withouA removing the 
debris lying inside the quarters; 

(b) whether electricity fittings 
were not completed before allotment; 

( c ) whether the tiooring is uneven 
and there is no suitable outlet tor 
water; 

2351 (Ai) LSD-3. 

(d) whether the drain water pipe 
is not laid underground; and 

(e) if so, what action has been 
taken in bhis connection? 

The Minister of Works, IIousiq 
and Supply (Shrf K. C. Reddy): (a) 
No. 

(b) To avoid pilferage, electric tit-
tings were not provided before the 
occupation of the quarters. They 
were provided soon after occupation. 

(c) to (e). The ftoorinr at these 
quarters is not uneven. Outlets for 
water are provided in the cookinr 
verandah and the open balce>ny. For 
draining water from the liv'n.g room, 
it is proposed to drill a hole through 
the sill of the door of the living room. 
The rain water pipe of the first ftoor 
balcony discharges water at the 
ground level from Wlhere no under-
ground connection to the stonn water 
drain has been provided. Saucer 
drains along the open courtyard to 
carry the discharge from the rain-
water pipes to the storm water drains, 
are proposed to be provided. 

C.P.W.D. Staff at Madhopar 

zzzt. Shri Tanp.auuaI: Will the 
Minister of Works, Boasina' and Sap-
ply be pleased to state: 

(a) whether it is a fact that com-
pensatory allowance was sanctioned 
to the C.P.W.D. ,taff working in the 
Madhopur circle and its divisions and 
sub-divisions in 1955; 

(b) whether it ill a fact that this 
allowance has been paid to the work-

• charged staff of these circles, divi-
sions and sub-divisions from July, 
1960; and 

(c) if so, the reasons therefor? 

The MinUter of Works, Boosina' aacI 
SupPlJ (Shrl IL C. ReddJ): (a) Com-
.pensatory allowance was aanctioned 
to the regular staft (excluding Clan 
IV staff) working in the Madhopur 
Circle, its Division and Sub-DivWon. 
from the 1st October, 1954. 
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(b) and (c). The orders sanction-
ing the allowance to workeharged 
staff were issued on the 11th July, 
1960. According to the general prac-
tice these orders took effect from the 
date of issue. However, they were 
subsequently modified so as to take 
effect from the 1st July, 1959, as a 
,peeial case. 

C.P.W.D. Workcharged Staff at 
Passlghat Airftelll 

2230. Shri Tangamani: Will the 
Minister of Work!!, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that com-
pensatory allowance was sanctioned 
to the workcharged staff of the 
CoP.W.D. posted at Passighat airfield 
with effect from July, 1960; 

(b) whether it is a fact that the 
compensatory allowance is being paid 
to the Staff of Civil Aviation and 
meteorological Departments working 
in PaBsighat and other airfields of 
NEFA with effect from 1955; and 

(c) if so, the reasons for this dis-
crimination? 

The Minister of Works, Dousinc and 
Supply (Shrl K. C. Reddy): (a) Com-
pensatory allowance was sanctioned 
to the workcharged staff of Central 
Public Works Department working at 
Passighat Airfield from the 1st July, 
1959. 

(b) The compensatory allowance is 
being paid to the staff of Civil Avia-
tioll and Meteorological Departments 
working in Passighat and other air-
fields of NEFA with effect from the 
25th January, 1954. 

( (') The orders sanctioning the 
all a ~ to workcharged staff of the 
Central Public Works Department 
were issued on the 6th July, 1960. 
According to the general practice of 
Government, these orders took effect 
trom the date of issue. However, 
they were subsequently modified so 
as to take effect from th£" lst July 
1959, as a sp<'Cial case. 

Landed PrOptrty in Deihl 

2231 {8hri D. C. Sharma: 
. Sardar Iqbal Singh: 

Will the Minister of Works, Rou. 
ing 8.Dd SUPPly be pleased to state: 

(a) what landed property (i) Pun-
jab Government and (ii) Punjab 
princes have in DeIhl; and 

(b) how this property is utilised by 
the Central Government and what re-
tUN. it 2"ives to the owners? 

The Minister of Works, Dousing and 
Supply (Shri K. C. Reddy): The in-
formation is confined to the property 
held under lease by Central Govern-
ment. 

(a) (i)Kapurthala House and Jind 
House. 

(ii) li'aridkot House, Pataudi House 
and Nabha Plot. 

(b) P ropert y 

Kapurthala 
• House. 

Used as 

Office accommo-
dation . 

Rent paid 

~. nP. 

8,6811 
per annum. 

Jind House Allotted to the 6,000 
Chi nese Embassy per annum 

Paridkot House Office accommo-31,806' 96 
dation. per annum. 

Pataudi House Main building as 10,848 
Hostel and hut- per annum. 
ments as office 
cum residential 
accommodation. 

Nabha Plot . Residentialacco- 1,387 
mmodation (42 per annum. 
hutments) 

Import of Race Hoises 

Z232. Shri ItachGDath SiD&'h: Wlll 
the Minister of CODubeiee AlII ..... -
try be pleased to state: 

" 
(a) whether turf clubs are once 

again approaching the Government of 
India to grant import licences for the 
import of race horses, stallions and 
breed mares; and 

(b) if so, the steps intended to be 
taken in this connection? 
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Tbe Mbdster of Commerce (Shrl 
Ku111D1O): (a) Yes, Sir. 

(b) The matter is -under considera-
tion. 
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Boad to Bhutan 

2235. Shri Assar: Will the Prime 
Minister be pleased to state: 

(a) what r r s~ has 'been made 
in the construction of Jalpaiguri to 
Parro (Bhutan) road uptill now; 

(h) when it will be completed; 

(e) whether it is a fact that con-
struction work of the road is behind 
scheduled; and 

(d) if so, the reasons therefor? 

The Prime Minister and MInIster 
of Extel'Jlai Affairs (Sui JawabarIal 
N ebru): ( a) Fifty miles of the road 
have been constructed. 

(b) Before the end of the year. 

(c) and (d). No. 

Persons repiered at Employment 
ExchllDles 

2236. Sui P. C. Bei'Ooah: Will the 
Minister of Labour UId Employm_ 
be pleased to state: 

(a) the ~ T of persons reguner-
ed in the Employment Exchanges for 
• 0) clerical, Oi) skilled labour and 
(iii) unskilled laboun' jobs durin, 
each at the y--, in the Second Five 
Year Plan; and 

(b) bow many were put in employ-
meat during each of the years ill each 
cat.e(oloy of jobs? 

'!'be Depat7 Min.... of Labour 
(8iut AlNd AU): (a) The number on 
the Live Register AI at the end of each 
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,.ear is given below: (the number re-
gistered during the period, occupa-
tion-wise, is not available). 

No. of applicants on the 
Live Register at the end of 

Year/period year/period. 

I 

1956-57 
1957-1958 
1958-1959 
19"59-1960 
April to Dec. 
1960 

(b) 

Year/period 

I 

1956-57 . 
1957-1958 
1958-1959 
1959-1960 
April to Dec. 
1960 

Clerical Skilled Un-

2 

& semi skilled 
skilled. 

3 4 

2,09,043 58,342 3,88,594 
· 2,58,140 71,71j 4.72,321 
· 3,09,968 96,150 6,43.17-4 
3,40,945 1,01,386 7,45,017 

· 4,30,674 1,12,724 7,84431 

No. of placements effected 
during t he year: period. 

Clerical Skilled Un-

2 

37,673 
45,594 
46,268 
51,792 

39,296 

& Semi-skilled 
skilled 

3 4 

21,683 81:491 
124.947 84,4°7 
43°,648 97.029 
31,486 1,19,946 

21,413 89,502 

Indian Standards institution 

2237. Shrl P. C. Borooah: Will the 
Minister of Commerc.e aDd Industry 
be pleased to state: 

(a) whether the services of a U.K. 
liteel expert have been obtained by 
the Indian Standards Instit.ution under 
the programme for technical coopera-' 
tion in South and South East Asia; 

(b) if so, on what terms; and 

(c) the name of the expert? 

The Deputy Minister of Commerce 
and Industry (Shri Sat1sh Obandra): 
(a) to (c). The services of Mr. S. 
Barraclough, an U.K. Steel Expert 
have been obtained for a total period 
of 9 months through the Colombo 
Plan Council for Technical Co-opera-

tion in South and South East Asia. 
The terms of service applicable to 
him are the same as those applicable 
to other experts ot the Colombo Plan. 

Colour Film on Queen's Visit 

2238. Shrt Aurobindo Ghosal: Will 
the Minister of Information and 
Broadcasting be pleased to state: 

(a) whether any colour film on 
~ s visit has been taken;.and 

(b) it so, what are the expenses in-
curred in this connection? 

The Minister of Information an4 
Broadcasting (Dr. Keskar): (a) Yes, 
Sir. 

(b) The details of exPenditure have 
yet to be worked out. 

• Textile Mills 

2239. Shri Tanpmani: Will the 
Minister of Commerce and IndWiltry 
<be pleased to state: 

(a) whether Govermnent propose to 
make the Textile units as Economic 
Umts of 25,000 spindles or 500 Looms; 

(b) if so, how many such units will 
be so raised during the year, 1961-62; 
and 

(c) the position in regard to the 
supply of spindles and looms to 
various mills State-wise for the cur-
rent year and the year 1961-62? 

The Minister of Industry (8hrt 
Manubhai Shah): (a) No, Sir. 

(b) Does not arise. 

(C) Allocations of spindles and 
looms during the Third Five Year 
Plan period including the year 1961-
62 are Wlder consideration. AB re-
gards the year 1960-61, the licensing 
Of spindles and looms State-wise is 
indicated below:-

State: 

Alum 

Spindles and 100mB 
licensed from 1-4-60 

upto <tate. 

Sl l ~ Loom •. 

24,SOO 
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State 

Delhi 

Gujarst 

Kerala 

a ra~ 

Madhya Pradesh 

Maharash t ra 

MY'ore 

Punjab 

Rajasthan 

Uttar Pradesh 

'West Bengal 

Spindles and looms licen-
sed from 1-4-60 upto date· 

Spindles Looms. 

96 Automatic 
looms under 
Export Promo-
tion Scheme. 

48.192 731 looms and 
528 Automatic 
looms vnder 
Export Promo-
tion Scheme. 

24,000 

1,11.078 192 Automatic 
looms under Ex-
port Promot. on 
Scheme. 

17,506 380 looms and 
144 Automatic 
looms under 
-Export Promo-
tion Scheme. 

26,602 J,440 Automatic 
looms under 
Export Promo-
tion Scheme. 

13,000 144 Automatic 
looms undar 
Export Prom,,-
tion Scheme. 

36,396 2slooms. 

59·428 I,3Islooms. 

37,400 288 Automatic 
looms under 
Export Promo-
tion Scheme. 

55,376 129 looms. 

DetentIon of Dr. Savino &Dd Mr. Namo 

lUG. Sbrl L. Acbaw BIncb: Will 
the PrIme Mlnl8ter be pleased to • 
state: 

(a) whether it is a fact that Dr. 
Savino and Mr. Dally Nama of 
N.H.TA have ~ under detention 
in the Assam Jail for the last three 
years under the Preventive Detention 
Act; and 

(b) if so, whether new grounds 
have been supplied to them for their 
continued detention since 19581 

The Prime MiDlBter and Minister 
of External Aftalrs (Shrl JawaharlAl 
Nehru): a) and (b). Shri 
Megoseiso Savino of the Kohima 
District of Nagaland was arrest-
ed in February, 1956, under the 
Assam Maintenance of Public Order 
Act, 1953, for indulging in subversive 
activities against the State. With the 
declaration of general amnesty and 
assurances from him that he would 
abstain from participation in sUl'h sub-
versive activities, he was rell'ased In 
September, 1957. He was a.pin 
arrested on the 14th January, 1969, 
under the Preventive Detention Act, 
together with Shri L.A. Dally Namo, 
for entering into a conspiracy with 
the immediate object of obhining 
assistance in the form of arms and 
money for the furtherance of the 
cause of the hostile Nagas engaged in 
acts of violence against the State. 

Sarvashri Savino and Dally Namo 
were further detained In January, 
1960, as it was considered that their 
presence would give a stimulus to the 
hostiles to persist in their acts of 
violence and lawlessn€'ss and would 
adversely affect progress towards the 
p;aceful settlement of the Naga pro-
blem besides jeopardizing the law 
and order situation and endan,erin, 
security. 

With the improvement in situation, 
the detention orders against both 
these persons have been revoked trom 
the 18th February, 1961, and they 
have been released from detention. 

FertUlser Plant 

2241. Sbrl L. A.cbaw 8lnrb: Will the 
Minister of Commerce &Del Indutry 
be pleased to state: 

(8) whether it Is a fact that a U.S. 
consortium will have 51 per cent. of 
the share holdingJ of a company to 
run a fertilizer plant in West Bengal 
with Government participation; and 

(b) whether the .cheme is within 
the general frame-work of the Third 
Five Year Plan? 

The Deputy Mlniater 01 Comm_ 
aDd bid_I')' (811r1 Satlsb CIwulra): 
(a) and (b). A factory at Durgapur 
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is included in the general scheme for 
the production of fertilizers during 
the 3rd Five Year Plan. Negotia-
tions for financial participation in 
such a project are in progress bet-
ween the West Bengal Government 
and a consortium of American firms. 
The scheme which emerges from 
these discussions will be considered 
by the Government of India and the 
point whether it is necessary and 
appropriate to permit majority share-
holding to foreign collaborators in 
this particular case will have to be 
examined at that stage. 

Cooperative Societies lor Government 
Employees 

2U%. Shrl D. C. Sbarma: Will the 
Minister of Works, Boustag and .Sup-
ply be pleased to state: 

(a) whether there is any proposal 
to provide funds for co-operative 
.ocieties recently formed for Gov-
ernment Employees to coostruct 
houses for members on hire-purehase 
for solving the housing problem in 
Delhi; and 

(b) if so, the details of the pro-
posal? 

The Deputy Minister of Works, 
Housing and Supply (Shrl AnU It. 
Chanda): (a) and (b). There is no 
proposal under the consideration of 
the Ministry of Works, Housing and 
Supply for providing funds exclusive-
ly to cooperative societies of Govern-
ment servants in Delhi. The co-
operative !Societies of Gove.rn--
Jl1(,nt servants, like other co-
operative societies can, however, 
avail themselves of the loan-facilities, 
to the extent admissible, under the 
Low Income Group Housing Scheme 
and the Middle Income Group Hous-
ing Scheme. The Central Govern-
ment servants, in their individual 
capacity, can also obtain house-
rbuilding loans under the "Rules to 
rerulate the grant of advances to 
Central Government servants for 
buildiag etc. of houses." 

SpinniD&' Mills in Madras State 

ZW. Shrl SubbJah Ambalam: Will 
the Minister of Oommerce and ladus-
try be pleased to state: 

(a) the number of handloolll.S in 
the co-operative sector in Madras 
State at present and the quantity of 
yarn required per month; 

(b) the number of co-operative 
spinning mills in Madras State, their 
sQindleage and quantity of yarn pro-
vided per month; 

(c) whether assessment of yarn re-
quirements during the Third Plan 
period have been made; 

(d) if so, the details thereof; 

(e) whether Madras Government 
have asked for permission for start-
ing new spinning mills in co-operative 
sector duriflg the Third Plan period; 
and 

(f) if so, the details of the same? 

Tne Minister of Industry (Shrl 
MaDubhai Shah): (a) There are 
2,01,990 handlooms in the co-operative 

• sector in Madras State and the quan-
tity of cotton yam required per month 
is 7.240 bales of 400 100. each. 

(b) Four co-operative spinning mills 
with total spindleage of 52,000 have 
been licensed in Madras State. Their 
monthly cotton yarn manufacturing 
capacity is estimated to be 3,000 bales 
of 400 Ibs. each. Of these one mill 
with a capacity of 587 bales per month 
has gone into production. 

(c) and (d). The requirements of 
yarn for the Third Plan periOd has 
been estimated at 2,250 million Ibs. 
per year. 

(e) and (f). The Government of 
Madras have requested for reserva-
tion of adequatl'l capacity for starting 
fOUr or five new spinning mills in the 
eo-operative sector. 

Docamentades in J[a ...... 'ri .. d Dop1 
I.aDpape 

11M. 8IIaUdl Meh·......... AJdlu: 
Will the Minister of bf ..... tion ... 
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The Minister of lnformatioD. &lid 
Broadcastinr (Dr. Keskar): No docu-
mentaries have been produced in 
Kashmiri and Dogri during 1960-61. 
Films are now 'being produced in 
simple Urdu for exhibition in Jammu 
and K.shmir. 

Funds for Scheduled Cutflll in 
Manlpur 

2245. Shri L. Achaw Sin&'h: Will 
the Minister of PIaDDlnr be pleased 
to state: 

(a) whether it is a fact that a sum 
of Rs. 6.49 lakhs has been proposed 
tor allotment as funds for the welfare 
of Scheduled. Castes in· Manipur tor 
the Third Five Year Plan by the 
Local Administration; 

(b) whether the Planning Commis-
sion has approved and sanctioned the 
amount; and 

(c) whether the Scheduled Ca5te8 
Advisory Board for Manipur hu re-
cwrunended the anotment of the en-
tire amount and not slicing it off? 

The J)eputy Minister 01 PlaDDIntr 
a.o,d Labour aud Employment (Shrl 
L N. MIshra): (a) The Manipur Ad-
ministration proposed Rs. 6.47 lakhs 
for Third Five Year Plan tor the 
Welfare of Scheduled Castes. 

(b) and (c). The matter is under 
considera tion. 

'PArters in Old Bajeudra NaJar 
Belld 

1246. SUi L. AdaawSlua'b: Will the 
Minister Of BehaHlUatJou ani MiIIo-
rlt,. Mairs be pleasH to state: 

(a) whether it is a tact that quar-
ters in the old Rajendra Nagar, Delhi 
baving an area of 86 sq. yam with 
one bath and one kitchen u well al 
,boundary walls have been transfer-
red to two displaced persons ixreI-
pective of the size of the family; 

(b) whether one displaced person 
has been allotted a plot of 100 sq. 
yards in the colony; and 

(c) whether the quarters of old 
Rajendra Nagar were classified as of 
one unit for one family each'? 

The Deputy MluiIIter of Rebablllta· 
tiou (Shrl P. S. Naskar): (a) Yes. 
15 quarters by the Multiple Allot-
ment Committee because of sublettlllJ 
by the original allottees. 

(b) Yes. 

(c) Yes. 

)l:sport 01 FIsh, Fruita IUld Veptabl .. 

aIU'l. SIJri AJlt S&u,b Sarbadl: Will 
the Minister of C~r  and Ill ... • 
try be pleased to state: 

(a) what are the main recomn'en-
dations Of the Delegation which visit-
ed West Asia, Africa and certain 
Western countries in AUlUst, 1959 
about the possibilities of large scale 
export of Indian processed foods, such 
as fish, fruits anCl vegetables; and 

(b) Government's reaction thereto? 

The Deputy ~ 01 001lllMl'Ce 
and IudDstry (Sbrl Satlab CJwuIra): 
(a) and (b). A statement is laid on 
the Table. [See Appendix IV, annex-
ure No.3]. 
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Reorganization of Divisions and 
Circles of C.P.W.D. 

2249. Shrl Talll'amani: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that con-
sequent on the creation of new zones 
in the Central Public Works Depart-
ment the existing Divisions and 
Circles have been reorganised; 

(b) whether it 1s a fact that as a 
result of it, the seniority of work-
charged staff for purposes of promo-
tion and retrenchment has been dis-
turbed; 

(c) if so, whether any steps . are 
being taken not to disturb this senio-
rity of the workers; and 

(d) if not, the reasons therefor? 

The Minister of Works, Housing 
and Supply (Shrl K. C. Reddy): (a) 
Yes. 

(b) It is possible that the seniority 
c! some workers has been affected. 

(c) and (d). As a result of the re-
organisation of Divisions and Circles: 
some of the workcharged stan have 
been transferred trom one unit to 
another. The seniority of such 
workers transferred along with the 
works has been protected to the 
extent that their past service will 
count for seniority in the new units. 
Th ~ l  of a worker in the 
seniority lilt of the new unit to which 
he is transferred may not, however, 
be the same as that in the unit to 
"ltich he belonged earlier. 

Handloom Weavers' Central Oo-opera-
tlve Association at Hyderbad 

2250. Shri Rami Reddy: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the State Government 
of Andhra Pradesh propose to partici-
pate in the share capital of the Hand-
loom Weavers' Central Cooperative 
Association at Hyderabad; 

'(b) whether the State ~ r  

have submitted any scheme in this 
regard to the Centre with a request 
for Central assistance; 

(e) what are the details of the 
scheme; and 

(d) the action taken by the Centre 
in the matter? 

The Milllster of Industry (Sbrl 
Manubhal Shah): (a) and (b). Yes, 
Sir. 

(c) and (d). In accordance with 
the accepted pattern of assistance to 
the Handloom Industry State parti-
cipation in the Share Capital structure 

• of the handloom weavers co-operative 
societies is 51 per cent. of the paid up 
capital of the societies. Andhra State 
Government have been allowed as a 
special case to participate in the share 
capital structure of the Handloom 
Weavers' Central Co-operative Asso-
ciation at Hyderabad upto 75 per cent. 

RaId by PakistaDl Nationals 

2251. Shri Muhammed Elias: Will 
the Prime Mlnlster be pleased to 
state: 

(a) whether it is a fact that an arm-
ed gang of Pakistani nationals raided 
Gahi, a village 16 miles trom Jammu 
in the second week Of February, 1961; 
and II; 

(b) if so, what action has been taken 
in this matter? 

'!'be PrIme MlIdster aDd MInIster 01 
bterDal Main (Sbrl Jawabarlal 
Nebru): (a) A dacoity was com-
mitted in the house of a resident of 
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village Gahi, Police Station Kana 
Chak, on the night of February 14/15, 
1961. The miscreants are suspected to 
have come from Pakistan. 

(b) A case has been registered by 
the Jammu and Kashmir Police for 
im ~. a . 

House Rent 

:lZ52. Shri Radha Raman: Will the 
s~ r of Works, Housing and Sup-

ply be pleased to state: • 

(a) whether Government have re-
o('cived any representatdons from the 
aJlottees of Government quarters, 
Associations and Staff Councils lor the 
reduction of house rent from 10 per 
rent. to 7! Per cent. due to merger of 
full dearness allowance in the basic 
pay; and 

(b) if so, what deci;ion has been 
taken thereOn by Government? 

The Minister 01 Works, HODsin&' and 
Supply (Shrl K. C. Reddy): (a) and 
(b). On the recommendations of the 
Pay Commission, it was decided that 
standard rent limited to n per cent. 
of their emoluments should he charg-
ed from Central Government servants 
whose pay is below Rs. 150 per men-
sem. Representations were received 
wherein it was urged that this con-
C S~  ~h ul  be extended to certain 
categories of Government servants 
drawing Rs. 150 or more per mensem. 
The request was not accepted. 

Export of Japanese Paper-maklnc 
Plant 

2%53. Shri Ramakrishana Be4cl,.: 
Will the Minister of Commerce ... 
IDdUBtry be pleased to state: • 

(a> whether it is a fact that a Tokyo 
machinery firm (of Okomoto Takkow) 
has agreed for 8 technical tie-up agree-
ment tor the export of Japanese paper 
making plant and know-how to India; 

(b) whether the finn has made 
agreements with an industrial concern 
in Bihar and other paper manufactur-
ing firms in India to export nearly 
Rs. 200 lakhs worth of pRper maldng 
machinery to be !let tip in India; and 

(c) if so, the details thereof'! 

The MiDlster of Jndastry (Shri 
Manubbai Shah): (a> to (c). 'MIs, 
Rohtas Industries Limited, Dalmia-
nagar (Bihar) who-are licenced for the 
manufacture of paper mill machinery 
have sent to Government a proposal 
for technical collaboration with Mis. 
Okamoti Tekko Co. Ltd., Japan for the 
manufacture of paper mill machinery. 
This proposal is under consideration 
of Government. Government have no 
knowledge of this Japanese finn bav-
ing made arrangements witth paper 
manufacturing finns tor the supply 
of paper making machinery to them. 
Some Indian paper mills have how-
ever placed contracts :tor the supply 
of machinery with a Japanese finn 
who are said to be the agents of Mis. 
Okamoto Tekko. 

Co-operative HOUBlnc ColoDY for 
Weavers In Orillla 

2Z54, Shri Chlntamonl Pani&'rahI: 
Will the Minister of Commerce &ltd 
Industry be pleased to state: 

(a) whether it is a tact that the co-
bperative hou.qing colonv for weaven 
has been constructed by Khurda 
Society in the district ot Purl in 
Orb;sa; 

(b) if 90, for how many families and 
at what cost; 

(c) whether it i. also a tact that 
after the tenders were called tor the 
construction of the co-opel'8t1ve hoU8-
ing colony at Sanapadar In Purl Dia-
trict, the scheme was abandoned.; and 

(d> it so, the reuona ·therefor? 

The MiD... 01 I'DIIaIItry (Slut 
Ma.abbal Shah): <a> Yes, Sir. 

(b) Two colonies, one for 40 tamlUe. 
and the other tor 60 families at a co.t 
of Rs. ],4.4,000 and Rs. 2,16,000 tW-

pectively. 

(c) Yea, Sir. 

(d) It baa been reported by the 
State Government that houain, colony 
allotted to Sanapadar Weaven' Co-
open.t.ive Society was cancelled U 

certain allegations qainst the .odety 
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were brought to tihe notice of the State 
Government. 

Export of CottOn from Tripura 

2115. ShriBaDphi Thakur: Will the 
Minister of Oommerce and Industry be 
pleased to state: 

(a) whether it is a fact that due to 
excessive export Of cotton from Tripra, 
the ginning mills of Tripura are on >the 
point of stand-still and for this re-
ason the labourers of ginning mills are 
being thrown out of jobs; and 

(b) if so, the reaSOn for such ex-
cessive e.x;port and actiOn taken to 
solve the unemployment problem? 

The Mi.Dlster of lDdustry (Shrl 

Manullbal Sbah): (a) and (b). Th~ 
cotton grown in Tripura State is a 
variety called Comillas, which is llDt 
utilised for consumptiOn in mills in 
India. It isnonnally exported al-
most entirely to foreign countries. 
There is, therefore, no question of 
excessive export of this cotton as re-
ferred to in the question. 

Cotton ginning and pressing factor-
ies in Tripura work only during gin-
ning season, that is, the period Septem-
ber to January each yea!l", and they 
remain idle for the rest of the year. 
This is a normal feature. With a 
view to keeping the labour in the 
pressing factories employed during 
the <Iff periods measures such as pro-
vision and ancillary industries and 
increased production of the cotton 
(which is a good foreign exchange 
earner) are already under contempla-
tion. 

LlceDoes for lDdustrles 

2256. Shrl Morarka: Will the Minis-
ter of CoauaertIe aDd Industry be 
pleased to state: 

(a) the number of industrial licences, 
category-wise for different industries, 
issued both for new schemes and 
.memes for SUbstantial expansions in 
the calendar year 1958, 1959 and 1960; 

(b) how many of these schemes 
lieeDaed as in part (a) above have 81-

ready their import licences issued for 
capital goods, plant and machinery to 
be imported from abroad; 

(c) total value of import licences for 
capital goods, plant and machinery 
issued. as in part (b) above, category-
wise for different industries; and 

(d) how many of these schemes for 
which industrial licences have been 
issued as in part (a) above are still 
without their import licences for 
ca¢t:al goods, plant and maChinery 
from abroad not issued or applied for? 

The Minister of lodustry (Sbrl 
Manubhai Shah): (a) to (d). Infor-
mation is being collected and will be 
laid on the Table of the House. 

All India Handicrafts Board 

2!57. Shri A. M. Tariq: Will the 
Minister of cOmmerce and Industry be 
pleased to state: 

(a) whether the All India Handi-
crafts Board is giving financial Assis-
tance to any institution; 

(b) if so, the names of suoh in-
stitutions; and 

(c) the amount granted during the 
year 1960-61 so far? 

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir. 

(b) and (c). A statement is laid on 
the Table. [See Appendix IV, an-
nexure No.4]. 

Export ~r  

!258. Shri Achar: Will the Minister 
of Commerce .aDd Industry be pleased 

• to state: 

(a) whether Government have any 
proposals to constitute a committee of 
Secretaries and other officials to de-
~  matters beariflg On . export pro-
motion; and 

(b) if so, the scope, nature and 
powers of the Committee? 

The Depaty Mbdster eI OomIDerce 
aDd ~ (Sbri Sati8h Chandra): 
(a) Yes, Sir. 
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(b) The proposed Committee will 
denl with such matters in relation to 
expansion of Our exports as require 
inter-ministerial consultations. Its 
function will be to expedite the pro-
cess at taking decisions through per-
sonal discussions at a high administra-
tive level. There is no intention to 
define its powers in precise terms. 

Ml8appropriatton of Tripura Sales 
Emporium FuDd!J 

• • ZZ80. Shri Dasaratha Deb: Will the 
Minister of Commerce and Industry 
be plea8ed to state: 

(a) whether it is a fact that mis-
appropriation of fund of the Tripura 
Sales Emporium has been detected re-
cently; • 

(b) if so, the amount misappropriat-
ed and the persons inyolved in it; 

(c) the s~ s taken against the sus-
pected persons; and 

(d) whether any persons have so 
far been arrested in this connection? 

The MJnJster Of Industry (Sbri 
Muubbai Shah): (a) Presumably, VIe 
reference in the question is to a Sale! 
Emporium being run by the Tripura 
Administration. If so, then no case of 
misappropriation has been detected in 
any of the Sales Emporia ,being run 
by that Administration. 

(b) to (d). Do not arise. 

Export of EqineerlD« Induetry 
Goods 

2261. Sbri p. C. Borooah: Will the 
Minister at Commeree aad Indastry 
be pleased to state: 

(a) whether the Chairman of the 
Engineering Export Promotion Coun-
cil, recently urged the Government to 
offer incentives to promote export ot 
engineering industry goods; 

(b) if so, what incentives were 
demanded: and 

(c) what is Government's decision; 

fte Depgty MbaiIIter 01 OoIIIIIIeree 
aDd 1IM1..,. (8Iu1 a.tIIIl CIaaIJra): 

(a) The Chairman of the r~ 

Export Promotion Council is, in a re-
cent Press Conference, reported to 
haVe urged the Government to give 
more incentives tor ~. 

(b) According to .the Press Report, 
the incentives demanded included 
the reduction in the price of pig iron 
and ~ l. reduction in shipping frei-
ghts, income tax relief and increase in 
import entitlement under the Export 
Promotion Scheme. 

(e) Several incentives are already 
granted to the manufacturers Of eIl-
gineering goods. Government decis-
ions on specific demand!' made by the 
Council through formal communica-
tions are annouooed publicly soon 
after these are arrIVed at. 

~  of Land to COUea-_ In Deihl 
Ulllvenli, 

2282. Shri C. K. Bbattacba.rJa: Will 
the Minister at WorU, BOIUbla' and 
SuPPly be .pleased to state: 

(a) whether lands have been allot-
ted to some colleges aJftlla.ted to the 
Delhi University; and 

(b) jt so, what are the names of 
these colleges and in what areas are 
they situa ted? 

The M1nJ.ster 01 Works, Housln&' and 
Supply (Sbrl K. C. Reddy): (a) Yes, 
8ir. 

(b) The Ministry Of Works, Housing 
and Supply have allotted lands at 
Delhi ,to the Dayal Sin,gh College on 
LocH Road, P.G.D.A V. College also on 
LocH Roed, Shrimati Janki Devl Col-
lege in Poorvi Mar, and Sanatan 
Dhann College on Ring Road. 

I.at'querinr Plant at Moradabad 

ua. 8hrtmatI MaImoona Sultan: 
Will the Minister of Commerce aDd 
IDdutry be pleased to atate: 

(a) whether there is a propoll8l to 
set up a lacquering plant at Morada· 
bad for polishing etc. of brus and 
copper ware; and 

(b) if 10, at what co.t? 
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The MiD1ster of Industry (Shri 
Manubhai Shah): (a) and (b). We 
have not received any proposal to set 
up a lacquering plant at Moradabad 
for polishing etc. CJ! brass and copper 
ware. 

KIln for Handmade Pottery 

22M. Shrimatl Maimoona SultaD: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whetlher it is proposed to set up 
a common Kiln for baking hand made 
pottery at high temperatures to en-
courage the handicraft ind ustry; and 

(b) if so, where and at what cost? 

The MInister of Industry (Shri 
Manubbai Shah): (a) No, Sir. 

(b) Does not arise. 

Import of Ivory 

Z265. Shrimati Maimoona Sultan: 
Will the Minister of Commerce and 
Industry be pleased to atate: 

(a) the Quantity of ivory imported 
so far, during each of the years since 
the beginning of the Second ~ Yep.r 
Plan; 

(b) whether ~  was not sufficient to 
meet the requirements of the cottage 
industlry; and 

(c) whether any arrangements are 
being made to augment the supply of 
ivory to the industry in the forth-
.coming year and, if so, what? 

The Minister of Industry (Shri 
Manubhal Shah): (a) The quantity 
01 Ivory' (UnIn8Jll1ifactured) ~ 

ed during each CJ! the yef.!I"S 1956-57 to 
1960-61 (April-November) is as fol-
lows:-

Year 

f9S6-57 . 
1957-58 . 
19SP-59 . 
1 ~ -6  . 
1960-61 .  .  . 
(April-November) 

Qua.ntily Valut' in 
In '000' orRs. 

'000' oflbs. 

276 
2<;8 

88 
177 
133 

4244 
3346 
1494 
3488 
3970 

(b) It has been repoNed. tlhat the 
ivory manufaoturers had been expe-
riencin.g shortage of raw ivory. 

(c) A special scheme for allowing 
import of urunanufactured ivory 
against export of ivory articls is ~ 
considered. 

Raw Materials for Cottage IndDStry 

2266. Shrimati Maimoona SultaD: 
Will the Minister of Commerce lUI. 
Indy try be pleased to state: • 

(a) whether the cottage industry is 
sullering from shortage of raw 
materials; 

(b) if so, to what extent; and 

(c) whether this shorlilge can pos-
sibly be met indigenously and it so, 
to what eoctent? 

The Ministor of Industry (Shri 
Manubhai Shah): (a) to ec). There is 
no shortage of raw material in res-
pect of the Coir, Handloom and Khadi 
and Village Industries. In regard to 
handicrafts and Sericulture, some 
dearth of raw material has been felt. 
For handicrafts, the shortage is felt 
irt respect of the materials required 
for Art-metalware, Ivory goods, Zari 
goods and carpets. The extent of the 
shortage is being assessed. Most of 
the shortage has to be met by imports. 
In the case of Sericulture, the shortage 
is estimated at 6 to 9 lakh lbs. of raw 
silk and 1 '35 to 2 lakh lbs. of spun 
silk. The shorta·ge cannot at present 
be met through indigenous resources. 

Handicraft Goods 

226'7. Shrimati Mabnoona Sulto: 
Will the Minister of Commerce ant 
Industry be pleased to state: 

(a) how many emporia are at 
present selling out Handicraft goods 
in the country; add 

(b) what was the income from the 
sale of these goods during the last five 
years aeparately? 

The MInJst-er or Indllllltry (Shrl 
Manabbal Shah): (a) and (b). As far 
as Govemment is ll'W8l'e, about 142 
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emporia are selling handicraft goods 
in the country. These emporia are 
being run by various agencies such as 
State Governments, private institutions 
traders etc. etc., and no infonnation is 
available in regard to their income 
from the sale of handicraft goods. 

Rent of Residences Allotted to Go ... -
ernment Employees In New Delhi 

., .... 8 r Shri Vajpayee: 
roM> • L Shri Assar: 

Will the Minister of Works, BOIIIIiDc 
and Supply be pleased to state: 

(a) whether it is a fact that 10 per 
cent. rent .~ being deducted even in 
respect af the compensatory allowance 
from the Government employees in 
oreupation of Government residencetl 
in New Delhi; • 

(b) if so, Wlhether 1lhe said compen-
satory allowance is not taken into 
account for the purpose Of the allot-
ment of the quarters in New Delhi; 
and 

(c) if the !#nswer to part (b) abo\re 
be in the affirmafive, the reasons for 
the 1IIlJIle? 

The MInIster 01 Works, BOUBiIll' 
and Supply (Shri K. C. Reddy): (8) 

Yes. 

(b) Yes. 

(c) "Emoluments" for the purpose 
of recovery of rent for Government 
accommodation include inter alia 
compensatory (city) allowance in 
accordance with the provisions of 
Fundamental Rule 4.5-C. Eligibility· 
of officers for various classes of ac-
commodation is determined wilh re-
ference to the "emoluments" as def-
ined in the allottdent rules. For this 
purpose tlie compensatory (city) al-
lowance is not taken into consider-
atiOn in determining the emoluments. 
The allowance is paid to Government 
.ervants ontJ in 001'taln cltietl where 
the oost Of living is high and" re-
lated to the upenslvene.a of the dty. 

The class of accommodation to whidl 
an officer is entitled is co-related to 
his status nonnally determined by 
pay. Moreover, the inclusion of this 
allowanCe in "emoluments" for the 
purpose of allotment is not likely to 
be of much practical benefit to the 
officers concerned in se:uring allot-
ment of higher class accommodation. 

Houses Built on Naaul LaDd In 
Paharpnj, New Deihl 

2!1t .r Shri Vajpayee: 
. '\. Shrl Assar: 

Will the Minister of .ttebablUtatioD 
aDd Minority Affairs be pleased to 
state: 

(a) whether it is a fact that dis-
placed persons who have built hoUle. 
on the nazul land left by the evacuee. 
in Paharaganj. New Delhi, are being 
asked to pay something as "good,,·m" 
for the land to Government; 

• (b) whether it is also a tact that. the-
Custodian is dharging the cost ot thie 
nazul land at between Rs. 50 to 80 
per sq. yard though the land has never 
been aCQuired or developed by the 
RehabiJi ta tion Ministry; 

(c) whether tenders are beIng in-
vited tor the sale ot properties built 
by displaced pel'9ONl on this land re-
sulting in further displacement ot re-
fugees; and 

(d) If so, whether there is any pro-
posal to resettle the refugees thus ren-
dered homeless? 

The Deputy Mialeter of BeIIablll-
tatloa (Sbri P. S. Naakar): (a) to (d). 
The matter ia under examination in 
consultation with the Delhi Develop-
ment Authority and other conneetea 
Departments Pending examinaUon an 
action to dispose of the r ~r y "0 
been da,.ec!. 



Statement re: 7046 
CommonweaLth. Prime 

""II MARCH 24, 1961 

12.04. hn. 

STATEMENT RE: COMMONWEALTH 
PRIME MINISTERS' CONFERENCE 

The Prime Minister and MinJater of 
Esternal Mairs (Shri Jawaharlal 
Nehru): Mr. Speaker, Sir, I should 
like to place on the Table of the 
House a copy of the final communique 
issued by the Commonwealth Prime 
Ministers' Confe!·ence. 

A great part of this probably has 
appeared in the press, but I think it 
would be desirable to have a correct 
and full copy CYf it for :-eference by 
hon. Members. 

I went to this Conference with 
·considerable hesitation. Normally, I 
do not like to be away from India, 
when Parliament is meeting, more 
eepecially, during the Budget Session. 
Also, at that time, a very dear and 
valued colleague of ours was lying 
seriously ill. Nevertheless, ultimate-
ly, I thought that I ought to go, as h ~ 

was an unusually impo:-tant meeting 
of the Commonwealth Prime Minis., 
ters, and a's events proved, it was an 
important meeting, and it came to 
several decisions which have a much 
wider significance than normally our 
( l ~ l1  had previously. 

Thl~ meeting was held, not in the 
normal course, but for special reasons, 
and it WAS confined to the considera-
tion of ce:-tain specific major prob-
lems, among them being disarmament, 
the structure of the United Nations, 
and certain constitutional problems 
a«ecting the Commonwealth itself. In 
addition, We considered a matter of 
urgent importance, that is, the Conlo 
situation. We ('onAned our attention 
to these matters. 

But, one matter, in a sense, over-
~a  aU our p'!'OCeeciings. This 
_as the question of South Africa. We 
.tlscUSfled it at somE' considerable 
lenJrth there, but apart from eur 
discussions. It was a matter which 
<Wftll in the minds of all of us prese-nt 
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there, even when we were disc\laSin& 
other matters, because the whole 
future of the Commonwealth depend-
ed upon that. 

It came up, as perhaps the House 
knows because of an application of 
the ~u h African Union Government 
for continuini its membership of the 
Commonwealth, even though it is 
becoming a Republic on the 31st May 
this year. Normally, internal m:'-tters 
are rfot considered by this Common-
wealth Conference. Also the fact that 
a country becomes a Republic hu 
ceased to be a novelty in the Common-
wealth; and for us, especially, to 
oppose a country becoming a Repub-
lic would be rather odd .• There was 
no question of our opposition to that 
matter. 

Nevertheless,. all this was connec.ted 
in people's mind with the racial 
policies of the South African Union 
Government, and it was not possible, 
even though technically it might not 
perhaps have fitted in, to ignore this 
major fact in considering any matter 
.related to the South African Union 
Government. 

As a matter of fact, the Prime Min-
ister of South Africa, who was 
present, himself agreed to this matter 
being considered or taken up, and it 
was discussed at some length. All the 
other Prime Ministers present there 
felt that one of the basic conditions 
of-the Commonwealth continuing or 
surviving was a strict adherence to 
the policy at racial equality, and that 
the policy of the South Afriean 
Government was not compatible with 
it. In fact, it was deftnitely opposed 
to it as we all know. And, therefore, 
this 'deadlock arOlie and 8S the South 
AHcan Government, that is. its 
Prime M"mister was completely un-
willing to a ~ the slightest chanare 
in the policies pursued by them in 
South Africa. there was no way out 
of the deadloek, except some kind Gf 
cleavage in the Commonwealth itself . 
It was clear that if these 1)()1teles 
were pursued ~  by one Member-
Government of the Commonwf!'Illth. 
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they would react on many other 
Members who would find it difftcult 
possibly to continue in the Common-
wealth. I need not go into this 
matter, because eve:-yone here, not 
only in this House but in this country, 
feels strongly about these matters; It 
is a Question not only of fundamental 
human freedoms, but of national self-
respect. And it seemed quite impro-
per for us to be a member of an 
organis,\tion which itself tolerated this 
kind of racial policies which w-e 
pu:-sued by the South African Union 
Government. On thE' other hand, the 
Prime Minister of the South African 
Union was equally certain about his 
own position and justified it. There 
was no meetilig ground at all on that 
issue. There had, therefore, to be 
some kind of a break. 

Now, no one likes-ai least most 
people do not like--breaking some-
thing. It is always easier to b:-eak 
than to construct. It was not easy for 
us therefore, to view the prospect of 
breaking this up, but events were such 
that there was no alternative left, and 
ultimately the Prime Minister of the" 
South African Union withdrew his 
application fo- continuing member-
ship. Thus this question, in so far as 
the Commonwealth is concerned was 
solved for the moment. ' 

This was a very significant step 
that the Commonwealth took, but I 
believe that has strengthened it and 
certainly not weakened it. It has 
even a wider significance than it might 
appear at ftrst sight, because thereby 
the question of racial equality has 
been put on the highest level in the 
world. context. As a matter of taet, 
the United Nations Charter itself con-
tains this, and what the South African 
Government has ~ doing was in 
direct violation of that Charter. 

So this decision itself in regard to 
South Africa has made thiB leHion 
of the Commonwealth Prime Minis-
ters' Conference a very special and 
unique one. 'nlis hu attracted 
wo-Id attention, and i15 consequencefl 

will be far-reachin,. It must be rea-
lised, however, that by South Afriea 
going outside the Commonwealth, the 
South African policy of apart"eid or 
segregation or racial discrimination 
does not diminish at all. In fact, the 
Prime Minil!lter of South Africa made 
it quite clear that he would pursue it 
as vigorously as ever. In fact, it was 
because of that that the break came. 

So that the evil continues and will 
continue in an aigravated form. The 
only satisfaction we can have is that 
we are not associated with it in any 
form through any organisation. That 
is some satisfaction, no doubt; here it 
is not a question of India only when 
I say 'we', but many other count!'ies 
also. And the fact that this hal!l 
evoked comment in almost every 
country in the world favourably to 
the Commonwealth insisting on racial 
equality to the extent even of South 
Africa leaving it itself shows that in 
this matter at least, the South African 
Union Government is almost com-
pletely isolated from world opinion. 

1t is not right for me to say what 
happened inside the meetings of the 
Commonwealth Confe-:-ence. But it is 
well-known that the issue, as it came 
up there, was not an issue supported 
on the one side by Asian and Afri('nn 
members only, but it was supported 
really by all the members in varying 
degrees, and the South African repre-
sentative stOOd alone by himself in 
his particular views. 

Therefore, while this, I think, has 
been a good development from every 
point of view, we must remember 

• that the policies under which vast 
numbers of Africans as well as people 
nf Indian descent suffer in South 
Africa are continuing, and will conti-
nue till other developmente take place 
or other preuu:-es of world opinion 
OT world organisations result In 
changes being brought about. WI! 
havf'. therefOTe, to be wide awake in 
thf'!le matters and not be complacent. 
It is lIurprising that In Africa whit'" 
Is today In a "tate of Ir'"etlt fennf'n t 
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and change and where many inde-
pendent countries have emerged in 
the last ·few months even, and will 

~ u  emerging in the next year or 
two, that in that great Continent 
which is undergoing such vast 
changes, in South Africa these policies 
of racial segregation and suppression 
anould still continue. It is impossible 
for me to imaJ;:ine how this can con-
tinue for long without bringing about 
conflicts, and vast conflicts, involvine 
many coUntries, -because it is quite 
intolerable fOr the new countriel! of 
Africa, as indeed of Asia too. to 
tolerate such a situation. 

So far as the Commonwealth is 
concerned, this odd fact emerged, that 
these independent u ~ s of Africa 
which are members of the Common-
wealth will not even be permitted-
and I suppose that applies to Asia 
too--to have their Missions in South 
Africa, normal diplomatic Missions, 
because, apparently, they belong to a 
dift'erent race. The Prime Minister 
of South Africa pleading for or trying 
to explain his own policy, denied that 
this was racial Inequality at all. He 
said this is a policy of separate rleve-
10pment of ditrerent races. 

An Hon. Member: Co-existence! 

Shrl Jawaharlal Nehru: I was al-
most expecting him to say-I do not 
know why he did not say it-that this 
was a policy of peaceful co-existence! 

Now, looking at this South African 
development in the context of events 
in Africa specially, it has the greatest 
importance. In this connection, may 
1 add that South West-Africa, which 
was a mandate given by the old 
Leaeue of Nations to the South Afri-
can Government through the British 
Government, has been practically 
absorbed governmentally and other-
wise by the South African Union? 
That has been a violation of that 
mandate. This Question only recently 
came up, was going to come up, 
beror.. the United Nations. and It is 
an imDortant matte!' that this mandate 
~h lll  be honoured. 

Then looking a t Africa again in 
another context; in the context of 
the continuation of colonialism, we 
find that while great progress has 
been made, and is being made there 
and free countries are emerging, 
there are still some count:-ies which 
are not only completely under colo-
nial domination but are probably 
experiencing the worst forms of 
colonial exploitation, more particular-
ly the Portuguese colonies there. . . 

Africa indeed today in a variety of 
ways is attracting a great deal of 
world attention. There is the situation 
in the Congo which we discussed 
there at some length, and the House, 
no doubt, has been foHowing those 
developments in the Congo. In the 
Communique, there Is a brief refer-
ence to the Congo whe:-e it says that 
they approve of the recent resolution 
of the Security Council passed, I 
think, on February 21, and want it 
to be implemented fully and rapidly. 
The general impression in the Con-
ference there, and elsewhere, indeed 
wherever I went was one of g:-eat 
-appreciation of the Indian action in 
sending our armed forces :here, :e:;d-
ing them more particularly at that 
particular time when the United 
Nations were facing very great diffi-
culties in the Congo. 

I should like just briefly to mention 
that in discussing the Congo, the 
aft'airs of the Congo, we pointed out 
quite frankly our own opmlOns on 
the subject, and how the United 
Nations had not been allowed to 
function properly by not only people 
in the Congo, but people outside, great 
countries outside and their represen-
tatives in the Congo. The United 
Nations even now is in the extrao:-di-
nary posifton o( being condemned 
and criticised by various countries 
which are opposed to each other in 
world politics. but wh;ch, to some 
extent, agret' in criticising the United 
Nations; or. if they do not criticise it, 
they act against the working of the 
United Nations in the Congo. 
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What the United Nations is doinl 
in the Congo is itself a rather new 
adventure for the United Nations. If 
that fails, it will be a bad day cer-
tainly for the United Nations, and 
possibly for the world as a whole. U 
it succeeds, it will enhance the pres-
tige of the United Nations, and make 
it clear that the kind of thingS that 
have happened in the Congo in the 
past cannot happen because there is 
this ireat world organisation to. come 
and deal with it. So, it is a very 
impo:-tant matter that the United 
Nations should succeed, and should 
succeed, of course, in the right way. 

It was this consideration that led 
us to send our forces abroad. We did 
80 with r~a  reluctance, because, as 
the House knows, we have never 
done this kind of thing before. It was 
a novel enterprise, an.enterprise full 
of difficulties and even risks, but 
because of this, and because of the 
fact that the resolution passed by the 
Security Council was one with which 
we agreed, we felt in honour bound 
to go to its support, and we have 
sent them. 

Some of our troops have landed 
there, and some are on the way. I 
may point out, however, that even 
now there are all kinds of risks 
involved in this, and difficulties, 
because only recently one of the 
~ al ports there, Matadi, was 
forcibly taken by some of the factional 
authorities in the Congo, by Mr. or 
Gen. Mobutu I think. That is a 
serious matte'r for us and for our 
forces in the sense that the ships 
carrying supplies from India for the 
Congo have to go to that ~  and if 
that port is not fully in the occupa-· 
tlrm of the U.N., there may be trouble; 
there may be difficulties In landing 
our people or our supplies. It is 
e!I"ent;'I) for a pr&per carrying out of 
the . . ~ work there that the airports 
a ~ the ports should be in thefr poI-
!lPc;sion 'In" u ~ T thplr control. We 
hllvP n'll"tpri thllt out. and we are 
a ( hl ~ the !lltuatlon very carefully. 

Wp ClPTlf h~  forces naturallv. If 
~l y arl!lP!l. to take armed aetfon, 
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but in the hope that this will not be 
necessary. They have lone there 
really on a JrulSion of peace, and to 
help the U.N. in preservinl order 
there, in establishing peace, and 
allowing the Con,olese Parliament to 
meet, and then decide about its GoV!-
ernment etc. 

We have thus far not recognised 
any Government in the Conlo. W. 
have dealt with the authorities a. 
they are. Most of these Governments 
in the Congo have appea:ed on the 
scene through some kind of coup tJ: 
etat, which hardly has any constitu-
tional or legal basis. The only lela! 
basis there was originaJly was to the 
Government of which Mr. Kasavubu 
was President and Mr. Lumumba wa. 
Prime Minister. Jointly, they had a 
certain basis. Singly, their powera 
were limited. Anyhow, with the 
assassination of Mr. Lumumba, and 
even before that, Mr. Kasavubu start-
ed functioning by himself as if he was 
the entire Government, which had 
no legal justification. Nevertheless, 
he was suported in this atti-
tude, and was then taken into the 
United Nations as representing the 
Congo. It is not for me to criticise 
the United Nations General Assembly, 
but lhat was an unfortunate step that 
was taken then, and it ·resulted In 
unfortunate consequences. I think 
Itep by step it led to the deterioration 
of the position in the Congo. 

Now, I believe that the crux of the 
question in the Congo is not so much 
armed forces, although they may be 
necessary, but the r ~  of the 
Belgians there, of Belgian mercena-
ries, or calJ them what you like, HUP-
porting some of those factions there, 
especially in Katanga ~  a ~ In 
Leopoldvi11e, Mobutu and lome others. 
Right from the beginning, the UnftPd 
Nations have asked for the with"-
drawal of the BplKians. In ~  of 
thefr demand /lome 8iX months alto, 
they are 1Itf1l th,.,.e. and thev are In 
mUl'h tarnr u ~ than thPv W'e1'e 
evl"!' bPfore. It hI t-ue tllev withdrew 
to begin with, to lome ment. but 
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they tame back rapidly thereafter, 
and not only came back. but sent 
anns, armoured cars, armour and 
~h  I believe, aircraft. Now: when 
I Say "they", I do not mean to say 
that the Belgian GDvernment did this, 
but . chiefly Belgians and some other 
nationalities who did it. But I cannot 
myself understand how this can be 
done in a large way without the 
Belgian Government being aware of 
it, or conniving at it. They did not 
do it directly, but certainly they mlist 
have known about it, if not encourag-
ed it. Large-scale recruitment took 
place to send these people, not only 
in Belgium, but elsewhere too, and at 
present we find thousands and thou-
sands of Belgians even in the army, 
and of u~s  in other capacities also. 
They have trained them, they have 
trained them in the use of modern 
weapons, and they have incited them 
1 believe, not to CD-operate with h~ 
United Nation·s, but to work against 
it. That has been the chief difficulty, 
if the Belgians had not been there 
If the Belgian and some other r ~ 
naries had not been there, then the 
opposition to the United Nations on 
the part of these factional leaders 
would not have any effect or much 
effect. 

It has come to this as appeared in 
a question asked today I think, one 
of the questions, ha~ we have been 
challenged by, I think, Mr. Tshombe 
that if Indian forces go to Katanga, 
there will be war. Well, the Indian 
forces will do, within the ambit of 
their, whatever they are told to do 
by the U.N., subject to the conditions 
we have laid down. If it is necessary 
for us to go to Katanga, they will be 
sent there, and the threat of Mr. 
TshOmbe will not deter them froIn 
going the-e, but the fact is that we 
do not, as far as possible, want to get 
~ a l  in these internal confticts. 
There will be no reason for any 
internal conflicts at all if our advice 
IlvE'n six month!! ago. had been l~ 
lowed, that is, tIH.-summoning of the 
Congolese Parliament, and the Parlia-
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ment decidine about their Gowrn-
ment. I especially mentioned thia in 
the General Assembly myself when I 
was there. It has been an extra. 
o:dinary fact that in spite of . thiS 
obvious way of dealing with .. the 
situation, this has not been adoptec:L 
Now I can understand Mr. Mobutu 
not adopting it. Mr. Mobutu was 
the outcome of a coup d' etat, 
he has no legal position. But 
the surprising pa:t is that great 
and ,mportant powers have enc('Urag-
ed Mr. Mobutu, Mr. Tshombe and 
Mr. Kasavubu in maintaining an 
attitude of this kind which wa. 
direcMy opposed to what the United 
Nations was ,going to do. Now, it is 
surprising that some of these gentle-
men, Mr. Mobutu and others, do not 
like the idea of Indian forces going 
there. 

It may be remembered that when 
Mr. Lurnumba was assassinated and 
brutally killed, many charges were 
made against these very leaders, the 
local leaders, of having been involved 
in this murder. And, the Security 
Council Resolution  of the 21st Febru-
ary specially lays down that an in-
quiry should be held-investigations 
should be held-into Lumumba's 
murder. If such an inquiry is held, 
it is possible that it may not come 
out to the advantage of some people 
and authorities in the Congo today. 
And, if they dislike any such inquiry 
or any shift in power in the Congo, 
it J. not surprisfug. So, the condi-
tions there are rather compiicabeci. 
But, essentially, they are complicated 
because of foreign Intervention; and 
the foreign intervention, in the main, 
o has been of Belgians. 

Originally, 6 or 7 months ago, 
some other countries also came in. 
The Soviet Union ,}ent some people, 
I think about 500 or so, not soldier. 
but they were supposed to be techni-
cians. I do not know if there were 
a few military officers or not; but, 
they were mostly technicians. Any-
how, ~y sent them; but they did 
not remain there long because of the 
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Mobutu coup d'etat taking place. 
He had sent them all back so that 
J in the past 6 months or so, there h~ 
lIeen rio one from the Soviet Union 
· or any of their allied countries there 
· as they have not been allowed there. 
· That ~ s s of-whatevet they rna)' 
do outsIde Congo-any i:harge of 
· their having done anything in the last 
6 months in the Congo itself because 
they are simply not there-whatever 
their intfntions might have been 
previously. But those who are thm 
the representatives of powerl! wl10 ar~ 
there, have a certain responsibility 
for these conditions; a.nd I regret to 
say that they have not functioned 
rightly Or in aid of the United 
Nations. Even. though their gov-
ernments support the United Na-
tions, their representatives in the 
Congo have worked with different 
aims, which is very surprising and 
even indulged in some kind of com-
paign against India. And it is this 
really that encourages those elements 
like Mr. Mobutu, Mr. Tshombe and 
others to take up these strong atti-
tudes. 

This is what the Security Council 
Resolution says in its very ·first para-
graph that the Belgian withdrawal is 
essential before any improvement can 
take place. If the Belgians wi thdraw, 
not only their armed and para-mili-
tary force:>, but individuals or their 
political advisers also, then the situa-
tion changes immediately. Then the 
whole strength and background of 
these elements there which are oppos-
ing the U.N. weakens; and I do not 
personally think any need arises 
then for strong military action. Petty 
action there might be. That is in 
rellard to the Congo which was con-
sidered at some lenath. 

• 
Going back to South Africa, may I 
remind this House, that it is almost 
exactly 50 years ago that Mahatma 
Gandhi started his first campaign in 
· South Africa against racial discrimi-
Dation? This was in 1911; about the 
middle of the year. And uu. tact 
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was before me alI this time and I 
reminded the Prime Minister of South 
Africa about this. 

Therefore, it I may add about the 
Congo, as I have said, the Bellian 
withdrawal is the most important. 
How is that to be brought aboun 
Obviously, we do not want this to be 
a warlike measure, forcible. But 
Belgium is an aHy ot many countrlel 
like the United States and the United 
Kingdom and other countries. And, 
I 11m quite sure, it these great powen 
wanted to and were keen about it. 
they could bring adequate pressure 
on Belgium to withdraw its people 
from there. I know, to s ~ extent, 
that has been done; and the reply of 
th(' Belgian Government has been 
that theS(' p:'ople who have gone 
there have not gone on 
theIr behalf; they are adventurers not 
~ r their control. Possibly, it 
mIght be true to some extent in 
regard to a few persons who formed 
foreign legions and the like. But I 
find it difficult to believe that the 
Selgian Government cannot exercise 
its authority on a large number of its 
nationals who go abroad and create 
these international situations. I 
trust, theretore, that these great 
powers, the allies of Belgium or 
Belgium wiII exercise their RUthOrity 
and wiH bring pressure to bear on the 
Belgian Government and on the 
Belgians to \\I1thdraw from the Congo, 
becaUSe until that withdrawal takes 
place there wilI be no peace in the 
Congo. 

In the last 6 months attempts were 
made somehow to consolidate thele 
• people, Kasavubu, Mobutu and 
Tshombe etc. They have failed sir.-
ply hf'raU5e they have :really no 
popular backing. And, this habit of 
trying to put up people wlthcut any 
popular backing, with external help, 
may succeed for a whlle but doe. not 
succeed in the lon, run. 

I come to the third important point 
considered by us. That is disarma-
ment. Now, in regard to disarma-
ment, there il an Appendix attachecl 
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to this final Communique on Disarma-
ment. If the Members have examin-
ed the various proposals fOT disarma-
ment put up before the United Nations 
or the Disarmament Conference, pro-
posals by the Soviet Union, the U.K. 
and the U.S.A. Governments, by the 
Canadian Government, by India and 
10 other countries which is called the 
Eleven Power Resolution, if you read 
them fairly rapidly, you will feel 
that there is a very great deal of 
agreemen t in all these proposals. And 
yet the fact is that agreement has 
been lacking because somewhere or 
other, in so-called minor matters, there 
is so much disagreement-minor or 
major matters-and agreement es-
capes us. 

Anyhow, after careful consideration 
and consultation, We had put forward 
a Resolution in the U.N. in common 
with ten others, called the Eleven 
Power Resolution. We hold by it 
still, though it is not a solut.ion of 
the problem. It is the approach to 
the problem laying down certain 
principles and hoping that, if an ad-
vance is made On these linesl an 
agreement will, probably, come. 
Ultimately, an agreement on this 
matter depends, primarily, on two 
countries, the United States of 
America and the Soviet Union. If 
they agree, then the others will pro-
bably fall in line. I do not ignore the 
others because all of us are interested. 
I do not accept the proposition that 
if the United States and the Soviet 
Union agree, all of us must necessari-
ly agree I mean all the countries of 
the world. But the fact is in this 
matter it is they who count princi-, 
pally in this stage of the world's 
history and therefore, we have always 
suggested that they should discuss 
this matter among themselves and 
ftnd some way of agreement. The 
others will come in later. There has 
been some talk of a larger disarma-
ment conference and lar~ commit-
tees. India's name has been men-
tioned. Well, India has played a 
fairly important part in the UN in 
regard to disarmament discussions. 

Our part has always been not a _-
tructive one of criticising or condemn-
ing but trying to put forward con-
structive proposals and even the pr0-
posal we have put forward with .... 
other countries was one which W8I 

largely agreed to, I believe I am cor-
rect in saying so, by the other powen 
concerned, like the United States and 
the Soviet Union. They did not 
wholly agree with it here or there 
but they were not totally opposed to 
it in any vital matter. So, we dis-
tussed this disarmament rliatter and 
the proposals-you may call them 
resolutions ~r proposals are given 
in the appendix to the communique. 
They are not the same as our resolu-
tion but they are not in conflict with 
it and partly they cover the same 
ground because OUT' resolution ,goes 
into much greater detail and I think 
what the Commonwealth has said in 
this is a '6ood approach in so far as 
it goes and it is to be worked out 
a little more. One can go into the 
details in this resolution. But be-
cause we want principal countries to 
come to an agreement, it we make a 
rigid approach. it makes it difficult 

• for these countries to come together. 
I hope that the two super powers, as 
they are called, will come together on 
this basis. 

We know that there has been a 
change Of administration in the Unit-
ed States and the old rigidity has 
gone and they are making every 
effort to have a common approach iR 
regard to many matters including 
disarmament to which. I believe, 
President Kennedy attaches great im-
portance. We know also that the 
Soviet Union has been exceedingly 
anxious to get some agreement 011 

disarmament. If there is this anxiety 
on both sides, it should not be too 
difficult to finf.i s ~  way out and 
some agreement. 

But I should like to make one thin, 
clear. Disarmament today must aim 
at complete disarmament. The talk 
of partial disarmament today is al-
most out of date. That does not mean 
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that complete disannament will take 
place overnight; it has to be phaaecI 
but that is a d.i1ferent matter. That 
has to be phased and we have to go 
step by step. But any partial disar-
mament does not put an end to the 
tensions and fears that exist today. 
If we reduce, let us say, the number 
of nuclear bombs-you give fifty per 
cent less; there is, suppose, a fifty per 
cent dislfrmament in regard to nv-
clear weapons-the dangers of nucl8ar 
warfare still remain. Instead of, let 
Us say, 1000 bombs, earh will have 
500 and the dangers r~ a  and the 
fears remain and they can be manu-
factured rapidly again. . 
Therefore, one must aim at com-
plete disarmament and that is a very 
big thing and it has poYkrful reac-
tions. It will apply of course to con-
ventional weapons as well as nuclear 
weapons. The House knows that for 
some 31 years past, a committee of 
scientists has been sitting in Geneva, 
I think, considering the banning of 
nuclear tests. There is strong hope 
now that in the course of the next' 
few weeks, they may come to an 
agreement. Anyhow, every effort is 
being made to come to an agreement 
and if that is done, it will not only 
be a good thing in itself but it will 
help in changing the tensions of the 
world and reducing them and improv-
ing the whole international atmos-
phere. So, let us hope that this will 
happen. 

Apart from these matters, there are 
some other matters considered by the 
Commonwealth Conference. There 
were some domestic matters.. Cyprua 
was taken in as a Member and that 
,.... to be welcomed. because there 
has been bitter war in Cyprus for 
many years and the ending of it in a 
friendly and co-operative way .... a 
gOOd thing. The President of Cyrups 
later joined the conference. Another 
member, not now but in the next 
eve week's time, would be Sierra 
Leoae. 

11 hn. 

Prime Ministers" 
Conference 

Finally, one other subject was cIJa-
cussed-Laos and Indo-China, where 
the situation continuous to be critical. 
Recently one leader of Laos, Prince 
Souvanna Phouma was here and we 
had some talks and some proposala 
have been made. There is some re-
ference to them in today's papers. 
Some proposals were made by the UK 
Government with the concurrence, I 
believe, of the United States. Now. 
the UK and the Soviet Union hav.a 
particular place in this matter becauae 
they are the two co-chairmen of the 
old Geneva Conference. We, India, 
which was the Chaimnan of the Inter-
national Commission in Indo-China. 
have to get our constructions from 
the two Co-Chairmen. If the two 
Co-Chairmen ask us to do something, 
that is our authority for doin, it. 
Long ago, we suggested that there 
should be a revival of the Commission 
in Laos; it had been suspended about 
two or three years ago. Mostly, they 
did not agree but gradually they have 
been corning round to that. This pro-
posal was made for a conference after 
the pattern of the old Geneva Con-
ference. This was made by Cambo-
dia and later on supported by the 
Soviet Union. Now, the proposaw 
that the U.K. Government made 
appear to be very near the proposaJ. 
made by the Soviet Government-not 
precisely the same, but they have 
suggested a meetin, of the Commia-
sion ftrst and then of the conference 
too, after that. All this is dependent 
on the Immediate and early cease fire. 
• This has been communicated, I be-
lieve, to the Soviet Government and 
if they also agree with this, then pre-
sumably, they will uk India to tat. 
action about convenin, the Commia-
sion and we Iball, in that event, do 
10, probably, to beeJn with. fn Delhi 
itself but later the Ccnnmaston w1Il 
have to go to Lao. and at some time 
later, probably, the lntemaUonal coo-
ference meet, at .aIDe place anel tfme 
which have IlQI; been ftse4 yet. [ 
hope that theM ~ would ..... 
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with success and the fighting there 
will end and there will be a cease 
fire. It must be remembered that the 
whole basis of the Geneva agreement 
was that the countries in Indo-China 
must not join any military bloc and 
must be more or less neutral because 
the moment they try to do so, the 
other side came into the picture and 
challenged it. This applies to Laos. 
And the difficulty in Laos has been 
the attempt of various sides to push 
them or to pull them into some kind 
of policy which is more allied to one 
or Of the policies or military blocs 
on either side, and that has led to 
fighting there. The only solution of 
Laos can be that Laos should be what 
is called the "neutral country-I do 
not like the wOTd "neutral" as applied 
to India, I reject it, but so far as 
Laos is concerned that would be a 
correct description-in which the 
various parties or groups are repre-
sented in the Government and they 
follow a policy ot not committing 
themselves to any of these military 
alliances. Unless that is aimed 'at I 
do not think there will be any solu-
tion. That is what Prince Souvanna 
Phouma who came here stood for. 
He was Prime Minister sometime, but 
ultimately he was more or less push-
ed out by other oev('1opments and by 
these durerent pulls by difterent mili-
tary factions, one on one side and 
another on the other side. As lOOn 
as that happens arms come in from 
outside. There have been plenty of 
arms coming in from both sides of 
these military blocs, and that makes 
the situation very serious. One of, 
the things that should happen for the 
cease fire is stoppage of anna coming 
in from outside, hom both sides of 
the conflicting parties. 

Sir, I am sorry tb have taken 10 
much time to deal ~ this matter. 
Now, 1 shall hand over this paper to 
the Table. [See Appendiz IV, an-
nexure No. 5]. 

Sbrl ~ Raj SIDell (Fironbad).: 
Sir, may we be allowed to have some 

clarification from the 
Minister? 

hon. Prime 

Mr. Speaker: Hon. Members will 
have ample opportunity when we 
have the debate on External Attain. 
They will read the statement in detail 
and clear up all their doubts then. 

13.03 hn. 
,.pAPERS LAID ON THE (I'ABLE 

REPORT OF THE INDIAN DELEGATION '1'0 
THE 17TH SESSIONS OF THE CONTRACTING 
PARTIES TO THE GENERAL AGREEMENT 

ON TARIFFS AND TRADE 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
Sir, on behalf of Shri Kanugo, I beg 
to lay on the Table a copy of the 
Report of Uae Indian Delegation to the 
17th Session of the Contracting Parties 
to the General Agreement on Tariffs 
and Trade held in Geneva from the 
31st October to the IPth November, 
1960. r PLaced in Library. See No. 
LT-2769/61] . 

REHABILITATION INDUSTRIES 
TION 

CORPORA-

TIle Minister of Industry (Shri 
MaDubhai Suh): Sir, I beg to lay on 
the Table a COpy each of the follow-
ing papers:-

(i) (a) Annual Report of the Reha-
bilitation Industries Corpora-
tion Limited for the year 
1959-60 along with the Audit-
ed Accounts and the Com-
ments of the Comptroller and 
Auditor General thereon, un-
der sub-section (1) of Section 
639 of the Companies Act, 
1956. .. 

(b) Simplified Annual Accounts 
of the above Corporation tor 
the year 1959-60. 

(e) Review by the Government 
on the working of the above 
Corporation. [Placed in Li-
br4rll. See No. LT-2770/81.) 
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(i1) The Jute (Liceni!1g and Con-
trol) Order, 1961 published in 
Notification No. SO. 538 dated 
the 10th March, 1961, under 
sub-section (6) of Section 3 
of the Essential Commodities 
Act, 1955. [Placed in Libra_ 
ry. See No. LT-2771j61.] 

NATIONAL PROJECTS CoNSTRUCTION 

CORPORATION 

• 
The Deputy Mlnister 01 Irrigation 
and Power (Sbrl Hath!): Sir, I beg 
to lay on the Table a copy each of the 
following papers:-

(i) AnI1ual Report of the National 
Projects Construction Corpo-
ration Limited for the year 
1959-60 along with the Audit-
ed Accounts add the com-
ments of the Comptroller and 
Auditor General thereon, 
under sub-section (l) of sec-
tion 639 of the Companies 
Act, 1956. 

(ii) Review by the GovernmPJlt 
on the working of the above 
C r ra ~ . [Placed in Li-
brary. See No. LT-2772j61.] 

lNcmENcE OF INDIRECT TAXES ON l'H¥ 

CONSUMER PRICE INDEX 

The Deputy MInister of Plannlnr 
UIcI Labour and Employment (Sbri 
L. N. Mlsbra): Sir, I beg to lay on 
the Table a note entitled "Incidence 
of indirect taxes on the Consumer 
Price ndex (A limited analysis) ". 
[Placed in Library. See No. LT_. 
277310q 

• 
1JMl. 

ESTIMATE& COMMITrEE 
Ht1NDRJ:D AND NINETUNTJI RD'ORT 

8.brI Dasappa (Bangalore): Sir, I 
be, to present the Hundred and Nine-
fLoenUl Report of the Estimates Com-

mittee on the Ministry 01 
Housing and Supply-The 
Hotels Limitled (Reports 
Accounts). 

11.05 bra. 

Works, 
Ashoka 
and 

BUSINESS OF THE HOUSE 

The Mlnlster 01 ParUamentarJ 
Halrs (Sbri Satya NaraYan SInba): 
Sir, with your permission, I rise to 
announce that Government busineN 
in this House during the week com-
mencing 27th March, will consist ot: 

(i) Further discussion and votin, 
of tr.'le Demands lor Grants 
relating to the Ministry at 
Home Affairs. 

(ii) Discussion and voting of the 
Demands for Grants in res-
pect of the Ministries of-

Works, Housing and Supply, Ir-
rigation and Power, Ex. 
ternal Affairs, Labour and 
Employment. 

(iii) General discussion on the 
Orissa Budget for 1961·62 on 
28th March. 

(vi) Submission of Demands on 
Account (Orissa) to the vote 
of the House. 

may also inform the House tha.t 
the Budeet for the State of Oriasa 
for 1961-62 will be presented on 
Monday, the 27th Maroh. 

Sbrl Sure.clraDatb DwlYed,. (]ten-
rapara): Are We to take It that the 
General Discussion on the Orissa: 
Budget will be held on 28th March? 

Sbrl Satya Narayan Sinha: Presen· 
tlltion on the 27th and General Dis-
cussion on the 28th. 

Sbrl T. B. Vlttal Rao (Khanunam): 
Only vote on account. 

Sbrl Satya Nara1U1 SiDJIa: ~ 
whole thing. We Want to fini.h the 
General Dieculaion and also vote on 
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account and take it to the other 
House. 

ShrlSurendranath Dwivedy: Is it 
only vote on account? 

Mr. Speaker: We have been fol-
lowing this practice even with res-
pect to our General Budget. The 
General Budget is presented so that 
the whole picture may be known. The 
General Discussion also takes place 
on the General Budget. Thereafter, 
for a month or a month and half as 
may be necessary, a vote on account 
is taken without any further discus-
sion. I intend following the same 
practice in this case also. The Orissa 
Budget will be placed before the 
House, opportunity will be given to 
hon. Members to discuss the entire 
Budget and then a vote on account 
will be taken. The detailed Demands 
will be taken up later on. 

Shrl Satya Narayan Sinha: That is 
• n right. 

Shrl T. B. Vltta} Rao: I am glad, 
Sir, that you .have clarified the s ~ 

tion. But there is one more point. I 
want to know which hon. Minister has 
been responsible for this bungling as 
a f'esult of which Rajya Sabha ad-
journed and it has to be re-convened 
now. Some responsibility should be 
there. This is a very irresponsible 
way or doing t.hings resulting in the 
wastage of tax-payer's money. This 
should have been done one week ago. 

Sbrl Sarendranath Dwlvedy: There 
was some consultation amongst us 
and it was decided that on the 7th 
or 8th of this month this Budget 
aht'uld be placed before this House 
before Rajya Sabha adjourned. I do 
not know why that was not done. 

Mr. Speaker: All that can be asked 
when we take it up. 

8111t T. B. Vlttal Rao: Some state-
ment should be made by the hon. 
Minister of Parliamentary Aftalra. 
This is a very serious issue. The 

Government cannot waste the tax-
payer's money in this fashion. 

Mr. Speaker: Hon. Members will 
have an opportunity to speak on the 
Orissa Budget. Let them put their 
questions then. 

Shri T. B. Vittal Rao: Sir, in any 
other democracy the Minister would 
ha ~ gone for this sort of bungling. 
With. a brute majority they· think 
tohey can do anything here. 

Mr. Speaker: Let Us see it he goes 
that day. 

The Minister of Law (Shrl A. K.. 
Sen): What bungling, Sir? 

Mr. Speaker: They say that the 
Rajya Sabha is being reconvened now 
and too u~h of the tax-payer'. 
money is wasted that way. 

Shri A. K. Sen: I do not think there 
has been any bungling in this matter . 
If t.he Government decides that 
Parliament should actually pass the 
Budget, I think this is the only pro-
per course to be taken. 

Shrl T. B. Vittal Rao: That should 
have been done earlier. 

Shri A. K. Sen: Hon. Members 
think, unfortunately, that budget is 
a t.hing which can be prepared in a 
second. 

Sbrl SarendraDatb Dwtvedy: It 
was going to be presented before the 
Assembly. 

Sbrt SatYa Narayan SlDha: In the 
first place, Sir, the budget was not 
ready. You know, Sir, in 1956, when 
the former Travancore-Cochin came 
under similar clrcumstances uu. 
HOuse passed the budget when the 
other House was not in session and 
by an Ordinance we had to do It 
This time the Law Ministry, which 
agreed to that procedure then,-you 
know lawyers sometimes give c:Iif!er-
ent opinions-eaid that that wu DOl 
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regular. We have to listen to them. 
What can we do? 

Mr. Speaker: I am. sure such mIs-
take: would not OCCUi' hereafter. 

11.09 bra. 

DEMANDS FOR GRANTS-Contd. 

Minirtry of Law-Contd. 

Mr. SPeaker: The House will n&w 
take up further discussion o'!l the 
Demands for-Grants under the con-
trol of the Ministry of Law. 8hri 
Braj Raj S ~h may continue his 
speech. He wanted only one more 
minute, I shall. give him five minutes. 

~ pm( ~ (f\h()"flill() : 

~ ~  ~ 1l -m\'iftft=l''ti ~ • 
!tiT lfTi7.rcI'T it: 'SIT-I' tfl: ~ lIit ~ 'fT I 
~T ~ it .q' ~ 9,fr<: crar Ifm'A' ~T 
~ l T ~~  I ~ 
H.X19 ~ ~ ~ <rn' ~ ~r .r it 
~ ~ flfi fuA' mT 'fir ~ ~ ~ 
'1'lf\' ~ ~ ~T cr.) ~T  q'JWn • 
~ 1fI'i"lIm ~ ~ ~ it ~ f1r;:rr 
~ I ~ ~ WI: ~ it ~ 
~ flf1ll1 tTlfT 'iT m ~ omr eI:fTii it 
~ ~ 'l'lft ... 

~~~ r~ 

~ ( r~~1 

IUO hrB. 

[MR. DEPUTY SPEAKER in the Chair) 

Mr. Deputy-Speaker: The hon. Law 
Minister's attention is being invited. 

TIle Deputy MInister of Law (Shri 
BajarDavts): I am listening. 

• 
The MIDJster of Law (8brl A. K. 
SeD): The c:Wftculty is that 10 many 
things happen simultaneously. 

"" nmr ~  ~ tn, if lIR 
~ itt ~ tR ~ f-.nn tNT 
~ {R ~ ~  ~ fiAT 

tn' f1Ii ~ t u ~ • .,..m if 
AA ~ "" ~ ~ e:) 'l'lfY' ~ ~  
1ftif 1IIi fiI;'{ft (l ~ 61 1 qrtf 1IIi ~ 
~ • ~ .,. f1AT iJfT1f I 1l f.mor IIrofT 
~ i fit; tlft ~ \9 itr 'f'11'1 itr ~ 
~~~~~~1 r T 

'IT m a ~ ~~ ~ ~. ~ 

~ ~ ~ ~ 'iT fill" v.\9 itr .... 
(1 1~ ~ l l IfIWff ~ ~ S ~ ~ 

rtf ~  1fI'i'l«fT itr ~ ~ ~ ~ 
~ ~ .T~~~ 

~T~ ~~~  ~ 

tmf ~ ~ I ~ ~1  itr ~ f1A ~
~~ q'iWif 11ft 1fI'i'l«fT itr ~ Iff: ~ 
f1Iizrr tTlfT ~ m ~  IfiPrn;r it l~ 
~ ~ Ifn' ~ ~ ft;nrr fill" f1A ffitrT 
~ f;;r.,. (1i>14fdlti mro itr ~ 
i¢t ~ ~ ~ ~ vft m m ~ 
flAm ~ f!:mT I .q r-m.,. 'ti'<ifT ~ 
~ flfi ~ ~ 1ft m '"' fill" ~~ II\"T ~ 
~1 T~ . ~~ l ~ 

~( l (  ~ ~~ ~ l~ 

~ iiTT .q' it ~. . fltl'lfT ~T m-Ifi'lT' 
if";ff ~ l~ '!if i>11l ~ fill" ~ IIi'flm;r 
~ ~ ~ !tit ~ it ~~ rt l~ 1ft 
'f1r" .... 1 ( IIl"t I 

tt'ti omr JIT fill" 1fI'i'l«fT ~ q'rfl"zIl 
~~T ~~ lll ~~ 

~ !fiT ~ iilRff ~ I ~ tt'ti ~  ~ 

~ 1  ~~ Qb1Qld'.(oj ~ ~ T t 
• \Vf ~  itr ~ f;rri Ai ~ Sl'rqJ 
;r(t {){ft t I ~ .q' r.rm Ifi(OfI' 
~ flF ~ ~ '"' r r~  
~ flfi"lfT ~ ~ tlft fIfrf ~ ~ 
.,." Itrt 11 r~ tit IIi1J t Ifi'q' 1ft m ~ 
nm-f fit; ~ ~ 1frofN ~ 
~) fiI; fir;.(t ~ if ~ ~ 
t ~ tiFf if afAit ~ ~ ~ t 
1ft (it tA: t f1Ii 'Ill' ~ IfT"mT ~ 
~ ~~~~ ~ 
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~  l ~ ~  ~ ~ ~T  

~ flr:Tfff ~ I ~  ~T m ~ -.n: ~ 
~ \ifT w ~ iir ~ ~ . T  ~~ 

t ~ l '3''; mll1 if ~ ~ flifi ~~ 

~ S ~ T~ ~ T<1ifiT u~  ~ 

1 ~ i ~ 11 iil'ri I ~ ml?ffi ~  

~  'fiT ~ 11;"" 'U'Uf if ~ - l T~ 

m-<lf<iT S ~ ~ ~ ~ m<'!I"<iT ~ ~T 

'SI'Tt:<'f ~  '3'i'tiT f.rm=r ~ T ~ ~ ron-
l r~ I ~ ~ 11 ~ ~  rn 
<'Il ~ r ;;r.,a''lif' ~ l ~ ~ if ~ 
~T I 

IT it iii, ~T ~ r ~T 'if flifi ~~ 

f.;vtlf iir ~ ;r Tot-{ ~.rr T~ ~  ~  

1'1' ~ ~~ If.T IifiT,:--~  ;; ~ f'1'll'Jf 

tT t fri ~ r  1fifli'!T'" IifiT n:Ifi .;TR--
~rr.  t' I 

itl'T<i ~ fl/'.fC it .q' 'J;fr7'for errTor 
~ ~ <mf <n: ~ r r ~ 'q"HT 

~  ~ 1  It>': i1JT I 1ifiTW-': ~ 

1 T~~ ~  ~ T ~~ 

t I ~  Iifi fr it ~-  ::,tT ~  m ;;ro 
~1  ~  If<: Q;1fi ~ YIfi -9;11imil" <IT<:f 
ll'i": ~ ':Ifi ~ 1~ ~~ ~ ~~ ~ ~ 

~ 1" ~l  w ~  ~r  '1H1' o1fi1'J'T ~ 

~ ~ it rr~ ::rFft ~ ~ I - ~ ~ 

~ ~ OlfCff'lTf t ~ -.n ~T ""¥ ~ 
"" m; Iifi( ~ <n: ~ l  ~~ ~ iT 
qq;ft ~~ ~ ~ ~ m ~ IFI;;;; 
~ ~ ~ <il'! ~ 'itTlf'TT I ~ l ~ tx \ "if . 
l l~ m Ifmc ~ ;it ~ ~ q'flI' 

rn 'iT ~  ~ ;tt ~ it 
~ ~ ~ t. m fl:lfTW ;tt ~ 
~ it ,tt t ~ ~ ~T If'4l' ~. 
q IifiTlfI' qt ~ ~ ::rtf t I ~  ~ 

i fit; ~ l~ ~ ~ T mr \il'T1f I ~ 
q: Ifit.f ~T ~ t f4i glf ~ ..,-q 

~  ~ ~ ~) ll • ~ ...t ~. 

~ 1 rl111 ~ ~ ~ lfT l ~  ~ 

fir« ~ .r~  ~ • ~ IifiT'ff IiIiT ~ 

~  ~ ~  ~ r~~~  ~ 

~ arr~~ ~T~~~ ~ 

~ ~ ~~ ~ flifi T~~ if i;fT ~ u;;r-

iffcrlifi f lififll' itr "Hi ~ ~ ~ ~  IifiRIT 
~ ~  ~ ~ ~~ ~ ~ ~ CfQt 1FT ~

Jf:;r ofif ~~  itr-:r W<fiT ~ ~~ ~ I 
~ f1fitfT ITer ~ m if ~ ~ t  , 
~  ~ ;;r1R ~ ~ ~~ lI'T<fT ~ 

~~  ~ flifi ~  ~ ~ ~ fl1<'Im t 
(l T~~~~~ ~~l 1  ~ 

~ ~ r ffi".; ~ (  QiIi" \3m ~ 

~~ 'T ~ ell '3'':l1ifiT ;:ram ~ ~ ~ 
fift ;jJT ~~ ~ ~~ ~ ~  

~ '3'.w.T ~~ .r~ rtw ~ flifi ~~ 
~ ~ ~ ;:m<r  ;:m<r &:T ~ 11 T I ~  ~r 

fifi 'HofiR ~.  ~.  ~ fcr'qR lfit ~h 
l T~ ~ ~  ;f.T ~ <J1i it f'li i;fOf C ~ 

~ <fi1'r-1 'fiT JfT'T '!'fiT ~ ~ "fCr.iT ~ 
. ~ "! -liT ~ ;;ar ~ it.T ~ ;;ffl: ~ <iJ1! flifillT 

l ~1 

eft l Tl ~ r ~ (.mtlfT) : ~ 

~~  q" ~ ~ T~r  J flti ~ 1  

lisf ~   .r~ ~ ~ . ~~  rn IiIiT 
1 C ~ ron-I ~ T 'tiT ~ ~  ~~ 

1 ~~  ifitOl:J' ~ f'fi ~.rr~ 'ti'f ~.rrr S ~ 

~ ~  i;f'ffiT <tiT ~ ~ ~ 

~~ ~~~ 11 r~~ ~ 

~ rr ~ t Ai ~T ~ ~ 
Of(f t ~ ~ r iIiT ~ ~ ~ t 
1 r~ ~ ~ oft f1r\;ror t I ~ ~ w ~ 
it ~ ~ t mr::r ~ if lft am: am: 

• 
~~ fm:!: ~ '3'orf ~T t ~ lImrol 
Ifi\' ~ ~ q 'ftil2l1"l0i fiNr ~ t fit; 
l"l ifR'I' IIrr SI'1«'f ~ ~r ~ Q 
til: m if 1fmT ~ AI" ~ Ifft ~ '" 'r 
itm ~ ~ 1 ~ ~ ~11 T II'IfT t 
f.1ri' f .. iIA(fl ~ ftFI1f q-m f1IW ~ 
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~ ~ I 4141~ul it" ~ lfiT ~~ 
~  ~ rr sttt ~.  ~~ it" ~ ~ 
~  ~  TJ'<fT f-';lm ~ ~ ~ ll' ~ 

fcmT4f 'fT ~ 'l:ff ~ ~ m it" ~ T IliT 

~ ~  ~ ~ fi;fnmfulr !fiT ~ it" 
'Ifi'I1fiT ;f4 ~ ~ ~ a. ~ m it" r~ 

m€fT fofi li-.;(ir ~  it" ~  ~  

~a- ~ ~ ~~~ (1 ~ ~( T  oq'l1: 
~ 'tiTi it ~T ~ ~ q'l< ~r 
f.r.rmT -r~  ~. r t I 1l' l~ ~ lift 

~~ ~ ~ r • f'ti ~ ~ l  ;f.T 4 ~ 

~ f!fi ~.  !fiT a<:'li ~ !fir., ~ 'a''1T4' 

lfirJf it ~ tJ'q. i'fTf!fi ~ ~ ~ l ~~T ~ 

~ ~r  ~ uitr ~ ~ 1'f"f ~ iifi'm itr 
~ ~ T f!fi ;ifT ~rr ~ ~ ~ t ~ 

~ ~ ~r4 T ~ r~ ~  ~  ~ 
• 

1m ~ I 

tj' T r~ f.im ~ ~ f'" 
~-r it ~ ~ '1T ~ ~ tT4'T ~ f" 
~~ f<;ro; ~  !fiT ~104  it ~ 

<mt !fi'hrrtr I ~ m:r ~ t f ... 
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8hri Tngi: (!>ehra Dun): Mr. De-
puty-lSipeaker, Sir, my !l'emarks are 
of a laman's and therefore I should 
be pardoned if I go somewhere against 
the "pirilt of the law,l>ut I will abide 
by the constitutional and parliamen-
tary procedure. As regards the pre-
sent Law Ministry of the Government 
of India, I am afraid we are using the 
best talents both in the secretariat as 
well as in the Treasury Benches. I 
feel that this Ministry ha.i very ~ l  

to do and not worth the name. I con-
gratulate them for the manner in 
which they have conducted the elec-
tions twice with the Election Com-
missioner and also for the work ren-
dered by the Law Commission. That 
was wonderful wO:'k done by both 
these bodies under this administration. 
But what has 'this Mini-My to do? They 
have nothing to administer. 

I have got personal knowledge of 
what they do. They give interpreta-
tions. It is not a Minister's or MiIUs .. 
try's job. Any expert can give that. 
This Ministry could be as well decen-
tralised, earn Ministry having some 
person to give lepl opinion. That is 
what they do. 'They sometimes give 
original drafts of Bills and sometimes 
they look into the drafts made by 
others. That is not the job of a Mi-
nistry. I am afraid our Government 
bas not been po.>itive enough in their 
pollcies. They are just carrying 011 

humdrum, ThIs Law Ministry could 

be entrusted with BOmethin, which 1be 
other Minist.ries 8Il'e unnecessarily 
holding 011. For instance, I am quit. 
IU1'e that judiciary can be tranIIferred 
from the Home Ministry to the Law 
Ministry. That should have been 
clone. 

May I soW'ld a note of warning to 
the nation through Ihe Parliament? 
With my little humble experience of 60 
years of political career, I see that 
the country de going fast towards dia-
integration. If there can be any plan 
of :integrating the country, it can be 
the unification of the madlinery of 
justice alone. lninocently you can do 
that without causing any alann or 
annoyance to any Governmenl If the 
judiciary is integrated in the senae 
that there i8 one Indian Judioial Ser-
vice, as has been suggested by the 
conference of High CoUl't and Sup-
reme Court Judges yesterday, tihat will 
lead to integration of the country. The 
Indian Judiaial. Service must be lin 
all-India service and High Court. 
must be given administrative power. 
ovel' judges and other judicial bodi ... 

•  I know it for a fact that the Gov-
ernment are having some type of in-
fluence over the judiciary. After all, I 
represent the people and I am voicin, 
the reactions of the people. People 
know it that sometimeJ instructJ.ons 
are dssued on a general basis to the 
States. because in one State I find 
sim:lar treatment was given to all the 
accused arrested within a week by all 
the judges. It 18 not possible unles8 
there is some central machinery doing 
the job. With this strife In political 
caTeer ... , 

Mr. Deputy..8peaker: Treatment 
beihg afforded to the accused ~ sen-
tencing them? 

Sbrl Tyql: I am talking of the baU 
applreation. Supposing the bail appU-
cations are decided on the very same 
level and everybody demands Ra. 5,000 
or Ra. 50,000 in each case, that s. 
proof positive of the fact that there S. 
somebody sitting at the centre try1q 
to inftuence the judiciary. 
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Sbri TaD,amaai (Madurai): Exor-
bitant ,bail bonds are demanded in 
Delhi for all the accused, although 
later on, they turn out to 'be ordinary 
bailable cases. 

Mr. Deputy-Speaker: That is all 
hearsay, I suppose. 

Sbri TaoramaDi: Rs. 100,000 are 
taken. 

Shrl Tyarl: If only the Indian judi-
Cial Service is org,aIlJ;sed and the who1e 
of India comes under one l ~ . that 
Would be one good positive step to-
wards the integration of the country. 
In spite of all damage done so far to 
the ~a  this will be one very 
positive step. 

I feel in due course things will go 
bad. The SOCiety is fast becoming one 
In which our human relationship is 
becommg more contractual; I am using 
the word in the literal sense. Previou!J. 
ly it used to be sacramental and in 
BOClety a sort of sacred relationship 
was established. Society in India was 
more dutv con)cious than society any-
where else in the world. Today, on 
account of the Impact of lawyers, liti-
gation, delay in courts and the manner 
In which the judiciary is working, 
our social climate has fast become 
right-conscious rather than dutY-COll-
scious. There is a lot litigation. What 
is the main criterion to judge what 
the condition of the society is? Now 
the number of litigation is increasing 
and all types of cases are regi!ltered 
in various courts. How did the British 
make their influencE' felt here? It was 
through their DiwallJ that the British 
became popular. Therefore, govern-
ments may be judged by the merits 
of the justice they give. 

Our justice is very badly delayed. 
There is nO doubt about illh.at. I re-
member, I put a quelltkm to the Hom(' 
MillJ'stry about the pendenry of ea3eS 
mld the answer given was that In the 
Allahabad High Cowt there were 41, 
834 cases pendina. These cues have 

been pending for the last '12,13 or: 15 
years. Though one . genera:tion has 
ceased to exist, still the caseJ, go· on 
pending. That was the position in 
1957. I do not know what the position 
,is :today. 111 1957, in Allahabad High 
Court alone there were 41,000 caSes. 
In Andhra Pradem there Were 23,000 
cases; l ~s  in other High Courts 
also. The total number of cases pend-
ing judgment in all High Courts in 
1957 was. 1,82,947 What is 1hi.s? If 
justice cannot be dispensed early iIn 
the . existing circumstances • what 
have the Government done 00 expedite 
the disposal of cases? Me they only 
thinking of political rivalries, regioilal 
jealousies and commUllJal disturbances 
which are now visible in various parts 
of the country? 

My fears arl" that there C[l'1 be nO' 
democracy so Long a.> the judges are 
put under the administrative conrtn>J 
of particular State Governments. In 
such a set up there will be cases 
where election petitions will be deci-
ded, not on the basis of merits, but on 
the basis of expectations of ~ 

R:gh Court judges. Di.!trict Judges 
become High Court Judges because 
the Governor makes a recommenda-
tion, and Governor means the Gove-
rnment. To keep democracy safe from 
all poHt:lCal influences I say, Let judi-
ciary be independent of the State Gov-
ernment.:; at least. Let their adminis-
trative powers be vested in the High 
Courts so that the judio:ary i., free 
from executive. intereference. If you 
vest that power in t!he Governor, it 
amounts ttl n'Sting it in the Govern-
ment, which is nm by a political p1':-V 
which can influence t!he judiciary. So 
let the jdiciary be j.ndependerrt. ~ 

that is guaranteed, I think soclety'a 
best security is guannteed and also 
the fundamental riehts. I do not want 
to dilate on this any more. 

Apart &om the inCTe83e m litiga-
tdon, there Is a feeling among the peo-
ple, by and large, that corruption ~ 
creeping into the judicial system. First 
I was afraid of talking in these tenDL 
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But lUt· niglht when I went tnroUlh 
the Report Of the Law Commission I 
found that they have also taken notice 
.. t it. In the Report they say: 

''It dishonesty i; to be rooted out 
ftmn this branch of judiciary, it is 
vital that it be irnmedliately brought 
under the administrative control of 
the High Court." 

TIns is the view of a body of learn-
ed ~ l  the Law Conunission. What 
are the Government doing? Grabing 
}lOWers? What do we, the poHticians 
Of this generation, want? Do we want 
to grab more and more powers and 
keep them in our hands? Why should 
there be delay in the implementation 
of the Law ctmmi,sion's Report? I 
am aft-aid there is confusion. Other-
wise, why cannot action be taken? Par_ 
liament wants that ac1llon J>e taken. 
public wallits that action be taken and 
your Ministry wants that action be 
taken. Then who is stl3lllding in the 
way to see that no action is taken? 
Coinmittees, commissions and alJ 
thoR corulliderations. Have We lost all 
O\1!'brains? When would we take a 
decision? So. my submission is that • 
before tbls Parliament dissolves, let 
Us take some decision of which at 
least we micht be proud of wben we 
go to our constituencies and we can 
say that some good decision has been 
taken. 

sran Chllltamoni PaDlrrahl (Puri): 
btherwise, the!'e will be no votes. 

Shrl Tyart: I do not want to take 
much time on this. I hope some 
4bought wilil be given Co this aspect. 

lIy han. frleM was _ylng that 
dler'e must be some curb on the feu 
of lawyeM. I am sorry, everywhere, 
all round my frislda Are all lawyen. 
Therefore, where to go to appeal 
8«ainst them? Sir, since you are in the 
awr. I appeal to you that the law-,.. ..... . 
Mr. Depat,..8peaker: But I am a 
~. 

Shri T1qi: But your ar~ the ideal 
pe:I'SOa occupying the Chair, and U181t 
is why I am appealing to you, despite 
your beina a lawyer . 

You are applyling ceiling on small 
peasan.ts. You are applying ceiling on 
dncome. But is alltlhat sociaIlSftl 
meant only for the small and poor viI;. 
&gem? Will 80CIialism ever come tlD 
the urban a.rees, muruclpaities etc. or 
not? Now lawyers enjoy all llhe fru:1t. 
There is no limit to their income. They 
can charge Rs. 10000 or Rs. 20,000, IIJ; 
they like. There is no curb on these. 
I do not know how far they submit 
accurate returns to the income-tax 
department. Nobody knows that. So, 
I leelthat there must be some curb, 
and I support that suggestion. I think 
the time has come when the lawyeri 
themselves must feel that Utey ha ~ 

also a duty to perform. People's ge-
neral complaint is that it is the law-
y ~ who have the reins in their hands 
and they are the custodilans of thelr 
desbinie3. So, let the lawyers not have 
that name tor ever. There mu.'!'t be 
80me ceiLing on their income. My frt-

s ~~ la s a~~ h~ 
the hon. Deputy Law Minister. be-
caUSe I was responsible for bring'nlt 
him into th.ia Parliament. I am 8Orr)' 
that I have done him a wrong by put-
ting him to a very great ftnandal 1018, 

au.~ . when I went to his constl-
tuencv I found that hI' was a very 
su ~ul lawyer, earning a lot. Mo..;t 
probably, he would be suffering nOW'. 

Mr. Deputy-Speaker: The hon. Mem-
ber is putting limits on hJs fees. So. 
when he goes back. he wt.n !rtlfter 
·alram. 

• 
Sbrl Tn&1: Then I want to come to 
mv nfMCt point, and that is the man-
~ in which ur s ~ . ill eon-
ducted in India. That mu.'It nMr 
chance. Law has become more 0' &-
tion, a~  on ftction from end to pnd. 
because fact Ie ctis ... rded deliberately 
in law. I can "lieU understand that • 
large number of thlna. have to be 
decided on facta. because l~ 
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,there may be personal knowledge, or 
other prejudicies might crop up. But 
-there must be some limit to rejecting 
facts. N aw the decisions of judiciary 
are based on fictions, arguments and 
all that, and not On facts at all. Facts 
llre taken into account only when evi-
.dence come in. So, what I Suggest is 
that some change must be effected, 
because delays are occurrimg. There 
-are cases on very small matters which 
are postponed for years together. 
There must be some curb tOn this 
activity and the manner in which we 
,are giving justice has to be thorough-
ly examined. 

Then, there are some Centrally-ad-
mmistered 8lI'e8S. It is IIIO't the fault 
,of the people !ldvdlng ,there thBit they 
are Centrally administered. Every 
citizen in this country enjoys the free-
dom of representaJtion and having their 
own elected Ministers, people who 
have been living tin 1lhed.r own vi'C'mity, 
But there are certain sections of the 
,people who have not got that bent" 
They are ruled by the Home Minister 
of India, What? Does the Home 
Minister of India expect that an ordi-
nary citizen can have easy approach 
to him? After all, he is busy wi'.h so 
many things. Why retain all the 
powers with him? Why not hand 
over at least the local administration 
to the Law Ministry? If not the 
people, at least their judiciary must 
be handed over to them, so that the 
people in that area might at least have 
some satisfaction that it is not the 
police, it is not the district magistate, 
who will try their cases, but there 
is some separate agency which is 
look;ng after their interests and that 
agency will be impartial. Even that 
little thing is not done, 

What is the meaning of tt.e Home 
Minister exercising his judgment over 
such matters? Of course, there is 
joint responsibility in Government. 
Still, I suppose it must be Law Minis-
try's job. Now the final selection or 
promotion of judges to the High Court 
or Supereme Court is done in consul. 
-tation with the Governor, which means 
the local government. Governor is 
only a titular head, as the President 

is here. So, the use of the name Gov. 
ernor is only just to safeguard the 
Government so that there may not be 
any criticism. For that purpose, the 
word "Governor" is used. Otherwise, 
whatever the Governor does, that is 
actually done by the government of 
the State. 'So, it is the State Govern-
ment which initiates proposals or 
makes recommendations regarding 
promotion, selection etc. If that is so, 
after some time you will see that 
those judges who favour ~  politi-
cIans in their election petitions will 
generally be appointed as High Court 
judges. 

An Hon. Member: It is happening 
now. 

Shri Tyagi: The HiMh Court judges 
are losing their old reputation for abi-
liity 10 a great eX!tent. I remember, 20 
or 30 yea!;,> ago judgments of the AI-
laha'bad High Court, the Lahore H .' 
Court or of other High Courts were 
quoted not only as judicial authority 
but as pieces of Literature. They WeTe 
looked upon as if there was nothing 
wrong in them. Naw the judgmentta 
are fast becoming cheap, both in Jan-

" guage and in substance. It is on a"-
coun1 of the fast promotions being 
given without due con;iderations. I 
would, therefore, again emphasise that 
the Indian Judicial Service (lJS) be 
organised soon as recommended by the 
judges collected together. The whole 
judirdary was heTe in Delhi. In their 
judgmen1 they have decided that it 
would be the fairesl thing to safeguard 
democracy for the future and to giive 
relie1 to the people. I think those re-
commendations should be accepted. 

Mr. Deputy_Speaker: Shri U. L. 
Patil. I will request that hereafter 
hon. Members may condense their 
remarks so as to finish within ten 
minutes. There i.s why little time 
and there are many hon. Members 
who want to speak. 

Shrl Tyart: When is the bon. Minis· 
ter ~  to reply? 

Mr. Deputy-Speaker: I will call him 
at 'Z·SO. We will conclude this at 3'30. 
I sUT'DOSe the hon. MinfsteT desires 
one hOllr. 
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Sbri U. L. Patil (Dhulia): Mr. 
Deputy-Speaker Sir, I am in agree-
ment with my hon. friend, Shri Tyagi, 
when he says that the judkm'Y should 
be Separated from the executive at an 
early stage. Strictly speaking this is 
not the function of the hon. Minister 
of Law, even then it was expected 
that during these last 13 years the Law 
Ministry would exercise its good ofH-
ces over the various State ministries 
in lilis respect The executive should 
get rjd of the judiCiary and there 
should be a complete s ara ~. But 
so far ilt has not been done in a nwn-
ber of States. It has ben tried in 
some States, for example, in Maha-
rashtra, where there is complete sepa-
ration of the judiciary from the exe-
cutive. Bu.t even then we find that 
this separation has not completely re-
moved the apprehensions that were 
created in the mind of the common 
man. For example, we find that 
though the Public Service Commis-
sions interview candidates for appoint-
ment to judicial posts. like that of 
magistrates or civil judges, and final 
appointments are effected by Govern-
ment, still pol:rtics has become alI-
embracing. 

Not only that, having separated the 
jucLiciary from the executive we find 
that there is a tendency on the part 
of various 'State Governments to put 
limitations on he judiciary by enact-
ing special la ~. I can undersf'And 
that for the sake of speedy justice cer-
tain enactments need an a1together 
different treatment and under those 
enactments special tribunals are creat-
ed. But there are certal'l tl1ibunals 
whlch have assumed a permanent JIII-
ture, for example, the revenue tribu-
nals. Then We have the co-opemive. 
tribunals. Such tribunals are to be 
found almost in every State. The ap-
pointment of members of these tri-
bunals is done p\lf"ely by the execu-
tive government. These triblDlals, in 
fact, dO not have 10 do any sort of. ad-
miruistrative work, but it Ie purely 
judicial work that they have to do. 
They hear appeals, revtston petitions, 
review peli-Uona and refereneee. 'lbey 
decide cases. 'nlere Is practically no 
adnrlnistra tive work clone by tIleIe 1ri-
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bunals. That being so, we find that 
t11t'Se appointments are kept out at. 
the purview of the Public Service 
Commissions and are effected only by 
the executive government. Therefore 
some sort of political consid('l'ations 
do creep in and, as has been said on 
the floor of this House yesterday, this 
sort of atmosphere has crept in even 
in regard to apopintments of judges 
of High Courts. Government should. 
therefore, evolve certain form where-
by these aPPointmellits will be kept. 
completely out of the purview of the 
Pubhlc Service CommisJions and of the 
executive government also. In each 
State there should be a commission 
consisting of two High Court judges 
and one senior officer of the Law De-
partment. This commission alone 
should ('fTeet all appointments of 
judges to tribunals, of magistra'es 
and of civil judges. Then, promotion 
also should be left to this particular 
commlSlOn. Not only that, thLs com-
mission should also deal with rules, 
regulations and procedures and in that 
way advise the various High Courts. 
The appointments of such a com-
misison is highly needed in the pre-
,'>ent atmosphere and as things have 
developed. Government 6hould there_ 
fore at least consider this suggestion 
and take away the system of appoint-
ment. promotions and terms and con-
ditions of service from the executive. 

My next submission would be with 
regard to the tendency to which a re-
ference was made by my learned 
friend Shri Sarhadi yesterday. There Is 
an increasing tendency on the part of 
the various State Governments to earn 
by enhancing court fees and to gain 
through lft.ilation. Even though it 
might be pressed on the floor of the 
House that 1I1e average income of an 
aVenlge man is being inCTf'>8I"e'<i day by 
day as OUr Plana are beIDi imple-
mented, still we find that over litiga-
tion the aVera&'e man sufff'l'6 8 lot and 
practIca.lly for all purpo&eS his ently 
low the law courts Is beyond his ea.pa-
<fity. In the drcum.tances, therefore, 
this scm of tendency IIhould be curb-
ed. 

We tal.k at lti1P1ll aid, but no syatem 
hAIl .. yet been eVolnd. 'lbe CenWal 
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Government should at least evolve an 
ideal aid system for the Centrally ad-
ministered areas. We have a cel1tain 
idea regarding legal aid societies. 
Then there are certa.iJn provisions made 
iby the State Govemmen'1$ regarding 
legal aid to the poor. But then its 
implementation is completely out of 
the reach of a number of people. Not 
only that, it has not inspired confidence 
also. The poorest man does not be-
have in the poor aid that is given to 
him so f·1lT as legal matters are con-
cerned. Therefore for extending legal 
aid to1he poor some ideal system 
shouLd be worked out by the Mini.s1n'y 
of Law and tha,t alone should be put 
into practice. lot might also serve as 
an ideal for the various State Gov-
ernments. 

Yesterday my learned friend, Shri 
Bharucha, suggested some changes in 
the conduct of elections. I quite agree 
that our Election Commission ha;; done 
a very commendable job. Not a single 
political paI'lty has any axe to grind 
against the Election Commission. 
India being one Of the bi'ggest demo;. 
craoies, 'Our Election Commissi'On has 
conduoted our affairs, so far as elec-
. ~ are COII1cemed, in so nice a way 
,that there is unanimity all over :re-
garding dJts commendable job. This 
'llime the Election C'Ommission js in-
troducing the system of putting a 
mark On or of stamptng the ballot 
paper. Yesterday my hon. friend, Shri 
Bharucha, suggested that instead of 
stamping the-canot paper, It should be 
punctured. Probably he might be 
thinking that because of the high stan-
dard of illiteracy that is still preva-
lent, people would not be able either 
to stamp or to mark the ballot pkper. 
The sys.tem of stamping the baLlot 
paper was not in vogue, but the sys-
tem of marking it was in vogue since 
a numlber of years and our voters are 
in touch with that system for a long 
time. Illiterate voters al90 are prac-
tically aware of the system and thE''' 
are 110 same extent acclima1ri5ed to it. 
On the contrary, if the system of punc-
turning the ballot paper is introduced, 

it might lead to some corrupt prac-
,tices. When a ballot paper Os issued, it 
would be possible to punctw;e it 
somewhere, and if there M"e two 
punctures then that ballot paper might 
be rendered invalid. It is possible. Let 
Us try din the direction of stamping it 
and seethe result. Thiis sys.tem wu 
introduced in a number of by-elections 
and lt was found that this system is a 
sound one. 

Shri Naushir Bharucha (East' Khan_ 
de.:ib): Is it not a fact that under this 
system the number of invalid votes 
run to rthe ex:tent of 10 per cent of 
the total votes cast? 

Shrl U. L. Patll: I do not kn'Ow exa-
ctly. What I was sl.lJbmMing was this. 
The system of marking the ballot 
paper has been there for a long time. 
Now ,the syste;n of stamping the ballot 
paper can be. tried in the coming ele-
ctions and then suggestions can be 
made. 

Then there was a suggestion of the 
exchequer being taxed to the tune of 
the expenses i'Ilcurre<i by a successful 
c&ndidate. 

Shri Naushir Bharucha: Instead of 
poLitical contributions. 

Shri U. L. Patil: That is, that Gov-
ernment should defray the expenses 
of ,the successful candidates. My ~u

mission would be that instead of the 
expenditure being less in elect'o·'·', 
this system might provoke the eL 
penses being incurred ,to a Larger 
extent. The election arena will al-
most be. ,reduced to that of a race-
course. Any possibility Of a candi-
date .... 

Mr. Deputy-Speaker: Is it that 8 

socialist system might be applied, 
that a certain amount might be given 
as ex gratia? Is that the intention? 

Shri Naushlr Bharucba: It has to 
be worked out fully. I had no time 
to develop it. 

Sbrl U. L. PatII: It would not be 
practical. Anyhow, it is for the Law 
Minister to deal with. My submission 
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is that the system of stamping may 
be followed so far as the elections 
are concerned. 

Sbri Kallka SiDa'h (Azamgarh): 
Law and justice are the biggest 
casualties of our planned economy 
today. In the Five Year Plans that 
we have been having here for the last 
ten years there is no mention of law 
and justice in the whole Plan, and 
therefore-it is a non-Plan expendt-
ture, that is being incurred in respect 
of the Departments connected with 
law and justice. Opinions might 
differ whether, whel'l we are giving 
top priority to development, we 
IIhould for some time ignore law and 
justice. au~  essentially it is a 
welfare State, and not a police State, 
and there might be an argument that 
in a welfare State we ha ~ to devote 
all our energy, all our economy and 
all our resources towards finding out 
lIome means to rehabilitate our peo-
ple and to bring their standard above 
the present level. But because this 
Plan has now come to stay and it 
might remain here for 25 or 50 years 
in that case there must be some line • 
of demarcation. There must be some 
Itage at which we will have to bring 
law and justice in the Plan expendi-
ture. In the Plan we find that agri-
culture, industry, irrigation, power, 
transport, all these have been riven a 
place, and under the head "social 
services" so many other things are 
lumped together ..... . 

Mr. M. S. Aney (Nagpur): Is there 
any referel'lce to Defence and Exter-
nal Affairs also in that plan? 

Shrl KaUka Smp: No, that is also 
non-Plan expenditure. Because, some 
time back when our country required 
to be strengthened in· the matter of 
defence, Rs. 50 crores were found and 
it was with difficulty that we decided 
that for some time we should think 
of defence also as a very essential 
expenditure. In the non-Plan expen-
diture Police, Justice, Defence and so 
many things come. But I think that 
law and justice are essentially COD-

nected with development. And there 
fore now, when we are going to have 
the Third Five Year Plan, we should 
include this also, it not under Social 
Services under some separate head. 
Because: we find in our districts and 
States that the subordinate judiciary 
Or even the High Courts, are verY 
much neglected. While the officers ot 
the development departments, even 
the petty officers, get State bungalows 
and colonies and all arrangements and 
amenities are provided by the State, 
we find that the judicial officers when 
they are transferred to some district 
liIave to find some accommodation for 
h s l ~ and have to live under 
very bad conditioos. And compared to 
the development officel'6, the pay and 
salary scales of these officers are also 
low. Therefore, my emphasis is that 
this should now be included as Plan 
expenditure in the Third Plan. 

Regarding the crime situation, we 
find in our districts that crimes have 
increased. And it is because of the 
fact that for everyone lakh of popu-
latioo there is one police statlon-I 
am talking of Uttar Pradesh-and in 
one • police station there are at the 
most twelve or thirteen constables, 
including the sub-inspector. That lit 
the whole police force there. To 
imagine that one lakh of population 
can be controlled by ten or ftlteen 
constables is too much. It is only 
because we have 110t got money for 
these departments. We have not got 
money for the Police. Therefore we 
cannot increase the numbers. But 
considering the proportioo of the 
police persOnnel to the total number ot 
population in other countries of the 
.world, we have to increase the num-
ber of P.,Olice personnel in India also, 
in due ~r r  to the number of 
population here. For every twenty 
or twenty-five thousand of the popu-
lation one police station should be 
established. There should be beats of 
five or ten villa,e8 in which there 
ahould be a constable or two cons-
tables who should go and visit all the 
villages at least once a week. 

I have 
discipline. 

to say something about 
Article 311 (2) of the 
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Constitution provides that-"No such 
person as aforesaid shall be dismissed 
Or removed or reduced in rank until 
he has been given a reasonable oppor-
tunity of showing cause against the 
action proposed to be taken in regard 
to him." Now, we have seen in Law 
reports that so many cases of disci-
pline have been coming up to the 
High Courts and the Supreme Court, 
and the number has multiplied to 
such an extent that I feel there is 
something wrong either with this 
article or with the discipline. Many 
officers are being dismissed, but 
they find some shelter behind this 
constitutional prOVISiOn. Therefore, 
the Ministry should reconsider the 
whole thing. Previously, that is, in 
Government of India Act 1919, this 
very provision was provided for only 
in the rules. At that time, the privy 
Council had just held that it was a 
mere moral or a political question to 
give this opportunity or not to an 
officer. But, this rule was incorporat-
ed in the Act itself, when the Gov-
ernment of India Act, 1935 was fram-
ed. Now, that provision had been 
bodily lifted and [lut in the C ~ u
tion of India. We should now consi-
der whether this provision should 
remain in the Constitution or it 
should find a place again in the rules, 
10 that the discipline of the officers 
and the Government servants may 
improve, and there may not be any 
confusion and delay in the disposal 
of cases. 

lj hn. 

Another important thing that has 
been coming up lately is about the 
powers of the President. This was 
discussed by some of the 'Members 
here also. I believe that the lAw 
Ministry should give their full atten-
tion to this matter. I might just read 
out a portion from Funtia'lMfttaZ 
Law 01 Pakistan by Mr. A. K. Brabi, 
an eminent jurist of Pakistan. At 
page 133 of this book. he hu written: 

"The constitutional position in 
India may now be briefly advert-

ed to. Article 74 of the Indian 
Constitution provides for a Coun-
cil of Ministers with the Prime 
Minister at the head to aid and 
advise {he President in the exer-
cise of his functions. There is 
no prOVISiOn corresponding to 
article 37 (7) of our Constitution 
which makes that advice consti-
tutionally binding upon the Presi-
dent.". 

Then, he goes on to say: 

"There is thus in India a glal'lllg 
disparity between the positiOO1 as 
it is reflected in the letter of the 
Constitution, on the .one hand, and 
the actual working of the Consti-
tution on the other.". 

The Consfitution of Pakistan has not 
yet come ilnto being, because there is 
¢ elected democracy there, but they 
have read into our Constitution this 
defect, and they have tried to remedy 
that defect in article 37 (7) of their 
Constitution. 

Mr. Brohi has also quoted one 
Mr. Alan Gledhill in Vol. 6 Republic 
of India. Commonwealth Series, 
pp. 108-109. It reads like this: 

"Today in India with a power-
ful Congress Party in the saddle, 
the President of India, has to sub-
mit to the advice of the Cabinet, 
but tomorrow with the change in 
the climate of political opinion, 
its docility may give way to a 
more aggressive outlook, and at 
least one of the well-known 
commentators on the Indian Cons-
titution, of the fame of Alan 
Gledhill has little difficulty in 
contemplatUlg the possibility of 
the Indian President becoming a 
dictator by disregarding the very 
convention of Constitution which 
makes the advice of his Minis-
ters binding on him and thus 
succeed in bringing about, within 
the letter of the Constitution. 
coup d'etclt .... 
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That is a very important thing. And 
that point has been even mentioned 
by the President of India himself, 
and it is being discussed in the papers 
and everywhere else. So, why should 
that confusion remain, and why 
should the people in India go on dis-
cussing the possibility of some coup 
d'etat? Of course, that may not be 
there today because really the Cong-
ress Party is in a majority, and so 
long as one party has got an over-
whelming' majority in the Centre and 
in the States, there can be no diffi-
culty in running the Government and 
we can even amend the Constitution. 
But, tomorrow, we may just imagine 
the possibility of there being two 
parties just as in England with equal 
numbers and olle party ruling by only 
some nominal majority; then, the 
Constitution also cannot be amended. 
Therefore, we should take. the earli-
est opportunity to consider this 
matter and amend the constitutional 
provision and provide the same word-
irlg as is provided in article 37 (7) 
of the Constitution of Pakistan where 
they have said that the President 
will act in accordance with the advice 
so given. That is a very important • 
thing which must be considered. 

Then, I would like to say a word 
about the Election Commission. I had 
put in a petition also before the Elec-
tion Commission, and I had said that 
the Swatantra Party should be asked 
to modify its name before it is 
allowed to qualify even for getting 
3 per cent votes, because the name 
'Swatantra' is liable to create great 
confusion among the electorate. We 
have to provide some fool-proof law. 
In any constituency, there may be so 
many Swatantra candidates standing. 
The Swatantra Party candidate also 
will be in the same 1it, and he will 
not be given a party symbol so long 
as he qualifies only within the 3 per 
cent of votes; so, he will also be like 
one of the 'Swatantra' candidates. 
Now, there are so many electors in a 
constituency who do not want to vote 
10r any party candidate. They aay 
that they will give their votes to a 

candidate who obeys their consti-
tuency and who does not OWe allegi-
ance to any party. Now, the Swa-
tantra Party candidate can equally 
go to any electorate and say that he 
also is 'Swatantra', and he does not 
owe allegiance to any party. 

Mr. Deputy-Speaker: He will be 
double 'Swatantra' then. 

Shrt Kallka SI .... h: If an elector 
really wants to enquire into the fact 
of whether this man is a Swatantra 
Party candidate Or a Swatantra candi-
date, he has got no means to verity 
it. Even if he were to go to the 
election office, there also, the symbol 
will be an 'Independent' symbol. 
Therefore, I would submit that the 
Swatantra Party should not be allow-
ed even to qualify for the 3 per cent 
votes, unless it changes its name 
suitably; it may add to its name the 
word 'Praja' and say 'Praja-Swatan-
tra' or something like that, but It 
cannot be 'Swatantra' by itself. 

Shrl A. K. SeD: Does the hon. 
Member mean Raja-Swatantra? 

Shn Kallka Slnrh: Finally, I 
would say a word about the elections. 
The elections are coming shortly. But 
there is one great difflculty about the 
return ot election expooses that the 
candidates have to tile. Everybody 
knows that the return ot expenses, 
that is tiled before the returning offl-
cer does not contain the true state ot 
alfairs. Therefore, the law should be 
so moditled by amending the Repre-
sentation ot the People Act that at 
least a correct return may be flIed, 
and it should not also be very tech-

• nical. 

Shrt • RamI Bed4y (Cuddapah): 
There are so many lubjects which can 
be dealt with when we are discussing 
the Demands tor Grants relating to 
this Ministry, but since the time at 
my disposal is very limited, I would 
like to contine myself to only a few 
points. 

The first thing that I would like to 
deal with II about the elections. I 



7093 Demands MARCH 24, 1961 fOT Grants 

[Shri Rami Reddy] 

fully associate myself with the com-
pliments paid to the Election Com-
mission by the several speakers who 
have already participated in the 
debate. While saying so, I would 
like to suggest one thing to the Elec-
tion Commission in regard to the 
coming general elections. The elec-
tions in 1957 were spread over a 
period of fourteen to fifteen days and 
they were conducted in four stages. 
In a parliamentary constituency in 
my State, namely Andhra Pradesh, 
there are seven Assembly constituen-
cies. In the first stage, the elections 
in two Assembly constituencies will 
be held; in the second stage, the elec-
tions in two other constituencies, and 
in the third stage, in still two other 
constituencies, and in the fourth and 
last stage, in the seventh constituency. 
Tht means that the candidate who is 
contesting for Parliament has to con-
test the election at four stages. This 
Is a very severe strain on a candidate 
who is contesting for Parliament. 
Therefore, I would like to suggest 
that the election in a parliamentary 
constituency may be held in one day. 
The Election Commission now ~  

to be thinking of reducing the dura-
tion of the elections from fourteen to 
fi!teen days, to about seven or eight 
days; they are also probably thinking 
of reducing the number of stages. 
But I would suggest that at any rate 
the election in a parliamentary cons-
tituency might be concluded in one 
stage in one day. That would reduce 
the strain that the candidate has to 
undergo. That would also reduce the 
expenditure that has to be incurred 
both by the candidate and also by the 
party. 

Mr. Deputy-Speaker: That'" would 
shift the strain on to the administra-
tion of the Election Commission. 

Shrl Rami Reddy: It is not so. After 
the election Is completed in one 
parliamentary constituency, they can 
go to another. In every district, there 
are more than one parliamentary 
constituency. Therefore, in one 
parliamentary conltltuency they 

could conclude the election in one 
day in one stage and then for the 
second stage, they could go to the 
second parliamentary constituency. 
They could also adjust the adminis-
trative machinery like the police 
bandobast deployment of pc>lling oftl-
cers and other things. 

In this connection I would like to 
say that I do not agree with the ex-
ttaordinary suggestion madE! by Shri 
Naushir Bharucha that the expendi-
ture of a successful candidate should 
be reimbursed from the exchequer to 
the extent of Rs. 10,000 in the case of 
a parliament candidate and Rs. 5,000 
in that of an assemblr candidate. I 
do not think anywhere in the demo-
cratic world such a system prevails. 
I do not know what is the rationale 
behind it, paying some amount to the 
successful candidate and not paying 
anything to the unsuccessful candi-
dates. Further, as I said, such a sys-
tem does not exist anywhere in the 
world. and to me it does not stand 
to reason at all that the exchequer 
should pay something towards the ex-
penses of a candidate. 

Coming to the administration of 
justice, the first thing I would like to 
mention is about the enormous cost 
of litigation. It has been mentioned 
by several speakers and it has been 
urged that the cost of litigation 
should be reduced. Of course, the 
administralion of justice is a purely 
State subject. But court fees have 
been increasing enormously. This as-
pect has been considered by the State 
Governments, not for reducing the ex-
penditure on litigation but as a source 
of revenue. I would in fact go to the 
extent of saying that dispensation of 
justice is being sold and that at a 
very high priet. There is no doubt 
that State Governments are finding it 
very difficult to meet their expendi-
ture in other activities. So in their 
anxiety to find revenue, to secure as 
much revenue as possible, they are 
not hesitating to tap this source also. 
Thi. il hi,hly r l ~a l . The Mint.-
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ter should bring pressure to bear on 
the State Governments to see that the 
cost of litigation is reduced to a very 
considerable extent. 

While on the subject of surplus 
revenue ,by collecting court fees and 
other things, I regret to say that the 
State Governments are not paying 
any attention to the equipment in 
courts, the court building and other 
things. In the subordinate judiciary, 
they.are not even supplied with. text-
books and law reports. The court 
houses are very old. Even the chairs 
are rickety. I have seen that in many 
courts the State Government do not 
care to cater for the needs of these 
!ubordinate courts in respect of chairs 
text-books,-law reports and other 
things. So much so, in the absence 
of text-books and law reports, I have 
come across very many instances 
where incorrect decisions are given. 

Therefore, I would appeal to the 
Law Minister to impress on the State 
Governments the necessity of provid-
ing more allocation to the subordinate 
courts so that they may be supplied 
with text-books and law reports. Tl\is 
would ensure that they wi1l give 
correct decisions and appeals over in-
correct decisions are be avoided. 

There is another aspect. Yesterday 
Shri Raghubir Sahai was saying that 
the latest amendment to the Code of 
Criminal Procedure made while Dr. 
Katju was Home Minister dispensing 
with the examination of all the wit-
nesses during the preliminary inquiry 
had not in any way reduced the de-
lay in disposal of cases. In my ex-
perience it has really helped in dis-. 
posing of criminal cases quickly. 
Before this amendment, even during 
the preliminary stage in a judicial 
sub-magistrate's C9urt, cases used to 
be pending for over a year. Now 
under the need procedure, trom the 
date when copies of documents are 
supplied by the public prosecutor to 
the accused, within the course of four 
to six weeks, the cases are disposed 
of in a magistrate's court. The lon, 
delay is not on account of the courts 

being hesitant to dispose of the cases. 
It is the responsibility purely of the 
police; I do not mean to lIay even the 
police, but it is the responsibility of 
the executive. The executive is not 
providing sufficient funds to the police 
department or the other departments 
to supply copies of documents to the 
accused. Under the new procedure, 
the accused has to be supplied with 
copies of all the documents on which 
the prosecution is going to rely. But 
the Government have not provided 
any additional clerks for preparin, 
these copies. Therefore, I would 
appeal to the Minister to impress on 
the State Governments to provide 
more allocation to them. 

Ag regards the retirement age of 
High Court Judges, I suggest that it 
might be enhanced to 65 years. There 
is no reason why we should lose .the 
ripe experience of the Judges. Under 
the Constitution, the High Court 
Judges should now retire at 60, but 
the Supreme Court Judges, who 
could be recruited from the High 
Courts, can under the Constitution 
continue till 65. In England and 
"USSR, there is no age of retirement 
fixed for judgell. So there is abso-
lutely no reason why we should alllo 
not fix the age of retirement of High 
Court Judges at 65. The Law Com-
mission has recommended it. I read 
in the papers yesterday that the 
Chief Justices Conference hall also 
recommended It. Therefore, I su l~ 

the Constitution may be amended to 
enhance the age of retirement of 
High Court Judges to 65 years. 

Then I would request the Law Mi-
nister to consider holdink a Circuit 
Bench of the Supreme Court some-
whlre in the 10Uth. Recently the Ad-
vocates' Association of Madru haa 
also passed a resolution suggesting 
this. There are several advantages in 
this. Now people in the south have 
to come far away, about 1800 or 1400 
miles. They want to reduce the ex-
penses of litigation. 

ShrI KaUb 81qb: What about 
east and west? 
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Shrl Rami Reddy: In regard to 
nyaya panchayats for disposing of 
cases where the stakes involved are 
not of a high pecuniary value and 
where the cases are simple in nature, 
it i!'l better that they are entrusted 
to panchayat courts. I have gone 
through the recommendations made 
by the Law Ministers' Conference. 
They also seem to be interested in 
that. They seem to have recommend-
ed that a Sub-Committee mi-ght be 
appointed to consider this. So I would 
appeal to the Government to see that 
these nyaya panchayats are estab-
lished as quickly as possible. 

Shrl M. B. Thakore (Patan): It is 
very kind of you to give me time to 
speak on the Demands of the Minis-
try of Law. I am glad that Shri 
Tyagiji has come before I could reply 
to the wonderful points raised by 
him about the judiciary. 

Shrl Tyagl: My hon. friend seems 
to be a practising lawyer. 

Shri M. B. Thakore: Our judiciary 
is tthe best in the world, and let me 
tell him that, as a practising lawyer, 
I have great regard for our judiciary.' 
I had been to England, I have at-
tended the courts there, and I can 
easily compare our judicia-I system 
with the English system. 

Shrl A. K. Sen: That is not saying 
very much. 

Bhrl M. B. Thakore: Tyagiji is a 
very experienced man, but he prov-
ed himself to be a lay man comment-
Ing on the judiciary as a whole. 

Shrl Tyagl: I must say I never said 
that our judiciary was inferior. I 
only said there must be a ceiling on 
the income of lawyers. My l\on. 
friend should not be annoyed at the 
suggestion. 

8hrl M. B. Thaltore: He said there 
was corruption even in the judiciaty. 

8hr1 Tyart: I said corruption was 
also creeping into it now. 

Mr. Deputy-Speaker: Those who 
feel affected must feel offended. Why 
mould Tyagiji be ofrended' 

Shrj Sadhan Gupta (Calcutta 
East): I wish as many lawyers as 
possible could be annoyed with his 
suggestion. 

Shri Tyagi: It is a regular trade 
union in India. 

Shri M. B. Thakore: You would 
very well know, Sir, having 'been a 
Judge and a lawyer, that many of 
them are starving. About 70 per 
cent are starving. May be 30 per; cent 
are e!irning. So, our elder's sugges-
tion is not quite correct. 

It may be correct that there is some 
recent intervention of the executive 
at the State level, in the lower judi-
ciary, on the question of promotions 
or appointments. Otherwise, I think 
our judiciary is the best, I would 
again repeat, in the world. As an 
Opposition Mel7lber, I would say that 
I have the greatest regard. and I can 
safely rely upon the judiciary, rather 
than all the departments of the Gov-
ernment of India. 

Shrl Tyagi: Hear, heat'. 

I'hri Kalika Singh: There is no 
question of the Government of India. 

Shri M. B. Thakore: Beg )"Our 
pardon. 

Mr. Deputy-Speaker: He should 
not mind what does not reach him. 

Shri M. B. Thakore: The point is, 
I have some instance to give you re-
garding intervention in prumotions, 
and appointments, but I do not wish 
to go into details about that. 

Regarding the Kashmir Conspiracy 
Case and the Hazaratbal case, I have 

• to request the Law Minister through 
you to expedite them. For more than 
two years now these cases have been 
going On in the SriJlagar Court. 

Mr. Deputy-Speaker: Just now the 
hon. Member was praising the judi-
ciary. Does he mean that the Law 
Minister should intervene? 

Sbri M. B. Tbakore: Not at all, Sir. 
What I want to say is this. 'lbe delay 
may be due to some procedure, or 
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long statements by the accused in the 
case. I would request the Minister, 
through you, to expedite the cases. 

I appreciate the excellent work 
done by the Election Commission, but 
I have my own bitter experience in 
the last General Elections. I have 
written about it to the Law Com-
mission, and a copy has been sent to 
the Law Minister also. On the day of 
election, at Delvada village in 
Chansma Taluka, in Gujarat State, I 
saw 20 ~ 25 military personnel in-a 
lorry with helmets on. In the village 
the lorry was standing just near the 
polling station. I objected to the 
commander, and asked: "Why have 
you come? There is nothing here to 
be complained. about." Then 1lhey 
started off. I also complained to the 
presiding officer on the spot. I also 
complained to the Collector. He was 
election officer, I think the Chief 
Polling Officer in the District, and he 
assured me that nothing like that 
would happen. When I asked rum if 
he admitted that they were military 
personnel, he said: yes. But no steps 
were taken. 

Mr. Deputy-Speaker: Were they' 
called in by the civil authorities, or 
they were only spectators, just to 
88tisfy their curiosity? 

Shri M. B. Thakore: They had 
guns with them, they had helmets on 
their heads. They came there be-
cause I do not belong to the Congress 
Party, that is my presumption, just 
to terrorise the people. 

Shrl Tyagl: It may be on account 
of curiosity to see an election, on 
the way they might have stopped. 

Mr. Deputy-Speaker: That was 
what I put to the bOn. Membet-, but 
he did not reply. 

Shri SadhaD Gupta. It should not 
be armed curiosity, that is alll 

BhrI A. It. BeD: Voters do not 
vote by coercion in this country. 

Sbri M. B. Tbakore: Certainly if 
)'OU go to the villages in Gujarat, 
they are terrorised if they see the 

police. Now it is a different matter, 
but ten years ago or even three or 
four years ago, if a policeman went 
there, they would hide themselves. 

Shri A. It. Sen: Sardar's country! 

Shri M. B. Thakore: I am talking 
a North Gujarat, which is most 
backward and undeveloped. 

Sbri A. K. Sen: Sardar's country 
has fought the military long ago. 

Shri M. B. Tbakore: Sardar's place 
is Kaira, not my part of Gujarat. 

Mr. Deputy-Speaker: The hon. 
Member would concede that they 
could not influence the voters; other-
wise, the hon. Member would not 
have been here. With his presence 
here, we can presume that they 
could not influence anybody. 

Shrl M. B. Thakore: I thought 
that my rival would lose his deposit, 
but he got about 90 per cent of the 
votes that I got. 

The next point I want to make a 
regaf'ding free legal aid to the poor. 
I fally support my learned friend, 
Shri Ajit Singh Sarhadi. He being. 
very practical lawyer and very ex-
perienced, knows that many a time 
these poor people do not get time 
even to appeal. I know one cue 
where the police brought up trhe cue. 
Thev were actually prosecuted and 
sentenced tor two years, and they 
were in jail. They could not get 
time to appeal in the district court. 
Again, they went to the High Court, 
and, being poor, they could not 
appeal. So, they appealed through 
• t.he jailor. Being a practical lawyer 
and Judge, you know, Sir, that jail 
authority ust perform the ceremony. 
It was summarily dismissed in the 
High Court. I know de1lnitely many 
of them were innocent. About five or 
seven were 8entenced to two yean 
for nothing absolutely. So, I would 
requt>St that thef'e should be lOme 
kind of all-India legal aid corpora-
tion or something liu that to help 
and assist the poor persons who are 
Ie11tenCed and who want to appeal, or 
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to have legal assistance. lnatead of 
political contributions the candidates 
may be given assistance or election 
expenses from the Central Exchequer 
was a suggestion of my learned 
friend Shri Bharucha and I fully 
support it. The details may be 
worked out. (Interruption). I do not 
Wlderstand why they oppose it. The 
Congress will be benefited more 
than any other party. 

Pandit Thakur Das Bhargava (His-
sar): It may come to about Rs. 3 
crores. 

Shri M. B. Thakore: It will not be 
more. Shri Braj Raj Singh also 
pointed out that it may be Rs. 2 
crores. It may be lesser; may be one 
ct'ore. 

Mr. Deputy-Speaker: The hon. 
Member should conclude. 

Shri M. B. Thakore: Would you 
allow me some time more, Sir? 

Mr. Deputy-Speaker: I am sorry. 

The hon. Minister. 

Shri A. K. Sen: Mr. Depl.lty-
Speaker, Sir, I am much obliged to 
the House for the keen interest taken. 
It has been the good fortune of our 
Ministry that every year 'since I have 
assumed charge of this Ministry, we 
have come up before Parliament, and 
we have discussed the 'affairs of this 
Ministry, a position which, I under-
stand, did not obtain previously. That 
shows the keen interest which Par-
liament takes in the working of our 
Ministry, which, as '1 have said often, 
deals, more or less, with non-con-
troversial matters, technical matters, • 
though the debate has disclosed that 
even in regard to our Ministrf there 
are matters which, certainly, do not 
rise above the pale or level of con-
troversy. (Interruption). 

Several points have been raised in 
which, certainly, the country is 
interested but which, certainly, at 
the same time, do not concern our 
Ministry, either directly or indirectly. 
As Shri Tya'i has ri,htly pointed out, 

the functions of the Law Minist1'7 
follow a pattern which is the result of 
historical accidents. Much of the 
work concerning the administration of 
justice which either in the Statet 
which came into being after dyarchy 
was introduced in this country or 
which, in other countries, pertained 
to the Ministry of Justice in this coun-
try by reasOn of historical factors were 
a'ssigned to the Home Ministry because, 
~r  British days, the entire ques-
tion of administration of justice was 
considered so important and so neces-
sary for the maintenance of law and 
order that this function was assigned 
exclusively to the Home Ministry. 
And, in olden days, only the Law 
Ministry was thrown' open to the 
Indian personnel and the Home Minis-
ter was never an Indian. There-
fore much. of the functions which 
possibly by logic 'should have belong-
ed to thi.s Ministry came to be assign-
ed to the Home Ministry and We are 
still working under that tradition. 

Sbri Sinhasan Singh (Gorakhpur): 
Why so? 

Shri A. K. Sen: It is not for me 
to answer; it is for the Prime Minis-
ter to answer. 

Shrl Tyagi: So, I take it thd 
independence has not affected this. 
(Interruption) . 

Mr. Deputy_Speaker: Order, order. 

Sbri Tangamanl: Subordination. 

Shri A. K. Sen: Whether you call it 
subordination or not, the words do 
not matter much so long as the func-
tions are understood. Ever since 
independence the Home Ministry 
which has been bearing the burden of 
much of the work concerning the 
administration of justice has done U 
very ably and npartially. We have 
had great men in charge of the Home 
Ministry who have not only shoulder-
ed the responsibility well but have 
discharged their functions in fairness 
and with impartiality. 

My own personal connection has 
been with our late Home MInister, 
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our revered colleague whose death we 
all lament, Shri G. B. Pant. I have 
leen him working from very close 
quarters and I have had more inti-
mate contacts with him. Naturally, 
the Home Ministry and the Law 
Ministry work very closely in all 
matters and I can say that in all 
matters concerning the administration 
of justice and the courts of law, I 
haVe never seen a greater champion 
of the independence of the judiciary 
than .our late colleague, Shri G. B. 
Pant. He was very jealous in· pro-
tecting and preserving the indepen-
denCe of the judiciary, of the High 
Courts and the Supreme Court. And, 
the Chief Ju3tices of India who have 
come 'since independence have all 
spoken una,nimously to that effect to 
me personally. Without indulging in 
any comparison between Shri G. B. 
Pant and his predecessors-I do not 
want to do so-I can 'say this from 
the person'al experience of at least 
two Chief Justices who had occupied 
the high office of Chief Justice during 
the tenure of Shri G. B. Pant, that 
they never found Shri G. B. Pant 
trying even to affect the great inde-
pendence of the judiciary on which opr 
Constitution rests and without which 
our Government and system of ad-
ministration will founder. Therefore, 
we are all agreed that we have to 
have not only an Independent judi-
ciary but a fearless judiCiary a judi-
ciary which does not tear an;one and 
does not favour anyone; at the same 
time, a judiciary which doles out 
justice to the common man as it 
should. 

And there I agree with a good deal 
of the argument 1\th!ch has been 
addressed by Shri Anthony, Our friend. 
opposite. I am a firm believer in 
enabling the ordinary citizens to go 
to the court of law without having to 
pay anything. I 40 not think any 
country can boast of it. administra-
tion ot justice it the cost of justice is 
such that, though theoretically it b 
open to everyone yet practically it 
shuts the door ot the courts to the 
common man. And, though Govern-
ment had nothinr to do with the impo-

sition ot this leavy of Rs. 2,500, which 
is more or less a levy it I may say 10, 
for the purpose of enabling a petitioner 
to approach the;l.Supreme Court with 
an application under article 32 for the 
enforcement of his fundamental 
rights, yet I personally believe the 
sooner that levy goes the better for 
us. I, certainly, would make the 
wishes of the House known to the 
Chief us ~ of India. 

After e.ll, the Chapter on Funda-
mental Rights really represent. one 
of the finest periods of our histo1'7' 
when the representatives of the 
people, the representatives of the 
Nation met together after the with-
drawal of foreign rule and framed 
what they thought was the free Cons-
titution for the people of 'India which 
would guarantee for ever some of the 
basic rights which are necessary for 
the comomn man, not only to enjoy 
freedom but also to attain that full-
ness of life which is the object of 
every democratic society. 

Shri Achar (Mangalore): Why not 
have an en'actment on the point? 

Shrl A. K. Sen: I am coming to 
that. Although article 145 says that the 
rules of the Supreme Court are sub-
ject to laws made by Parliament, 
there again, we are trying to build up 
healthy conventions not only here but 
also outside. Where courts of law 
are concerned, we should not readily 
jump into the arena and clamp down 
rules which commend to ourselves 
without consluting the judiciary who, 
for their own reasons, have thought 
it tit to frame certain rules. Parlia-
ment will justify the retention of 
thes, transcendental powers only if 
those powers are exercised rarely, 
not if they are exerclled frequently. 
That has been the hiBtory of great 
parliamentary inltitutions. It il not 
the fullness of power Or the abun-
dance of power which il so important 
as the caution with which luch 
powers are exerciBed. It il the rule 
of prudence which marla the pro-

• gress of democracy and of • demo-
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cratic government as opposed to the 
rule of ruthlessness Ind to the rule 
of one mind pervading the entire 
field of administration which is so 
characteris! ic of dictatorships. If we, 
here, establish healthly conventions 
not only for our country but also for 
all countries which have earned free-
dom in recent years and are strug-
gling to build up democracy and de-
mocratic institutions, then, We must 
not always inflict our power all 
around us but we should only use 
those powers for good purpose and 
with caution, especially when those 
powers are directed against the judi-
ciary. 

I, therefore, humbly submit that 
the criticism, which was been levelled 
against Government for not acting 
under article 145 in initiating legis-
lation in Parliament trying to super-
sede certain rules framed by the 
Supreme Court, it not justified. If 
the Government have not acted im-
mediately it is because they want to 
establish a tradition of deference to 
the judiciary, a tradition of consulta-
tions and negotiations in arriving at' 
conclusions in regard to matters with 
which the judiciary has as much con-
cern as the Government, that Parlia-
ment should not enact rules or laws 
unilaterally without consulting the 
views of the judiciary. 

Shri Frank Anthony (Nominated-
Anglo-1ndians) : I did not want to cri-
ticiSe and at no point in my speech 
had I actually said so; I had not put 
down a cut motion. I am only sug-
gesting that these things could be 
done in a friendly way; I never even 
hinted at legislation in the matter. 

Shri A. K. Sen: If that is so, then 
we are at one. Shri Anthony is a 
great champiOn of the judiciary and 
an advocate of standing and I thought 
it was rather odd that it came from 
a person like him-the suggestion 
that we should act unilaterally and 
not settle these matters in a friendly 
way, through the process of consul-
tation and negotiation, I agree whole-

heartedly with the criticism that the 
door of the court should be closed by 
indirect methods for the ordinary man. 
specially when the question of the en-
forcement of Fundamental Rights is 
concerned. These are great and basic 
right:; of which we are proud and it 
is open for every citizen to walk 
across the road and enter the doors 
of every court to see that these 
Rights granted under the Constitu-
tion Ine not only protected but are 
enforced ... 

Shri KhadUkar (Ahmednagar) : ... 
as open as the Asoka Hotel, you 
mean? 

Shri A. K. Sen: I think the hon. 
Member mentioned Asoka Hotel. 'It 
is not open even for me except as 
an invite. I mean ...... as open as the 
edict of the great emperor Asoka 
Priadarsana. 

Shri TaDpmanl: What is the Min-
istry going to do about it? 

Shri A. K. Sen: Without trying to 
initiate legislation to supercede the 
niles of the Supreme Court, we can 
only make the wishes of the House 
known to the Supreme Court and 
tha t, I assure the House, I shall do 
without delay. 

One of our most important func-
tions lies in advising the entire 
Central Government, a work which 
ha3 as~u  great proportions with 
the passage of years. As our Gov-
ernmental activities are increasing In 
every field, in External Affairs, in 
national undertakings and trading 
. activities and in sO many other ways, 
OUr advisory functions are also in·-
creasing in the same proportion. Na-
turally, no legal adviser, however high 
he may be, not eve\l the h:ghest judge 
can boast of always  being correct in 
his pronouncements. In fact it is not 
unknown that even the judgmenta 
of celebrated judges get upset either 
in the court of appeal or the judg-
ment of a court of appeal gets upset 
by full bench of the Supreme Court 
or the pronouncement of a lmaUer 
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bench of the Supreme Court gets re-
versed by the pronouncement of a full 
bench of the Supreme Court. Errors 
in pronouncing opmlOns, therefore, 
are inherent in the judicial process, 
especially because conclusions do not 
follow 'according to the rules of 
mathematics and they are not guided 
by the natural laws of science, in 
regard to which relationship of cause 
and effect is discernible more easily. 
Therefore, if there had been errors in 
certaoin matters, these errors ha ~ only 
been natural and one should wonder 
how the errors had been so few, 
especially with the volume of work 
turned out by the Law Ministry. I 
am myself dealing with Borne of the 
important matters and I invite any 
hon. Member who is interested in this 
matter to come with us and see how 
our advisory section functions. 

But 'I shall certainly answer some 
of the criticisms based on alleged 
individual instances which according 
to me are based on erroneous assump-
tions 'and wrong premises. The ins-
tance of Berubari was taken up by 
Shri Gupta. If I had heard him 
rightly, he said that if we had 'ad-
vised the External Affairs Ministry, 
that means the Prime Minister, pro-
perly at the time tlle agreement 
was entered into. it would not have 
been entered into. This Ministry, Sir, 
does not advise voluntarily and I 
hope it will never inflict its advice 
where they are not sought. Advice is 
given only when it is sought. Espe-
cially in matters of international 
negotiations, discussions go on at the 
highest level in regard to matters 
which are strictly political and there 
is hardly ever a le,al adviser, thoup 
it is the custom with regard to many 
countries to .uoclate one before the 
final agreement is arriVed at. But in 
India there was. no one from the 
Lew Ministry either to usist the 
Prime Minister or to advise him at 
that sta,e. It is only after the qree-
ment was entered into that the Par-
liament and ourselves came to know 
of it. I am only stating it as a fact, 
not as a complaint aplnIt the way 
in whieb it was done because it u 

natural for the Prime Minister to 
choose the way he wants to adopt in 
such matters .... 

Shri M. B. Thakore: Whether it was 
discussed in the Cabinet ue10rc the 
said agreement was arrived it? 

Shri A. K. Sen: I hope the hon. 
Member would not want me to 
divulge what goes on in the Cabinet. 
But it can only be discussed after it is 
entered into; it is common sense that 
it cannot be discussed before it 1'8 
entered into. 

Shrl Tyagl: It was left to a lay man 
to que3tion its validity. 

Shri A. K. Sen: Whether it is the 
Cabinet or Parliament, it must be 
placed before either of these two 
bodies after the agreement is entered 
into; it cannot be thrown up either 
before the Parliament or the Cabinet 
as a nebula in the stage of forma-
tion. The question of it.;; legal en-
forcement could only arise after the 
agreement as such was entered inia, 
because if the agreement was some-
thing else the question of its legal 
• enforcement would have never arisen. 
But jt lies to the credit of the Law 
M nistry that according to the advice 
of the Law Mini3try the Government 
first approached the Supreme Court 
before it adopted any course, and it 
is one of the few instances where in 
enforcing an important agreement, 
notwithstanding the party in power 
having such a large majority in Par-
liament, this Government took the 
course of approaching the hilhest 
court in the country for ita advisory 
opinion ss to the manner in which 
this agreement could be enforced. 

,bri BadhaD GIl .... : That wu 
becaUSe writs were pendln,. 

8bri A. It. Sea: The reference wu 
made lon, before any writ w.. made. 
My learned friend's history it wron,. 
'!'be referenee order waf made and a 
decuioo arrived at before any writ 
wat made before the Supreme Court. 
Now, in any event, I can tell you 
that .0 far u I wu concerned the 
writa had nothln, to do in tnluen-



7109 Demands MARCH 24, 1961 for Grants 7110 

[Shri A. K. Sen.] 

cing my views in the matter. There-
fore, the Government did not proceed 
in this matter at all with the advice 
of the Law Ministry but, if at all, 
with the advice of the Supreme Court 
and the Attorney-General. That is 
what the Prime Minister !raid on the 
floor of this House. The matter was 
discussed threadbare and the Par-
liament as such has ratified that 
a r ~ . That is the end of the 
maller. 1 suppose even after the 
rectillcaUon by Parliament there 
were apphcations filed in the Supreme 
Court and they were Dot successful. 

That shows that so far as the legal 
position is concerned there 9,'as hard-
ly anything worth mentioning either 
here or outside and the procedure 
followed by the Government must 
haVe been the correct in accordance 
with the views of the Supreme Court. 

The next instance given by Shri 
Gupta was that of the Auditor-
General. I take full responsibility for 
that opiniOn because it was on my 
opinion that the appointment was. 
made. What is the function, Sir, of 
the F' nance Commission? It is one of 
the most responsible bodies whose 
exist!'nce is created by the Constitu-
tion 'and whose functions and pro-
cedure are laid down by the Con-
stitution and by the Act of Parlia-
ment. It is my considered OpInIOn, 
Sir, based on earlier precedents, that 
this is not an office under the Gov-
ernment of India because-the hon, 
Member is a lawyer and he knows it 
-the criterion by which the courts 
have always decided whether a re-
lationship of master and servant 
exists between two parties or nof( is 
the question of control exercised by 
one over the other, Where there is 
no question of control exercised by 
one over the other, there is no re-
lationship of master and servant ob-
taining. Is the Finance Commission a 
servant of the Government of. India? 
b that what he thinks? 7s the 
Finance Commission whose recom-
mendations are of vital importance 
for the allocations of revenue as bet-

ween the Centre and the States and 
the States inter se, a servant of the 
Government of India? 

Shri TlUlI'amani: Is 
appointed on its own? 
President who appoints. 

the body 
It is the 

8hri A. K. Sen: If it was a ques-
tion of mere appointment by the Gov-
ernment of India making one the 
servam of the other, then of ur~ the 
han. Member would have been right. 
Then the Chief Justice would have 
been a servant of the Government. 

Shri C. R. 
(Kumbakonam) : 
Commission. 

Pat'tabbi Raman 
Or the Election 

Bbri A. K. Sen: Yes, in that case 
the Election Commission is also ~ 

servant of the Government. I tiD 
very sorry our view is correct. tha+ 
it is not the mere appointmg a'J-
thority that matters but it :e a qups-
tion of control exercised by Lhe 
appointing authority. The reJevanr 
prqvisions in the I\ct ot Parlianl'.r.. 
and the ConstitutIOn 'l8y that th ... pro-
cedure, functiuns and everyth,ng is 
laid down b.,. the Constitution and the 
Parliamentary Act. The President 
merely appoints as the President ap-
points the Chief u~  the Eelection 
Commission and various other offices. 

Sbrl Tyagl: According to his ana-
logy even the Linguistic Commission 
is an office. 

8hri A. K. Sen: I personally 
thought, even as a matter of policy, 
·Shri Ashok Chanda who was the 
AuditOr General and who was intima-
tely connected with the finances of the 
States and of the Centre was ad-
mirably suited for toing the job for 
which he was selected. 

8hr1 ChintamOlll a ~  He 
has taken up jobs with the Calcutta 
Jute Mills Association. 

Shri A. K. Sen: I was not concerned 
with what other jobs he had taken. 



7111 Demands CHAITRA 3, 1883 (SAKA) for GranU 7112 

but 'I was concerned with 
perience in relation to the 
which he would be called 
di'sch'arge as the Chairman 
Commission. 

his ex-
function 
upOn to 
of the 

Sbri Tancaman1: On a prior occa-
sion where the Chairman of the 
U.P.S.C. was involved the opinion of 
the Attorney-General was sought. 
We want to know whether the opinion 
of the Attorney-General was sought 
in this ~ ular case. Though the;,e 
is no similarity between the two 
things, We want to know whether his 
opinion was sought because here it is 
the Auditor-General and there it was 
the Chairman of the U.P.S.C. 

Shri A. K. Sen: If there is any 
doubt in the matter it has been our 
practice to consult the Attorney-
General. If there is no do,ubt in the 
matter we never consult the Attor-
ney-General. 

Shri Tangamani: If the Minister 
refers to the discussion we had in this 
House on this point and the observa-
tions made then ..... . 

Shri A. K. Sen: It has been the 
uniform policy of the Law Ministry 
that it is only matters where doubt 
is felt that are referred to the 
Attorney-General. The hon. Member 
must appreciate that it must be 110. 
We cannot send every caSe to the 
Attorney-General. In that case the 
Attorney-General's life will be mise-
rable and ours will also be miserable. 
It is only matters where genuine 
minor importance according to him? 

Shri Tanpman.l: Are we to take it 
that the re-appointment of the Audi-
tor-General after retirement is of 
minor importance according to him. 

Mr. Deputy-Speaker' He saYs that 
there was no doubt. He did not .ay 
that it was C1f minor importance. 

Sbri A. K. Sen: The hon. Member 
is open to challenge it in any court 
of law. The court of law is not bound 
to accept our interpretation, but we 
are entitled to have our own view .. 

The hon. Member cannot cast doubts 
On us when we do not feel any doubts 
ourselves. But if there is any doubt 
in the mind of anyone he is free to 
test it in a court of law by a writ 
of quo warranto. 

Therefore, it is really premature to 
characterise this opinion as erroneous. • 
The Law Ministry is not concerned 
with the policy. The policy is entirely 
that of the Government as a whole. 
But if the legality ot the opinion is 
challenged then, I was submitting, we 
have no doubts in the matter and 
those who have doubts may test it by 
approaching the highest courts in the 
land with a petition for the issue of 
a write of quo warranto. 

Shrl Sadhan Gupta: Sir, on a point 
of explanation. I said that the Law 
Minister might have been right tech-
nically in his opinion that it was not 
an office of profit under the Govern-
ment. But the point is, the reasons 
for which the Constitution made these 
provisions and the spirit of these pro-
visions were violated through a tech-
nical loophole, because what was 
obvibusly intended by the Constitu:· 
tion was that such a high official after 
he had a job should not look up to 
the Government for further prospects 
after retirement. That is the thinr 
that should have been guarded 
against. I specifically stated that it 
errors are to be made they .hould 
be made on the side of strictnea. 
rather than on the side of liberality. 

Shrl A. K. Sen: I am thankful to 
the hon. Member tor having conceded 
this point. If technically, Sir, this 
advice is correct, then the attack is 
• not really on the correctneu of the 
legal ~  as you will appreciate, 
because you are a lawyer younelf, 
and the hon. Member wlll appreciate. 

Mr. Depaty-Speaker: Then the 
attack ill on the policy. 

Shri A. K. SeD: Then the attack S. 
against the policy. As I said., the 
Government is entitled to have it. 
own policy. 
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Shri T. B. Vittal Rao (Khammam): Shri Sadhan Gupta: As we are 
entitled to. 

Shri A. K. Sen: Then the attack 
should be on some other Ministry. 
For the policy of it the Finance Minis-
try is responsible. 

• The next point that arose was the 
.()rissa Ordinance. Ever since I have 
assumed charge of this Ministry, what-
ever might have been the opinions in 
the past, we have uniformly tried to 
hold that the Parliament must be 
consulted in all matters concerning 
the voting on Grants or the appro-
priation of money from the Consoli-
dated Fund, whether of the State in 
which the Presidential rule has been 
imposed or of Parliament; and that 
this business cannot be achieved by 
the ordinance-making power either of 
the governor or of the President. I 
think that opinion is not only in 

~ a  with common sense' but 
also in accordance with the best tradi-
tions of constitutional law, and in any 
democracy, in all mattcrs concerning 
money, no ordinance should be resort-
ed to. In fact, there is no power to 
resort to any ordinance and every-
thing concerning money must be 'done 
through the machinery of the elected 
legislature. 

15 hr8. 

Shri Chintamonl Panterahi: May I 
point out that at the press conference 
in which the governor addressed, the 
governor had said that he had also 
-consulted the Law Ministry in the 
Central Government before issuing 
that ordinance? He said it. Is that 
not true? 

Shrl A. K. Sen: I do not know a u ~ 
that. I do not think he could have 
.. aid so, because he saw me only after 
we had declared the ordinance as 
invalid. (Interruption) 

8hrl SarencJranath DwtTe47 
(Kendrapara): He said that they are 
infonning the Law Ministry. 

Sbrl A. K. Sen: The press must 
have rep:orted him wrolllly. 

The Central Government did not send 
him any advice for two days. 

Shl'i H. N. Mukerjee (Calcutta-
Central): I have got a cutting from 
the newspaper, and if the Law Minis-
ter will bear with me, 

Mr. Deputy-Speaker: How can he 
be sure that it is correctly reported? 

• Shri H. N. Mukerjee: Here is the 
statement reported to have been made 
by the Governor of Orissa, saying 
that he had written to the Centre on 
a particular day. 

Mr. Deputy-Speaker: It is only 
purported to have been made by the 
Governor. The Law Minister says 
that probably it was incorrectly 
reported. ' 

Shri H. N. Mukerjee: This is the 
report about the press conference 
which the Governor was addressing, 
and in very respectable papers, the 
reports have appeared. Is it your 
ruling that we should never put any 
credence on this kind of thing, when 
the Minister is .  .  . 

Mr. Deputy-Speaker: I have not 
said so. I am only pointing out the 
position of the Minister. I am only 
repeating that. 

8hrl H. N. Mukerjee: If thr" Minis-
ter does not object, here is a state-
ment reported to have been made 
before the press conference by the 
Governor, which he may deny. 

Shrl A. K. Sen: I have not heard 
it. 

8brI B. N. Makerjee: ... reprd-
~ the dates on which he had com-
municated to fue Centre; and he had 
not got a reply till the 25th February. 

$hr1 A. K. Sen: I shall be obliged 
if the hon. Member reads it out. 

Mr. Deputy-Speaker: The hon. 
Member may read it out if he wanta. 
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Shri H. N. MakerJee: This is the 
report from Bhuvaneshwar dated the 
I11th March: 

"The Governor of Orissa, Mr. 
Y. N. Sukhthankar, told a press 
<:onference here today that he 
would not have issued the Feb-
ruary 23 ordinance authorising 
the supplementary expenditure of 
{)ver Rs. 4.4 crores during the 
current financial year if the 
Government of India had warnea 
him earlier against doing so." 

Then. after ont' paragraph. it is said 
thus: 

"On Ft'bruary 21, he sent a 
telegram tv' the Centre stating 
that he was issuing an ordinance 
although he was very unhappy 
about it. 11 the Ceptre had 
warned him then he would not 
have issued the ordinance on 
February 23. It was only on 
February 25 that the Secretary of 
thC' Union Home Ministry inform-
ed him that the validity of the 
ordinance was open to doubt and 
that steps were being taken to set 
things right. The ordinance, he 
said, was issued on the advice of 
the fonner Chief Minister and in 
consultation with the officials of 
the State Government." 

Then he talked about mid-term elec-
tions. 

Sbrl A. K. Sen: It is more in accord-
ance with the facts as we know them 
to be, but I am not quite certain 
about the language employed. 

Sbrl H. N. Makerjee: I read the 
exact language as reported. 

Sbrl A. K. Sen: I am not in a posi-
tion to contradict it. But the sub-
stance of it is mors in accordance 
with the facts. The facts are that on 
the 25th February a telegram was 
1Ient by the Governor of Orissa to the 
Home 14inistry and it reached in the 
evening, and actually, unfortunately 
it was that very evening that the late 
Home Minister took ill, 811 the House 
is aware. The telegram stated that 
the Governor has been advaed to 
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prorogue the Assembly and to pass 
an ordinance of the type which he 
in fact passed. Before the matter 
could be examined and the firm views 
of the Central Government could be 

u a ~  the 23rd he had 
passed the ordinance-for reasons 
which I do not know-there must 
have been certain reasons which 
impelled him to do so without gettln, 
any views of the Central Govern-
ment-on the 23rd he informed the 
Central Government that he had 
already passed the ordinance. Per-
haps by that he means that durin, 
these two days the Central Govern-
ment had not warned him-"warnlng" 
may not be the appropriate exprell-
sian-the Central Government did not 
communicate it-it takes ~  

the telegram came only on the 21st, 
and the communication from the 
Central Government went very soon 
aftt'r that. The telegram of the 23rd 
came on the 24th and I think the 
com"4unication of the Central Gov-
ernment went on the 25th. So, 
unfortunately, this was the position. 
But I do not see how the correctness 
or ,otherwise of the Law Minister's 
advice in regard to this matter come. 
into the question. Naturally the 
Governor also ill not to blame very 
much. He got the advice of the local 
officials there and 8aid-(lnterrup-
tions) . 

Mr. Deputy-Speaker: Let us hear 
him. 

Shrl T. B. Vltul Rao: Who hal 
advised? 

Sbrl Tyqt: It is a matter for the 
Home Ministry. 

Sbri oA. It. Sea: There is the ques-
tion of the Home Ministry or the Law 
Ministry. Ju I said, It  is all a ques-
tion of trying to shltt the blame trom 
one Ministry to another. What I said 
was that even the local olftclals can-
not be blamed very much because, a. 
I aaid, on these matters, to commit 
an error ill not a very rare thing. 

8brt CIlIata... Paala"rahJ: The 
Law Department ot the Oris .. Gov-
ernment have said that they are not 
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responsible for it. They have also 
stated it. I 

Mr. Deputy-Speaker: They feel that 
they gave an honest opinion but it 
turned out to be wrong! (Interrup-
tion). \ 

Shrl A. K. Sen: I think something 
was said about the Orissa election. 
We have heard nothing from the Elec-
tion Commissioner yet about the 
election. 

Shri Sadhan Gupta: I said that the 
Government seems to have deter-
mined on a mid-term election, and 
I added that the Election Commis-
sion should over-rule the Govern-
ment in this matter in the interests 
of fairness of the elections. 

Shri A. K. Sen: Apparently the hon. 
Member seems to be knowing more 
about the mind of the Government 
than I myself know. But I can 
honestly tell the han. Member that 
nothing could have been decided 
before the Prime Minister had 
returned. and the han. Member kno.ws 
that the Prime Minister returned only 
two days ago. 

Acharya Krlpalani: (Sitamarhi): 
Does everything hang upon him or 
what? 

Shrl A. K. Sen: I think Acharya 
Kripalani knows more about this than 
myself? (Interruptions). I do not 
have the pretention to enlighten the 
Acharya on this most well-known 
feature of our administration! 

Shri Chintamoni Panlgrahl: The • 
time-table of the election has ~lr a y 

appeared in one Orissa daily news-
paper. 

Shrl A. K. Sen: I do not know how 
they have forestalled all of us and I 
do not think even the Chief Election 
Commissioner knows anything about 
it. 

Shri Chlntamonl Pantcrahl: Even 
when the Election Commissioner was 
loing to Orissa and visiting places, 

everything about the elections 
appeared in the papers. 

Shri A. K. Sen: The difficulty is, 
the hon. Member puts more faith in 
newspaper-cuttings than he should 
really do. If the paper-cuttings are 
to be relied upon always, I should be 
somewhere else today! 

With regard to these elections, it is 
weft known that the Government 
never interferes in these matters. I 
make bold to say that during my 
experience of being in charge of the 
Law Ministry under whose adminis-
trative jurisdiction the Election Com-
mission comes, there has not been a 
single instance where I or the Gov-
ernment had tried to interfere with 
the discretion of the Chief Election 
Commissioner. Fortunately, our Chief 
Election Commissioners have been 
laugh men and they would not readily 
tolerate interference from the 
Government. 

Shri Chintamoni Panigrahi: Let 
us see how it happens in the case 
'of Orissa now. 

Shri A. K. Sen: I can assure the 
hon. Member that the decision is 
made by the Chief Election Commis-
sioner. But what is open to Govern-
ment is to decide whether it will 
extend the Presidential rule for 
another two more terms or not, and 
that can only be done with the con-
currence of the Parliament. The hon. 
Member knows that if the Presiden-
tial rule is not extended twice, we 
cannot have the elections in Orissa 
in March, 1962, because six months 
w ill take us to August and another 
six months to February. Even then 
it will need a short extension beyond 
that, if we have to have general 
elections in r ~a in March, 1962. 

It is, therefore. an important ques-
tion of policy which certainly cannot 
be decided all at once as to whether 
a State should be put under Presi-
dential rule for over a year just to 
avoide a mid-term election. The boo. 
Member is aware that when the 
Presidential rule was imposed em 
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Kerala, we had decided to hold elec-
tions immediately and not to extend 
the Presidential rule. It might have 
been argued even then that the Presi-
dential rule be extended until March 
1962. ' 

Shri Sadhan Gupta: Unfortunately 
Kerala does not have 120 degrees of 
heat. 

Shri A. K. Sen: 
hon. Member that 
Kerala more often 
is pretty hot. 

I can assure the 
I had been' to 
than him and it 

Shri Tyagi: It also causes inconve-
nience to the electorate. 

Shri A. K. Sen: The date and every-
thing else will have to be decided by 
the Chief Election Commissioner. I 
can assure the han. Member that no 
decision has .yet been arrived at, so 
far as I know, as to when the elec-
tions will be held, as to whether the 
programme has been already settled 
by the Chief Election Commissioner 
or not. All that is news to me. I 
have not read it in any paper myself. 

Shri H, N. Mukerjee: Could the 
programme be settled before the 
bifurcation of constituencies? 

Shri A. K. Sen: Bifurcation of con-
stituencies is for all the States; it is 
not merely for Orissa. It is for every 
State that bifurcation is going on, 
because if we have to hold the gene-
ral elections in March 1962 on the 
basis of single-member reserved con-
stituencies, then bifurcation must 
proceed very vcry quickly. If the 
hon. Member thinks that bifurcation 
is going on only in Orissa, he is wrong, 
It is going on simultaneously in every 
State. Therefore, bifurcation hu 
nothing to do with .the question of 
holding mid-term elections in Orissa 
or not. That is a common question 
for every State, because it is necea-
sary for the general elections in 
March, 1962 whether we hold the 
elections in Orissa in June or not. 
Therefore. the criticism in regard to 
Orissa elections is a little premature 
and I am sure when the question 

. 

comes, there will certainly be a debate 
in this Parliament if the Government 
decide not to extend the Presidential 
rule. The debate will be replied to 
not by the Law Minister, but either 
by the Home Minister or by the Prime 
Minister. 

Shri Gupta has unfortunately raised 
the question of the President's powers. 
Naturally when we discuss President'. 
powers, the personality of the Presi-
dent is automatically brought in, 
specially having regard to the recent 
controversy which we have had in 
the newspapers and also outside. I 
would rather the hon. Member had 
not raised it so soon after the contro-
versy had been raised; it might have 
been raised long after the controversy 
has become a thing of the past. Since 
it has been raised, it needs an answer. 
I do not see what the han. Member 
would like the Government, or the 
Law Ministry to do. 

Shrl Sadhlln GupLa: Apparently he 
has not read the debates. I said, have 
a reference to the Supreme Court 
ana have the matter settled . 

Shri A. K. Sen: It is not a question 
of my reading the debates. I wa. 
prf'sent when the hon. Member was 
speaking. The hon. Member need not 
be so caustic in his remarkS". A little 
more gentleness would not be out of 
place, specially when I was not caus-
tic. I am not in the habit or replying 
to the debates without listening to the 
debates. The hon. Member knows me 
in the Calcutta Bar Bnd here also; I 
do not reply to debates without under-

• standing or knowing what wall said 
in the debates. In fact, if he had 
waited 'tor a short while, I would have 
just touched on this question of refer-
ence to the Supreme Court. The han. 
Member thought that this matter 
might be completely settled by • 
reference to the Supreme Court. I 
hope that courts should not be broul1\t 
into the picture of political contra-
rs ~. 

AD BOIl. Memhr: It i. not' 8 politi. 
cal controversy. It is dome.tic. 
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Shrl A. K. Sen: If it is not a politi-
cal controversy, what else it is I do 
not know. It is universally agreed 
that this is one of the most important 
political controversies which has 
arisen since the Constitution. 

Shrl 'l'yag1: Not only in this COWl-
try, but in other countries also. 

Shri A. K. Sen: If the Government 
feel that there is no doubt in this 
matter a reference under article 143 
is ~ l ly out of question. The 
hon. Member had no doubt apparently 
when he quoted the relevant sections 
of the Constitution and he has no 
reason to suppose that if he has no 
doubt about the matter, the Govern-
ment has any. In fact, those who 
have taken the trouble to persue the 
records of the Constituent Assembly 
debates concerning this particular 
provision would have no doubt in the 
matter. There are certain thing., 
which can be best solved by being 
allowed to be developed as healthy 
conventions. rather than be adjudI-
cated upon by courts of law. I have 
no doubt that during the last {en 
years, since the commencement of the 
Constitution, this Parliament and this 
Govprnment have given ample proof 
to demonstrate that conventions on 
healthy lines are being developed. 

Acharya Kripalani: Within ten 
years, wha:t conventions can be made 
in this important matter? It is too 
~.h r  a time. 

Shri A. K. Sen: For you, not for 
others. The Acharya should not com-
mit the mistake of equating him with 
others. 

Shri Sadhan Gupta: After a11 these 
j 0 years, they are pulling in two 
directions. 

Shri A. K. Sen: If they are pulling 
in two directions, it will be an un-
happy thing. I hope the hon ~

ber will be proved to be wrong. ThlS 
is nen really a vital issue; this is more 
academic than real. In fact, I had the 
occasion' to speak on it myself and I 
had quoted the words that fell from 
r\'1r respected Presick-nt when he was 

also the President of the Constituant 
Assembly. and those words should be 
taken as the authoritative pronounce-
ments of the President's powers under 
the Indian Constitution. 

. . Shri Kasika Singh has pointed out 
from the Pakistan's Constitution, 
which was adopted before the Con-
stitution was thrown overboard and 
saiq tlhat the foomers Of the :pakistan 
Constitution discovered tilie flaw in the 
Indian ConsUtution and they inserted 
a provision in .the Pakistan Constitu-
tion to the effect that the President 
will be bound by the advice of the 
Council of Ministers. What was the 
practical effeot of sllClh -:l provision? 
The President, as he' then was, dis-
missed the MinisLy and dismissed 
himself within a few days, leading to 
military dictatorship. 

It is not the written word of the 
Constitution which maintains t!le 
ConstHution, but it is the faith :n the 
ConstHution and the democratic ))1'0-
~ ss which the Constitution embodi(>S 
.which sustains the Constitution If 
the people lose that faith, the Con-
stitution cannot be proposed up by 
the written words of the Constitution, 
whereas if they had, the written words 
assume flesh and blood and will be-
come vital limbs of a powerful de-
mocratic Constitution. 

Shri KaUka Singh: I read the opin-
ion of one Mr. Allan Gladhill. 

Shrl A. K. Sen: He is a writer, but 
not an authority to be quoted, either 
in courts or in Parliament, with all 
respect to him. If the hon. Mesmber 
had u ~  Coke or Dicey. I would 
have understood it, but to quote 
Professor Gladhill is a thing with 
which I cannot "concur. 

But, as I 911.id, the history Of the3e 
written words, or section 37 of the 
Pakistan Constitution, are so fresh in 
our minds and they themselves prove 
the futility of this. 

Shrl Kallb Siqh: But they nave 
suspended the Constitution. 
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Shri A. It. Sen: That disposes of 
most of the criticisms On the general 
aspect of the debate. 

With regard to the question of ex-
pensI\re litigation and the question of 
le?al aid to the poor, I enltirely agree 
wIth Shri Kasika Singh .... 

An hon. Member: Shri Kalika Singh. 

Shri A. K. Sen: Yes, Shri Kalika 
Singh. I am sure, the hon. Member 
has got the generosity to excuse my 
lapse. • It was really a slip of. the 
tongue. 

Acharya Kripalani: In other 
peets too. 

res-

Shri A. It. Sen: Yes, like you, 
Acharyaji. 

Now, I agree with him whole-hear-
tedly that one of the fac.ts of planned 
development, in which the stress and 
emphasis is entirely on economic and 
social reconstruction, is this aspect of 
justice which to the lawyer and to the 
litigant is of great importance, and 
yet to the country as a whole is not 
of such importance. In fact, the hon. 
Member must be aware from tht! 
answers We have given, from time to 
time, in this House that during the 
past two years, we have framed a 
model scheme for legal aid to the 
poor, which was circulated amongst 
the different States. A beginning was 
made 0'11y by Kerala and Bombay. No 
beginning has been made by any 
State, excepting with regard to a ~ s

ing litigants of Srheduled Castes. f()r 
whom 50 per cent. assiqtance goes 
from the Centre. With regard to 
other l a .~  not belonging to 
Scheduled Castes, the Law Ministers 
of the States felt that unless the 
Centre came a~a  with a grant of 50 
per cent. of the total expenses, they 
would not be able '" implement any 
scheme for legal aid 40 thl" poor. They 
are Cl"rtainly rl'ia':ters of thl"ir own 
flnances. and if they, in their scale of 
priorities, legal aid to the poor :'omC5 
rather at a very low J,-.v"'l. w(' cannot 
possib1e take exception to i1.. Possi-
bly, they have othcr priorities. And 

if those in charge of finance here feel 
tha;t it is impossible for the Centre to 
asSIst the States to the extent of 50 
per cent. of their total expenses for 
legal aid to the poor, that again i. 
matter on which we cannot pick up • 
quarrel with those in charge of the 
Central finaneei.-

Shrl Tya~  What about a planned 
ceiling on the fees or lawyers? 

Shrl A. K. Sen: The only ef!f'ct 
will be ,that the open fees taken will 
be less while the real fees .. , .. 

Shri BraJ Raj Sl ~h  That is hap-
pening even today tor purposes of 
income-tax and aU that. 

Shri A. K. Sen: If that is there, it ia 
not on a very large scale now. But 
if a reil'lng is put, I am sure that will 
be ineffective. The fact of the matter 
is that in such matters, as in the case 
of doctors, it is the eminent men who 
are always most sought after. 

Shrl Badhan Gupta: What about a 
minimum wage tor lawyers? 

Shri A. K. Sen: It is not a case 
where there is equal l.'Ompetition, that 
out of ten who are equally good you 
chOOSle one, That is one Of the pec:ll-
iarities of the legal profession-those 
who do well do still better and still 
better and those who do not do well 
never do well. That is one of the 
misfortunes or the peculiarities of the 
legal profession. Therefore, that., 
who command fees command very 
good fees and ev"n if yOU put a c«,!ling 
on their ~  they will continue to 
oommand that fees. It reminds me of 
a very good !ltory of one of our very 
poptllar advocate!!, who might not 
h~  been nn arlvocate in the ordin!lry 
~ s 1 the tenn. One dav a client 
came to himfrnm thr ~ ( 1 nnd 
wantP.d to find out what h ~ l ~  

waR, what h ~ seniority waC! and 110 

nn. and hI' found oul that hI' WIl'J cal· 
1M ~  the bar in flie saml' year In 
... ·!>'r' ~ r s~ l  Tmam wo, <'n 11 t"d. 
S(), he ~~ rl  a ~ 1 l Tamil", ill <,hane-
lnr 30 1 ~1r l har~ hut you ar .. nl)t· 
charging that much. He replied: 
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"m ~  JfU ~ qffi-j' ~ 0 ~ 

If) ~ ~  ~ ~ tt« 7 ~ ~ r m 
•  ? 
~. 

Shrl Satihan Gupta: The hon. Min-
ister has omitted the unparliamentary 
part in this connection. 

Shrl A. K. Sen: Yes, I have omitted 
the unparliamentary part. 

Mr. Deputy-Speaker: Order, order. 
The omitted words should not come 
from the non. "fVrember. 

Shri A. K. Sen: I do not think it is 
feasible or practicable. Who will en-
force it? If you put down a ~ l  

on lawyers' fees, it is impossible of 
enforcement and it will only create 
underhand dealing in a profession 
where standards are still, by and 
large, fairly h ~. 

Shrl Tyagi: Thein they can be con-
victed for breach of law. 

8hrl A. K. Sen: No evidence. He 
will never be convicted for want of 
evidence. Will the lawyer who takes 
more' keep any proof of it. Impossible. 
And the devoted client will be . the 
last man to lodge a complaint. That 
ends this part of the discussion. 

With regftard to elections, a lot has 
been said by Shri Amjad Ali and 
also hon. Members on this side. Shri 
Amjad Ali's point is that ~  ex-
penses cif ptrtics shOUld also be shown. 
I do not know how it is feasible. 
Parties function in such a way that 
excepting abSOlutely set u~~  

it will be difficult to level any prirLi-
cular eocpenditure as relatable to elec-
tion, because propaganda, mE'etings 
and variou8 other things are the nor-
mRI activities of any politicrl party. 
What are to be regarded as the el€'C-
tio., expenses of a party unless that 
party aetuall" prints posters IS a 
party or does "many other things which 
may be strictly relatable to the work 
of l ~  And, secondly, as It is, 
it is difficulty to find out the election 

~ s of the individual candidates. 
!t will be far more difficult to actual-
ly dilcover or scrutInise, or even 

verify the election expenses of politi-
cal parties. 

8hri KaUka Sinrh: What about 
modifying the name of the Swatantra 
party? 

8hrl A. K. Sen: I am coming to that. 
Therefore, it is impossible to accept 
the suggestiOn that we should have 
some positive provision similar to the 
one we have relating to the election 
expenses of individuals. , 
With regard to the question of not 
allowing SwaJtantra party to have the 
name "Swatantra", there is force In 
this argument, ~aus  I personally 
think that there is likelihood of con-
fusion arising in man)' cases where 
there have been independent candi-
dates. Independent candidates are 
known, at least in the north India, as 
Swatantra .. In the south too, I suppose, 
in Andhra, Malabar and other places, 
they would be called Swatantra. I 
do not know about the Madras State 
-how they are designated there. 

Shri Naushir Bharucha: 
get votes from both sides. 

He will 

Shri A. K. Sen: By and large, In the 
whole of India independent candidate. 
are called Swatantra candidates. 

Shri Tangamani: In Madras they 
are called Suyechai. 

Shri A. K. Sen: In Madras, possibly, 
this difficulty will not arise. But in 
the rest of India, the difficulty will be 
thNe. I know in Kerala they are cal-
led Swatantras. In Andhra too they 
call them swatantra .. (Interruption). 

Acharya Krlpalani: Tamilnad is al-
ways separate .... (Interruption). 

Shrl A. K. Sen: All that I can do is 
to pass on ~~ suggestion and ap-
prehensions Of this House to the Chief 
Eiection Commissioner .... (Interrup-
tion) and request him to devote his 
attention closely with regard to this 
matter without doing anything that 
may be regarded as unfair by mem-
bers of the Swatantra Party because 
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we do not want at all to ,be unfair to 
any party. 

With regard to the question of 
drafting, I am very obliged to my hon. 
friend, Shri Bharuoha, for the com-
pliments he has paid to our drafts-
men. 

Shri Braj Raj SiDrb: Have you 
fin·ished with elections? 

Sbri A. K. Sen: Does he want any-
thing else? . .. 
Shri Braj Raj Sinrh: Yes. 

Sbri A. K. Sen: I thought I had 
answered Shri Braj Raj Singh when I 
answered a questiOn yesterday or the 
day before about the recognition of 
political parties. The recognition of 
political parties has been the '3ubjed 
matter of discussion in the last con-
ference called by the Chief Election 
Commissioner on the 18th February. 
We cannot do anything more than 
what the parties have themselves 
agreed to before the Chief EJection 
Commissioner. The decision taken 
there was that there must be some 
objective criterion for determining 
which part.y would be regarded R!! a 
recognised State party and which 
party would be regarded as a recognis-
ed all-India party. There cannot be 
any better criterion which we can 
think of th.al:l the one we have name-
ly, that the parties must at least pol1 
3 per cent. Of the total number of 
votes. 

Shrt BraJ Raj Sinrh: The lX!int 
which I made this morning has not 
perhaps bePn taken note of by the 
hon. Law Minister. I said that after 
the 1957 elections, the Election Com- • 
mission devised a new procedure. It 
!laid that the votes of candidates of 
paT'ties who forfe5ted their security 

~ s in the 195; elections should 
not be counted for the ptJrpo!Ie of re-
cognition. It was not the ra ~ in 
1952. AJter the 1952 ele<"tions they 
had taken into acrount all the () ~  

paUl' dby any candidate CJf thf' party 
whether he forfei.ted hiB depo!!lt or 

not. 

Shrt A. K. Sen: I was contini to that. 
The post-election possibility does not 
concern the period precedin, the 
Jeneral elections. AlJ to what will 
happen after the general elections aa 
a result of the pollinc results, it is a 
matter which will again be reviewed 
by the Chief Election Commissioner. 
We will have to await his report. How 
can I commit either ,the political 
parties or the Chief Election Corn-
missioner on the basis of hypothetical 
results that may be revealed by the 
general elections Of 19621 

Shri BraJ Raj Slnrh: I have again 
been misunderstood. I am talkil1l 01. 
the 1957 elections. Votes of people 
who belonged to certain political 
parties and who forfeited their de-
posits have not been counted towards 
the recognition of that party. It 
has happened in respect of my party. 

Shrt A. K. SeD: I cannot say so but 
at Ithe deliberations of all the different 
paI1ties who galIDered at different COII-
ferences at the instance or the Chief 
Election Commissioner this point waa 
either raised or was not raised. If It 
~as not raised, it Is an end of the 
question. If it was raised and dispos-
ed aI, Ilhen again it is an end of the 
question. I cannot say in which par-
ticular case the voles collected by a 
a la~ of a party who forfeited. 
hiB security deposit were counted or 
not. J cannot say that off-hand now. 
But I should certainly imagine that 
it there was a genuine point to be 
made, it should have been raised by 
the Sociali!lt Party to which the hon. 
Member belongs because they were 
represented at all the confert>nrll8, 
even at the last conference. If there 
waq ,ny particular omlllSlon in this 
respect, they should have pointed 
it out. All that J can do iR to forward 
what the hon. Member has said again 
to the Chief Election C 8~l r. 

How can I off-band commit either 
the Government or t.he Parliaml'tlt or 
the Chief Elecl ion Comml!l1rionC!r to 
any particular cour:re of action? t 
have not misunderstood the bon. 
Member at all. 
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Shri KaUka Singh: Parties whose 
candiates generally forfeit their sec-
urity deposits should be disqualified 
for ever. 

Shri A. K. Sen: As I said, I do not 
know what has actually happened, but 
I have no reason to suppose that if it 
was a valid consideration it was not 
taken into account by the Chief Elec-
tion Commissioner. As I said, the 
hon. Member's own party which was 
represented at all tlhese conferences 
should have raised it. If they had not 
raised it, they a.re to blame themselves. 
I! they had raised, it, the matter has 
been disposed of. That again is the 
answer. How can I standing here, 
off-hand commit either tlhe Govern-
ment or the Parliament or anyone for 
a future course of action on certain 
complamts made ad hoc? 

Shri BraJ Raj Singh: I am sorry I 
am again interrupting the hon. Minis-
ter, but I have to submit again that a 
notification was issued by the Election 
Commission after the 1957 elections 
giving out a decision saying that the 
votes polled by candidates who for-
feited their deposits shaIl not be 
counted :towards the recogni-Lion of, the 
party. Now this was a notification 
issued by the Election Commission 
superseding the ·notification issued 
previously. My point is that this is a 
que!>tion which affect.s the fundamen-
tal right of a citizen and therefore 
whethe«"' it> is within the purview of 
the Commission to do this without the 
concurrence of Parliament. 

Sbrl A. K. Sen: I have followed the 
point. There was no difficulty in 
following it. What I have said i3 that 
if the hon. Member thought that it 
was such an important point, it must 
have been rai!':ed in that cont;.erence. 
If it was raised, the conference must 
have dealt with it.. The hon. Member 
cnn say whf'ther he had raised that 
point or not. 

An Hon. Mem'*r: It was raisoo. 

Mr. Deputy-Speaker: The hon. 
Minister might now take up the next 
point. 

Shri A. It. Sen: I was coming to 
the question of drafting. I am obliged 
to my hon. friend, 8bri Bharucha, for 
the compliments he has paid to our 
draftsmen. I think, considering the 
tremendous increase in legislation and 
the terrible number of Bills, Ordin-
ances, regulations and rules which the 
Drafting Section has had to handle 
since Independence, the job turned 
out ·by them has been of an excellent 
standard. It !has not only evoked the 
pra:ise of all who appreciate this type 
of technical work in India but also 
of people from outside. I have got 
'complimenJts paid to our draftsmen by 
specialised agencies in England. 
Poland, Soviet Russia and other coun-
tries. I particularly remember the 
three new taxation laws which were 
enacted in 1957 for the' first time for 
which there was no precedent in 
England or elsewhere. I mean the 
Wealth Tax Act, tlhe ExpendiMlre Tax 
Act and the Gift Tax Act. With re-
gard to the Gmt Tax Act, possibly 
there was some precedent available 
elsewhere. But the standard of drafts-
manship of these laws was of such an 
order that it had evoked the admIra-
tion of all and sundry. 

Tn HOD. Member: Sundry? 

Shri A. K. Sen: They really thought 
that our draftsmen had made a per-
fect job of a legislation which was 
absolutely of a novel kind and which 
concerned matters of first rate im-
portance. 

Shrl C. R. Pattabhl Raman: They are 
the hardest worked men. 

Shri A. K. Sen: I agree that those 
who are in our Drafting Section are 
the hardest worked. 

Shrl Tangamani: I do not think any-
One criticised them. 

Shri A. K. Sa:1: Somebody said that 
the standard has gone down. Shn 
Aurobindo Ghosal-he is not here--
h ~ said that our ~ a r  of drafts-
manship h'l!' fanen considE':'1lhly. I 
should oRY that It is the olher w,ay 
about. He is ju!rt coming in. I WIsh 
h .. were here earlier. 
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Shri T,qi: There is no scope for 
the4-promotion. 

Shri A. 1[. Sen: Then Shri Ghosal 
has raised the question of aboli.tion of 
solicitors in Calcutta and Bombay. 
This subject was enquired into by two 
h h~ r  comm.issions and both 
the commissions had expressed their 
views in favour Of the retention of 
solicitors in these two cities where 
commercial litigation is of such a 
nature and where commercial rlrms 
and companies are so intimately con-
cerneCI with tegal work that it ~ im-
possible to set up only one type I)f 
advocates to whom clients can go and 
get their work done. In fact, firms of 
solicitors even work for court.s, like 
the city civil courts, small causes 
courts and .so on. Big ftnna always 
send their files to the solicitors. Two 
expert commissions have said that 
all the Chambers of Commerce had 
uniformly r ss h~r views that 
they will be seriously handicapped it 
the system of solicitors were abolish-
ed in these two cities. It is they real-
ly who are more concerned than any 
of U'> because it is they who fonn the 
litigant public In these two cities. It 
is no use setting up these high-pow,er 
commissions and not accepting their 
recommendations. What the Govern-
ment did was only to accept the rf:/-
commendations ot these commissions 
while framing the Legal Practitioners 
Bill. And in any event the Legal 
Practitioners Bill is before Parlia-
ment. The Select Committee haa 
dealt with it and it will be before the 
House for being passed finally. 

I think this disposes of all matters. 

Shri Tyagi: What about the estab-
lishment of the Ind:an Judicial Ser-
vice? 

Shri A. K. Sen: It is really a ques-
tion which u~h  to be addressed to 
the Prime Minis!{¥'. It is for t.be 
Prime Minister to allocate hu l s~ 

a () ~ theo different MiniJ;tries. Shri 
Tyagi's point was that we should 
handle h~ Courts and various other 
matters. That ~ really a ma:ter on 
which I am not competent to say 

anything. 

Shri Tya,!: What is the hon. Min-
ister's view with regard to the cstab-
hshment of an Indian Judicial Ser-
vice on an all India basis, with a view' 
to bring about a real integration of 
the countl:y? 

Sbri A. K. Sen: That is a different 
point. As the House is aware, the Law 
Commission had recommended the 
creation of an All-India Judicial Ser-
vice. There arc certain weighty arl\l-
ments in favour of such a service one 
"r them being, which Shri Tya&:i hu 
pointed out, that it will help integra-
tion of the entire coullitry if, like 
. s ra~  officers, judicial offi-
cers are also taken from outside the 
States up to a particular percentage. 
At the same time, in the last Law 
Ministers' Conference, all the Law 
Ministers from the States were op-
posed to the Creation of an All-India 
Judicial Service. 

Shri Tyarl: All the more important 
for Parliament to take noUce of it. 

Sbri A. K. Sen: The hon. Member 
will appreciate that administratiOn of 
justice, under our Constitution, i. 
primarily a State subject, and with-
put the concurrence of the Statea ...• 

Mr. Deputy-Speaker: Order, order. 
Hon. Members are moving about a. 
they like. I find every hon. Member 
is becoming 8watantra! 

Shrl C. R. Pattabhi Raman: Mr. 
Masani is not here! 

Shri A. K. Sen: All the States op-
pOSt·d th(· creation of an All-India 
Jud:cial Service. One of the main re-
commendations of t.he Law CommJs-
sion ~ S the creation of an All-India 
Judic a 1 ServiCe!. And all of 1 hem, 
without an ex('(>pt.ion. voted agoainst 
ttl" cf('[)tion of liT! All-India Judicial 
S ~ ( . In the (ace of the opposition 
of all t:he Slates it i!l hardly ica:>!hle 
p.ilher fOr Parliament or th,· Gnvl'rn-
ment to impose stich a service on the 
Stn'e3. It will then bf· ... m'l'j(-r of 
pt'r.ma ... · on and gradual d"'vl'lopmf'nl (If 
pllhlir' opinion in favt:Jl1r Qf 5ucl;l a 
servi('f", rath"r lhan an imywlition 

Sir, thP.'le ar~ my lug,estlon. •. 
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..crave your permission to put in .. / .... 
Shri AmJad AU (Dhubri): Sir, I 

Mr. Deputy-Speaker: No, not now. 
We have already taken much time 
1m this. 

Shrl Amjad All: Some of us had 
rEllised the question of delay in the 
rHsposal of judicial cases .... 

Mr. Deputy-Speaker: Some points 
'have not been answered. They might 
be discussed with the hon. Minister. 
!'he Ihon. Member can discuss it with 
the hon. Minister. 

Shri AmJad AU: The hon. the De-
puty Minister said that we could raise 
them and they will be answered. 

Shrl A. K. Sen: Sir, if you will per-
mit me, I will answer it in two 
minutes. With regard to the disposal 
of election petitions ..... 

Mr. Deputy-Speaker: He is ~al  

of judicial cases. 

Shrl A. K. Sen: The Kashmir cases. 
I think, Sir, I should have really dealt 
with. it, because it is of great import-
ance. 

Shrl C. R. Pattabhi Raman: There . .is 
one cage in Delhi, filed in 1953, the 
claim of an Editor for damages against 
a newspaper. Still it has not reached 
the stage of hearing at all. 

Shrl AmJad All: The Kashmir case 
started in 1958. Till now no evidence 
has been taken. 

Shrl A. K. Sen: The court that 
tries the u ~  and the caoe is the 
only competent authority to decida 
how quickly or slowly it should car-
ry on Its work. Government never 
interferes in the question of adminIs-
tration of justice. And let th'\-t be 
made quite clear. If the Government 
tried to do it. I think we will be guilty 
of the accusation that we are Interfer-
Ing with the course or justice. The 
Kashmir consptnlcy case has proved 
one thing to the Wh01e world, that in 
Kashmir .there is the fullest of Uberty, 
even to an acculled in a conspiracy 
case. Each accused has taken months 
to make hfiJ lltatement under section 

342, and everyone knows how abusive 
those statements have been against 
the highest in the land. 

Shrl Ram 
(Mahendragarh) : 
point? 

KrlshaD Gapta 
What about my 

Mr. Deputy-Speaker: Can I ask 
him to answer every one individually? 
That would be difficult. 

Shrl Ram Krishan Gupta: Since the 
last General Elections an election peti-
tior, has been pending. 

Mr. Deputy-Speaker: Am I desired 
to PUt any particular cut motion 
separately? 

is: 

Shri Tangamani: Yes, Sir, No. 1039. 

Mr. Deputy-Speaker; .The questio:! 

"That the Demand under the 
head 'Minir-try of Law' be reduced 
by Rs. 100. (Failure to consult 
Attorney General before former 
Comptroller and Auditor-General 
was appointed Chairman of the 

Finance Commission.)" (1039) 

I think the 'Notes' have it. 

Shri T. B. Vittal Rao; The 'Ayes' 
have it. 

Mr. Deputy-Speaker: Let the Lob-
bies be cleared. 

I will now put the motion. Every 
hon. Member may be in his own seat 
and refresh his memory about the 
actual working of the machine-both 
the hands to be used simultaneously. 

The Question is: 

"That the Demand under the 
head 'Ministry of Law' be reduced 
by Rs. 100. (Failure to consult 
Attorne1l-General befor" former 
Comptroller and A'lditor-Gcpcrnl 
was a.ppointed Ii Chairman oj the 
Finance CommlSsion.)" 1039). 

Some Bon. Members: No. 

8GIIle BOD. Members: Aye. 

Sbri V. P. Nayar (Qui]on): (in A 
loud voice): Aye. 
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Mr. Deputy-Speaker: Order, order. 
It is very bad. That should not be 
resorted to. 

Shri V. P. Nayar: I had no control 
over my voice, Sir. I beg your pardon. 

Mr. Deputy-Speaker: Those who 
have corne here must have control 
over their voices. Division. 

15.50 hr!!. 

The Lok Sabha divided; 

'nllfr ~.  Sf(tTq' (~) ; ~~ 'tiT 
~~~1 

Shri Tyagi: In case tbe machine is 
operating properly and the Member 
has made a mistake, I think we must 
s a l ~h a convention that th(' vote 
should be deemed to have been lost. 
Othl'rwise,o there will be no end to 
this kind of thing. 

Mr. Deputy-Speaker: The only 
difficulty is that the Hon. Speaker 
took a decision last time and he 
allOWed those mistakes ~ be recti-
fied. Therefore. I have no option but 
to tollow that procedure. 

Shri Sadhan Gupta: But on how 
many occasions can this go on? I 
know that it happened in West 
Bengal. 

Shri Tyagi: After all. it is a human 
mistake. 

Shrt Ram Krishan Gupta (Mahen-
dragarh); My vote has not been re-
corded. I want to vote tor 'Noes'. 

mn ~.rS rr  (~ ) : -r ~ 

~  Ifi\ ~ ~ flf.' ~ ~ if 
~  ~ q (lfr ~T ~ flf.' ~~ ~ ~l  

'cl 

Division No.1] '?IAYES 

Awa.thl, Shn J.Igd ... h 

Baaer;ee, Shn ~ .. \1.. 

Bral RoJ Sins'" Shri 

(}upta. Shri Sodhan 

Achar. Shri 

AMy. Or. M. S. 

Baa,obI Thakar. Shri 

BarupaJ. Shri P. L. 

Ba .. w •• Shri 
B ........... Pondlt 11>atur 0 .. 

Bhattach.ry •• Shri C. It. 

Blclarl, Shri 

Blrb.1 Slaah, Shri 

Bl.l, Shri J. B. S. 
Bra' .. b .... r Pruad. Shri 
Chett\.r. Shri Rom.n.then 

D.lJlt Slaab. Shri 

D ... pp •• Shri 

D.t.r. Shri 
Deui, Shri Morar;i 

Daha. Shri Mulchand 

Eachar .... Shri v. 
m.y .............. Shri 
O-padly.Shri 

Gaap Deft, Shrimati 

Oapt .. Shri Rom Kriohon: 

JI.J .......... Shri .. 

.""I .... n R ..... Slarl 
JlnmtINDwala, Shri 

.~ Sbri 
loohl. Shri A. C. 

J.db .... Shri Vadn Nar.y.n 

Kanh .... Shri 

Mahendra Pr.t.p. R.j. 

N.y.r, Sbri V. P. 

NOES 

K.m. 81 .... h, Sbri 
Kuhlr ..... 8hri V. 

Kbw., .. Sr.rI JIm.1 0 

Ka ...... Shrl B. N. 

LachallUl 81qh, Sbrl 

Lumi B.I, SbrlmatJ 

Malbotra. Shri lnder •. 

~Shr  

Maadal, Shri J. 
Maaly ...... .s.., Shri 
Maorly. Dba, Shri 

Mtltha.r. Shri Hori.b Chandr.· 

MbJIra. Shrl Blbhutl 

Mt.ra, SM B. D. 
MIara, Shri R. D. 

MohIddla, 8hrl 
Ma.t. __ 7. Shri N. R. 

I'f ....... Shrim.ti Urn. 

Paada7. Sbri It. N. 
P_ ..... R .... _ Shti C. ,. 

..... ublr Sahai, Shrl 

RaJ Baha4 ..... Shrl 
R .... S ...... r LaJ, Shri 

R ....... Shri S. N. 
__ Sbri 

..... SbriBhoI. 
ReoW7, Shri RamI 

PlUlIar.hl. Shr; Chlnt.moni 

R.o. Shri T. n. Vitt.1 
SI .... b. Shr; L. Ach.,.. 

T .............. Shrl 

R07. Shrl Bi,hw.n.th 

Ranp ..... Sal ... Shri 

Rap N.ralD, Shri 

• ..... Shri Rlm.,h",or 

S .... _ta. Shr; S. C. 
S ....... blnh.r.1">r. 

S.rhadl, Shri AJit Sine 

S.tyabh ..... D..-t, Shrimlll 

Salll .. Shrl 

8eo, Shrl A. Je 

S .... Sh.i P. G. 

.b ...... t.l. D ..... Sh.Im.1i 

Sh.rm .. Shrl R. C. 

SIaah, Shrl K. N. 

SIDha. Shri alien,lra 1' ... lIId 

........ ~hr  ]hulln 

Slnhae.a Slaah. Shrf 
Subb.ra,. .... Dr 1'. 

Sabramany.m. ~hr  T. 

T.rlk, Shri A. M. 

T ....... ~hr  D .... rlkanofh 

'J'hJm .... I.h, Shrl 

T7qI. Shri 

V ..... I'II ... h. :>hrl 

Cpe4Jtra,., P:IfI,j,1 A1urHflh'v 
Dun 

V.rm .. Shri . . .~. II', • 
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Mr. Deputy-Speaker: The result of 
the division is as follows: 

Ayes: 12; Noes: 80. 

The 'Noes' have it. The cut motion 
is lost. 

The motion was negatived. 

Mr. Deputy-Speaker: I shan now 
put the other cut motions to v::te. 

All the other cut motions were also 
put and negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March, 1962, in respect of 
the heads of demands entered in 
the second column thereof against 
Demands Nos. 71, 72 and 73 re-
lating to the Ministry of Law.". 

The motion was adopted. 

[The motions for demands for t1Le 
Grants which were adopted by the 
Lok Sabha are reproduced below-
Ed.] 

DEMAND No. 71-MINISTRY OF LAW 

"That the sum not exceeding 
Rs. 34,71,000 be granted to the 
President to complete the 
sum necessary to defray the 
charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1962, in respect of 
'Ministry of Law'." 

DEMI\ND No. 72-Eu:cTION!f 

"That the sum not exceeding 
Rs. 26,08,000 b(> grantf'd to the 
President to complete the 
slim net'(>ssnry to defray the 
charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1962, in respect of 
'Elections'." 

DEMAND No. 73-MIscELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF LAw 

"That the sum not e:lreeeding 
R.o!. 1,27,000 be granted to the 
President to complete the 
sum necessary to defray the 
chaI'lges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1962, in respect of 
'Miscellaneous Expenditure under 
the Ministry of Law'." 

15.53 hrs. 

COMMI'ITEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

EIGHTIETH REPORT 

Sbri Jhuian Sinha (Siwan): I beg 
to move: 

"That this House agrees with 
the Eightieth Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 22nd March, 1961.". 

Mr. Deputy-Speaker: The question 
i:;: 

"That this House agrees with 
the Eightieth Report of the ~
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 22nd March, 1961.". 

The motion was adopted. 

15.5' brs. 

RE: ESTATE DUTY (AMENDMENT) 
BILL 

Mr. Deputy-Speaker: Now, Bills to 
be introduced. The first Bill, namely 
the Estate Duty (Amendment) Bill, 
~ a s in the name of Shri Ram 
r ~ha  Gupta. • 

Shri Ram Krlshan Gupta (Mahen-
dragarh): I do not want to introduce 
this Bill. 

Shrl BraJ Raj Sln,.b (Ferozabad): 
How can he not introduce it? 
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(Amendment) Bm 

Mr. Deputy-Speaker: If he does not 
want to introduce the Bill, what can 
I do? Should I ask the hon. Member 
to introduce it? 

Sbri Ram Krisban Gupta: It deals 
with a State subject. 

15.541 bra. 

GIFT ,TAX (AMENDMENT) BILL· , 

(Amendment of section 22, 23,  25, 26 
and 35) by Shri Ram Krishan Gupta. 

Shri Ram Krisban Gupta (Mahen-
dragarh): I beg to move for leave to 
introduce a Bill further to amend the 
Gift Tax Act, 1958. 

Mr. Deputy-Speaker: ;rhe question 
is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Gift Tax Act, 1958." 

The motion was adopted. 

8bri Ram Krishan Gupta: intro-
duce the Bill. 

15.55 hrs. 

INDIAN POST OFFICE (AMEND-
MENT) BILL-

(Amendment of sections 68 and 69) 
by Shri Ram Krishan Gupta. 

Shrl Bam KrlsllaD Gupta (Mahen-
dragarhi: 1 beg to move for leave to 
introduce a Bill further to amend the 
Indian Post Offices Act, 1898. 

is: 
Mr. a y-S a.~ r  The question 

"That leave be granted to intro-
duce a Bill further to amend the 
Indian Post Office Aot, 1898. 

The motion lOlU adopted. 

Sbri Ram Kriaban Gupta: I Intro-
duce the Bill. 

15.551 bra. 

SUBSIDIARY BANKS MERGER 
BILL-

BII Shri Ram Krishan Gupta. 

Shri Ram Krlshan Gupta: (Mahp.n-
dragarh): I beg to move for leave to 
introduce a Bill to merge all sub-
sidiary Banks with State Bank of 
India. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill to merge all subsidiary 
Banks with State Bank of India.". 

The motion was adopted. 

Shrl Ram Krishan Gupta: I intro-
duce the Bill. 

15.56 hrs. 

,CONSTITUTION (AMENDMENT) 
BILL· 

(Amendment of article 226) bll Shrl 
C. R. Pattabhi Raman. 

Sbri C. R. Pattabhl Raaaaa 
(Kumbakonam): 1 beg to move for 
leave to introduce a Bill further to 
amend the Constitution of India. 

Mr. Deputy-Speaker: The que8tloD 
is: 

"That leave be granted to iDtro-
duce a Bill further to amend the 
Constitution of India.". 

, The motion lOlU adopted. 

Mr. Depg:y-.&peak.er: Leave b 
JI'1lDted. 

8hr1 Tract (Debra DaD): On a 
point of order. In the case of a Btll 
seeking to amend the Corutltution of 
India, should not the article In the 
Constitution regardirll amendmentl 

·Published in the Gazette of India Extraordinary Part U-Seetlon 2. 
dated 24-3-1961. 
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to Constitution apply, that is, should 
not a particular number of votes be 
neceuary? 

Mr. Deputy-8peaker: Not for intro-
duction. 

Shri C. R. Pattabhl Raman: I intro· 
duce the Bill. 

1 . 6~ brs. 

INDUSTRIAL DISPUTES (AMEND-
MENT) ~ . 

(Insertion of new Chapted VAA) by 
Shri T. B. a~ Rao. 

Mr. DePlltY-ISpeaker: The House 
will now resume further discussion of 
the motion moved by Shri T. B. Vittal 
Rao on the 10th March, 1961, namely: 

"That the Bill further to amend 
the Industrial Disputes Act, 1947 
be taken into consideration.". 

Out of It hours allotted for the dis! 
cussion of the Bill, 13 minutes were 
taken up on the 10th March, 1961, 
and 1 hour and 17 minutes are noW 
available. Shri T. B. Vittal Rao may 
now continue his speech. 

Sbri T. B. VitLa! Rao: (Kham-
mam): Fourteen days ago, when I 
moved for consideration of this Bill 
further to amend the Industrial Dis-
putes Act, to make provIsIon for 
gratuity to be paid to the workers at 
the rate of one month's total emolu-
ments for every comp'eted year of 
service, I had shown how the 
industrial production during the 'past 
decade had increased. I had also 
shown how the internal resources 
had been used for capital formation 
during the course of the past ten 
years. 

Then, I was on the point of pro-
ductivity. I quoted some two exam-
ples where it has been shown that 
the productivity of the WorKE"n has 
increased. The Speaker then inter-

rupted me and he remarked that I 
had quoted only examples from the 
public sector, whereas my Bill per-
tained to the private sector. I shall 
now deal with some of the indus-
tries. 

Take, for example, the coal indus-
try. The productivity per worker, 
whicjl was 0:33 in 1951 has risen 
to 0:43 tons. So, there has been 
an enormous increase not only 
in the production but in the produc-
tivity of the worker. 

Several times, when We have ask-
ed for ~ for our industrial 
workers, the Deputy Minister of 
Labour Shri Abid Ali has pointed 
out that when one is faced with the 
prospect of closure of a mill or a fac-
tory On account of certain benefits to 
be conferred on labour, then one has 
to choose between the two things; 
and he chooses to keep the factory 
going rather than close it down. 

') have been trying to get hold of 
some figures to show how the num-
ber of our industries and factories 
has been increasing. I shall only 
quote one or two examples which I 
have taken from the latest Reserve 
Bank Bulletin, I think, of February. 
1961. There is an artic:e there on 
capital issues, which gives the figures 
regarding the consent given for capi-
tal issues during these few yean. 
For the formation of new companies 
or for the expansion of the existing 
companies, the consent of the Con-
troller of Capital Issues has to be 
obtained. So, these figures will give 
us an indication as to whether the 
industries have really increased or 
expanded their ca:>ital, and will in-
dicate where we stand in this great 
economic development that is taking 
plaCe in our country. 

18 bra. 

I haVe lOt figures here for the 
period li51-59. Dminl these ei&bt 
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years, the total consent granted by 
the Controller of Capital Issues for 
the issue of shares other than bonus 
shares, and debentures, amounted to 
Rs. 555 crores, comprising of Rs, 460 
crores, or 83 per cent for sh'lres, and 
the balance for debentures. I do not 
contend that every concern for which 
consent has been issued capital has 
been floated; there is some percent-
age. None the less, these figures 
clearly "Show that in our country lac-
tories have grown and industries 
have developed, and some factories 
have expanded, thereby increasing the 
total national income. Therefore, 
the argument that we will be faced 
with closure of factories if we con-
ter any addl\ional benefits on labour 
is a s ~u ly untenable and I would 
request to House to reject it it such 
an argument is put ~ar . 

Then where are we with regard 
to wages? Are our wages such that 
the industrial worker could put 
something by for his use whcn he is 
unable to work either due to old age 
or when he retires? Could he put 
something by to his dependents in 
case of deaths? I will only refer to 
an important judgment delivered re-
cently by the Supreme Court. It was 
judgment of a Supreme Court Bench 
composed of Justices P. V. Gajendra-
gadkar, K. N. Wanchoo and K. C. 
Das Gupta. This is what they have 
to say about a living wage, minimum 
wage and fair wage. They have 
argued this matter at great length. 
The Supreme Court finally observ-
ed: 

"We feel no heFjtation in hold-
ing that the said average of 
Rs. 370'11 is much below the 
.tandard of Uving wage. The said 
average is much above the need-
based minimum and may fall in 
the medium level of a fair wace. 
but that itself would show that 
it is much below the standard 01. 
a Uving wage". 

16'03 hn. 

[SHRI MULCHAN» DUB!: in the Chai,.r 

This is the judgment ot the Courl 
will presently give a brief analysis 
of what is a fair wage, what is a 
need-b'lscd wage a:ld what is a living 
a ~  according to the various ex-
perts, ILO experts and others. This 
has a bearing on my Bill. 

The second para runs as follows: 

"Similarly Rs. 274' 65, which is 
the average of the operatives as 
well as Rs, 301' 16 which is the 
average of the operatives and the 
clerical staff taken together may 
be regarded as constituting a 
wage structure which is above 
the need-based minimum struc-
ture and may be treated as appro-
ximating to the lower level of the 
fair wage," 

Even a monthly pay of Rs. 300 and' 
above is considered not be a living 
wage. Living wage is one where the 
worker after meeting all his present 
needs can put by somethina which 
he can utilis(' when he retires or 
which his family can use in case of 
a calamity bl'talling the bread win-
ner, When We take as. 300, it comes 
to Rs. 3,600 per annum-I am aivin, 
it roughly. But what is the average 
per industrial worker in India? Ac-
cording to the latest statistics--sta-
tis tics for only 1958 are available-
it is Rs. 1,284 per annum. That is, 
Rs, 100 is the average. There are 
several other workers who get be-
low thii. Even in the cale of a coal-
miner, whoSe wage hal been revised 
two times, he only gets something 
near lto that. as, 300 and above 11 
not to be callea a living wage, but 
today the average wage is R8. 100. 
Thill il in the CUe of an industrial 
worker. In the cue of plantation 
labour, it il worle. It I! far  far be-
low and he getc about RI. 50-80 per 
month. So the worker who get. 
this wage cannot put by anything for 
hil old 8Ie. 

What does our Constitution .. yt 
Under the Constitution, the GoYern-
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ment has to provide for a living wage 
and undertake legislation for the 
. purpose. But where are we? We 
are not even near need-based mini-
mum wage. We are very far from 
a fair wage and far  far away from a 
living wage. When I read the Con-
stitution and when I think of the 
wages for an industrial worker or 
miner now, I feel that the prospect 
-of a living wage for the worker in 
India under the present  Government 
.lIeems to be so distant that it is al-
most a mirage. Therefore, I say that 
a worker who is getting this much 
~a  put by linything for his old 
.age. 

Now, I want to speak about the 
misery of the workers when they 
retire. Th2se are days of acute un-
employment. Only a few months 
ago, severa: workers came to me at 
my place. One worker who has put 
in 35 years of service was superan-
nuated. On reaching the age of 60. 
He has five children. The eldest son 
is 18 or 19 and has studied only up 
to Second Form. What did he get 
after superannuation from the Singa-
reni collieries where he was work-
ing? Half the wage for ('very com-
pleted year of service. He got Rs. 400 
on that account. From the coal mines 
provident fund, he got lIbout Rs. 300. 
In all he got Rs. 700. Can anybody 
imagine how long a worker h~has 

got five children could carryon in 
these days of acute unemployment 
with that sum? He was only p:eading 
with me to somehow request the 
management to provide employment 
even as a mazdoor, that is, the low-
est unskilled worker, for his son. 
This is what is happening. 

My Bill is a very simple one. It is 
not loing to entail a lot of expendi-
1ure. It is the least that an indus-
1rial worke.. deserves. In the Se-
cond Plan, it is stated that part of 
the beneftt of the increase in produc-
tion is to be shared by the workers. 
Therefore, I want iliat that part 
should 10 into the pocket of the 
-worker. I had discussions in eonnec-

tion with the question of gratuity for 
industrial workers. In the coal mines, 
it was referred to an arbitrator. The 
learned arbitator said that since the 
Government ~ r  thinking of an in-
tegated social security measure, he 
was not gOing into it and the Gov-
ernment should take it up. We have 
been thinking of an integrated social 
security measure for the industrial 
worker for a very long time. 'It was 
formulated in the beginning of the 
Second Plan. Now we are at the fag 
end of that Plan and there is no pros-
pect of any integrated scheme com-
ing. They only say that they wlll 
discuss it further at the Labour Con-
ference. 

With regard to labour, unfortuna-
tely this Government does not be-
have in the manner enjoined Oll 

them in order to fulfill the directives 
laid down by the Constitution or 
even by their own profe3sions. With 
regard to the increase of providtmt 
fund contribution from 61 per cent 
to 8-113 p('r c('nt-which will also 
p'rovide Government with a good ';ll-
vestment money for capital forma-

- h ~ referred the matter to a 
technical committee. I do not know 
what that committee is doing cind 
when its report will come. But I 
dare say that this technical commit-
tee has been appointed by Govern-
ment in order to evade the obliga-
tion of increasing the rate of provi-
dent fund from 61 per cent to 8-1j3 
per cent. Their strange argument is 
that they want the committee to 10 
into the question of their payin, 
capacity. In the case of the paper 
industry, if they wanted it, they 
could easily have done_it. When the 
Tarit'!' Commission was seized of Ole 
quesUon with reprd to the paper in-
dustry, they came to the conclusion 
that the profits were so high thnt 
they should reduce the price by 10 
per" cent. Here We cannot increase 
the provident fund rate, which is 
going to be nothing. If YOU nre 
sincere about it, you would have 
done it and implemented the &!Sur-
anee that has been given. What ha, 
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been .tated in the Plan has not been 
done. 

With regard to the Employees' 
State Insurance Scheme, what have 
you done? The employer's contribu-
tion is halt the employee's contribu-
tion. There are-Rs. 17 crores there, 
but the hospitals are not being con-
structed. There is a provision in 
the Act that the employer's contribu-
tion should be equal to .q per cent 
of the tetal wage bill, but, thoulh 
the Act has been in force for the last 
eight years, the worker is still pay-
ing more than what the employer 
is paying. This is how our Gov-
ernment is acting. There is no ques-
tion of increasing that. 

Is this is the way the industrial 
worker, who has been reponsible to 
a great extent for the success in ful-
filling the targets laid do"'n in the 
Second Plan, should be treated? Is 
this the way he is going to be en-
thused for file task ahead of us In 
the Third Plan? Small concessiolls 
for labour small concessions for the 
industrial 'worker who is responsible 
for industrial growth, who is ulti-
mately responsible for contributing 
to increase in our national income. 
May I ask very humbly whether the 
Government has moved in the cor-
rect direction in all these things? 
Certainly not. 
What I ask through my Bill is a 
very small thing--one month's wage 
for every year of completed servjce. 
I have shown, I have tried to prove, 
that the climate for giving one 
month's wage ot the total emolumen. 
for every year of completed service 
can be given. I have proved with 
facts and figures. I have not t'aiscci 
any ideological issues at all. I have 
shown how industrial production ha.t 
grOVITl. I have given the figures, I 
have shown that a ~r  to the 
Controller of Capital Issues. factories 
have grown. Production has increas-
ed and industrial profits have grown. 
Taking all this into consideration, I 
only want this to be done. 

Let not the Minister say tliat he t. 
not in a position to accept thlJ Bill 

2351 (ai) LSD-1 

for any reason. The industrial work-
look to us, look ~ this Parliament., to 
do them justice. It my Bill is not ,oin, 
to be accepted, I am sure the workers 
will take up the challenge in r ~  

earnest. and they will see what action 
they should take for the enforcement 
of their legitimate demands. 

With this, I close. 

Mr. CbalrmaD: Motion moved: 

"That the Bill further to amend 
the Industrial Disputes Act, 1947 
be taken into consideration." 
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8brl 8. M. IlaDerjee (IUnpur): Mr. 
Chainnan, Sir, I rUle to support the 
Bill which has been moved by my 
friend, Shri Vittal Rao. In the State-
ment of Objects and Reatona, he clear 
ly 18YI:-

"The Industrial Di.putel Act, 
1957. as amended in 1953, does nol 
deal with the neht 01 workera for 
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[Shri S. M. Banerjee] 
;reatuity and retirement benefits 
when they are forced to retire and 
quit service due to their reaching 
the age of superannuation or due 
to ill-health or death." 

I am working in the trade union field 
for the last 20 years; and every time 
we have been pleading, whether we 
are working in the public sector or 
working in the private sector, for social 
security. This Government have also 
made too many promises. But I am 
really surprised the way industrial 
aecurity problem is moving in the 
country. The pace LS so slow that I 
am afraid that this particular move-
ment is not going to help the industrial 
workers, or as my hon. friend, Shri 
Ramsingh Bhai Varma put it, those 
who are working in different indus-
tries. 

My friend, Shri Vittal Rao has pro-
ved after giving full statistics supplied 
to us by Government that production 
has increased in most of the indus-
tries. And, I am sure, the hon. Minis-
ter will bear me out when I say tha't 
the profits have also increased. Now, 
the question arises whether a portion 
of the profit should also go into the 
pockets of those who produce. 

This is a fundamental problem. 
When we talk of mmunum wage, 
when we talk of a living wage, when 
we talk about commissions and wage 
boards appointed to go into the vari-
ous service conditions of the indus-
trial or non-indutrial workers, we 
have in our mind that he must have 
some savings in his life. I know that 
even in the public "lector, wherE} this 
provident lund scheme or the scheme 
of gratuity has been introduced be-
cause of the break in service, as 
ably pointed out by l'I'Iy hOn. friend, 
Shri Varma, the workers ore dentet! 
the benefit of gratuity or provident 
fund. 

Instances have been brought to our 
notice While working in the trade 
union field that the industrial work-
er who is absent for more than 90 

days throughout his service does not 
get the benefit of government con-
tributions to the provident fund. 

Previous to 1947, there were no 
rules absolutely. There was no ques-
tion of permanency or quasi-perma-
nency. They were not even tempo-
. rary. They were actually borne on 
the muster roll and anybody who 
'wanted to give an application to re-
gular'ise his leave was denied· this 
benefit. Naturally, during that period 
there were many absentees, which 
has today become a problem with 
the Central Government employees, 
especially the industrial employees 
who are working in the C~ ral Gov-
ernment undertakings. I am touch-
ing the public sector because thfa 
question has been raised by my 
friend Shri Vltrma. 

I can give a number of cases to 
the hon. Minister that even after re-
tirement, the claimant if he is alive, 
or his nominee, if he is dead, patient-
ly waits for six months, one year, 2 
years. And, in certain cases, even 
atier the lapse of three years the 
man is not paid. 

In Delhi itself, in the engineering 
department of the C.O.D. Delhi Cant. 
you will find so many employees ac-
tually begging in the streets thougb 
the amount 'is due to them because 
there is a break in service, because 
services were not regularised, and 
they have not been paid the amount. 

So, I would request the hon. Mi-
nister to kindly consider the point 
seriously-for the public sector alsc>-
and see whether some expeditious 
method or procedure could be evolv-
ed by which the provident fund 
amount Or the gratuity amount could 
be paid at least \rithin 3 months, it 
not within 2 months or f month after 
retirement. Otherwise, it loses ita 
significance and its value. When a 
man is forced to starve and he does 
not get anything at that time, I do 
not know whether it is the intention 
of the Government to allow him like 
that. In the private sector industrlea. 
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:for which this Bill has been special-
~ brought forward, there is no 10-
cial security. It you consider their 
wages, their hOUSIng conditions . and 
social security and other thingS, a 
thorough enquiry should be made 
into the working of the industry. ] 
am referring here to the workers who 
are working in horrible conditions.. I 
remember that the hon. Minister Shri 
Nanda and the Deputy Minister also· 
went to Kanpur to attend one confer_ 
ence ,and I know at least. Shri 
Nanda went and saw the horrible 
conditions in which the workers 
lived. After retirement none of them, 
I was told, are paid anything. Now 
the provident fund scheme !has been 
introduced but a restriction has been 
placed th1tt unless six months pass 
away he will not be entitled to any-
thing. The restriction about six 
months should be done away with; it 
s>!lould be paid ~a ly after re-
tirement. 

A question was asked the other 
day whether the Government would 
start unemployment dole during the 
Third Plan. Why do we demand 
it? We know some cotton texiile 
units have been closed not for bona 
fide reasons but they were mala fide 
closurps due to the mi3management 
by mi I i -l)wners. Even in such cases, 
the workers do not get anything. I 
am happy that the Labour Ministry 
is considering the matter wbether 
there should be a fund jOintly run 
by the millowners and the Govern-
ment to give some amount as a dole 
to these people-you may call it un-
employment relief-when the milt. 
do not work. This Bill bas raised a 
very good point and it says thd 
average pay should be taken into 
account. The rules ~y that he will 
be paid fifteen days' 1Ill1ary tor each 
completed year dl service, subject to 
a rr.aximum of 15 months salary. 
Now what is the salary in some of 
h s~ industrif's? RI. 30, or RI. 28 or 
even ~ in some cases. That means 
that fl.fteen times of R.e:. IS-that is 
1he maximum. The total will n"t 
comp. to even three month. or four 
1 ~h l llving wige. 

ment) Bill 

I would request the poe. ~ r 

to consider these points seriously. I 
do not say they are not intereated in 
such things. We want to ,ive lOCi.l 
security to the old workers who have 
spent a major part of their life in 
serving and developing a particular 
industry. They should conSider '.hit 
matter and accept this Bill. When 
We move a non-official Bill we aU 
wish that such a Bill should come 
from thl' Government which is said 
to be moving towards socialism. We 
arc surprised that from the Govern-
ment side thcy do not move such 
Bills. When such Bills are moved 
from this side, because of the majo-
rity in the House It is supposed to be 
voted down. I would request him to 
appreciate the idea of this Bill. I 
am sure. it this Bill is viewed ob-
jectively, the Deputy Minister will 
not try to reject this Bill with hi. 
usual stereotyped arguments; he 
should try to do something more 
than 'nst. 

Shrl K. N. PaDde (Hata): Mr. 
Chairman, I also feei Ihat a Bill of this 
type is required. A comprehenlliv. 
• Bill is required for this purpose 10 
that the idea with which this Dill baa 
been brought before the House may be 
achieved. So far as the old Act is con-
cerned, if a man is forced to retire and 
go out of the factory, accordin, to the 
Industrial Disputes Act, he is entitled 
to gE'l 80mething as retrenchment re-
lief. But therE' is no such proviJIlon if 
a man on grounds ot ill-health want. 
to retire himselt. I can say that re. 
cently the Central Government hal ac-
cepted the recommendation. of the 
sugar wage board where this thing 
heA been provided. It Ii man retires 
onl grounds ot ill health or diseue 
he is entitled to get lome gratuity 10 
that his family may be compensatC'd, 
10 that the old man may live com· 
fortably, 81 wlll be the case with a 
man who is luper-annuuted. But at 
Shrl Ramjl Bhal hB9 Illd, the Bill 
should be brought torward In .uch • 
way that it Ihould cover the public 
undertaklnlls also. Provident fund is 
applicablp in publIc sector, It Orovl-
Il()n for gratuity iI created then i\ 
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should equally be applicable to all 
the private industries as well as all 
the public undertakings. 

The other thing is, the way this Bill 
has been drafted is such that I think 
if it is accepted it will leave so many 
things which are desirable to be in-
corporated. Therefore, my request to 
the Ministry is that even if they are 
not inclined to accept this Bill they 
should themselves make an effort to 
call the parties and try to bring a Bill 
which may serve the purpose of giving 
protection to the workers in their old 
age or in a conelition when they are 
not able to serve any more in a fac-
tory. I want that a comprehensive Bill 
of this type shOUld be brought by the 
Ministry so that the desired purpose 
may be achieved. This Bill also may 
be taken into consideration when a 
Bill of that type is brought before this 
House. 

Shrl Tangamani (Madurai): Mr. 
Cheinnan, Sir, the object of this Bill 
has been explained very ably by the 
mover of this motion. He has alst> 
given the special reasons why he wants 
this principle of gratuity be accepted 
and extended to the industrial em-
l y ~. In this connection, I would 
like to say how certain tendencies 
which have been accppted by the tri-
bunals are gradually incorporated or 
have to be gradually incorporated in 
the legislative measures also. In the 
year 1953, in the State of Madras there 
were lot of closures or partial unem-
ployment due to electricity cut which 
affected not only the textile industry 
but all10 the cement industry. So the 
question arose as to whether the \'<iOrk-
ers will be entitled to any compensa-
tion for this period of involuntary un-
employment. A special tribunal was 
set up and that tribunal considering 
the justice of this claim felt that some 
compensation should be given. 

It ~ during this period that the 
Tndian Lahour Conference or the 
Standing Labour Committee--I am not 
aure-considered this question. Then 

they decided that in such cases ~ 

pensation should be paid. That briefly 
:i.;; the history of payment of compen-
sation for involuntary unemployment. 
An Ordinance was passed, and this 
Ordinance was subsequently followed 
by a legislation which is Act 43 ot 
1953. That Act 43 of 1953 amends the 
Industrial Disputes Act by including a 
new chapter, namely, Chapter VA, and 
a ~ having gained experienCE!> this 
chapter also had to be extended. With_ 
out developing ~h s point further, I 
would say that this has been extended 
by two subsequent legislations: Act 48 
of 1954 and Act 41 of 1956. The most 
important section here is 25(F) which 
reads: " 

"No workman employed in any 
industry who has been in continu-
ous service' for not less fuan one 
year under an employer shall be 
retrenched by that employer 
un til-

(a) the workman has been given 
one month's notice in writing indi_ 
. cating the ree.sons for retrench-
ment and the period of notice has 
expired, or the workman has been . 
paid in lieu of such notice, wages 
for the period of the notice: 

Provided that nO such notice 
shall be necessary if the retrench_ 
ment is under an agreement which 
specifies a date for the termination 
of service; 

(b) the workman has been paid, 
at the time of retrenchment, com-
pensation which shall be equiva-
lent to fifteen days' average pay 
for every completed year of ser-
vice or any part thereof in excess 
of six months; and 

(c) notice in & the 
manner is served on 
priate Government." 

prescribed. 
the appro_ 

In other words, they have fixed the 
quantum of compensation tor those 
workers who are thrown out because 
of involuntary unemployment or those 
who have been retrenched. 'nUs prlD-
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ciple has been accepted. There are 
certain industries where due to mutual 
agreements or as a result of the awards 
another benefit is conferred on the 
workers which is generally known as 
gratuity. Gratuity is also bflsed on the 
number of ye6rS of service that a 
worker has put in. It may be ten 
days' average wage per each year of 
service or it may be 15 days' or even 
one month's wage. In such cases the 
questicn arose whether,-when a ,JJar. 
ticuler industry closes, and when a 
particular worker is thrown out and 
there is no guarantee that he would be 
able to get back his job,-he would be 
entitled to compensation under Chap. 
ter VA and also gratuity which has 
been his dt!e because of the egree. 
ment. This question arose-I think I 
am unable to put my finger on that 
particular s ~  was argul'd 
very ably before the Supreme Court. 
The Supreme Court held that retrcnch-
ml'nt compensation is one thing and 
gratuity is another. Retrenchment 
compensation is paid because the 
worker is thrown out of employment 
for no fault of his. He is prepared to 
serve for, say, another 15 years. So, 
to compensate for this loss of service 
or to compensate for the delay in 
securing a new employment, he must 
be given a certain compensation. That 
compensation is half a month's salary 
for each year 01 service. The gratuity 
that he gets is for the work that he 
has already done. He has put in ten 
years' service. The employer says: "I 
have not paid you fully; and even if I 
have paid you in full, for the work 
that you have done, when you go out 
of the job you are entitled to some 
kind of lump sum payment." That is • 
the gl'3tuity. Thf' difference between 
retrenchment compensation and gra-
tuity has been accepted by no less a 
tribunal than the Supreme Court it-
self. So. there Is absolutely nO di1'l'er_ 
ence of opinion between these two 
items at all. 

The purpose of Shri Vittal Rao's Bill 
is, we have reached 8 stage where not 
only has the retrenclunent compen .. • 
tiOD to be provided statutorily but --

gratuity also should be provided sta-
tutorily. Of course I was not able to 
follow the points of the hon. Member 
who preceded me because he was 
speaking in Hindi but I could gather 
from his speech that gratuity is heiDI 
paid in the textile industry in Ahmed-
abad and Bombay and in a large num-
ber of textile units in Madras State 
also. In the private sector too.-take 
iron and steel for instancc--in the 
Tatas, generally there is a gratuity 
scheme. In small units also it is gra-
duaJly coming up. So, it is necessary 
that some kind of protection is given 
statutorily. One might argue that it 
is not necessary to give statutory pro.-
tection and that the best thing would 
be mutual agreement. I do agree, but 
then cxpf'riencp has shown that wher-
ever certain statutory enforcement w 
brought in, and if the unions are 
strong, at l('"1lst within a period. of 
three or four yoors we are able reaUy 
to enforce it. 

I will give you one instance. In tho 
year 1952, the Employees' Provident 
Fund Act was passed. Under this Act 
f schedule was included h r ~ 
some industries would be covered by 
this provident fund. Gradually we 
find those industries which are covered 
by this Provident Fund Act are now 
enforcing this provident fund. It be. 
h ~  a very popular thing, although 
as a trade unionist, I would not like 
this kind of incentive for compulsory 
saving. After all, the provident fund 
scheme is nothing but compul.ory 
saving. You induC'e a worker to save 
by saying that if you save Rs. 10, I 
shall give you Rs. 10. But I think on 
the other hand t!lcre must be consoli_ 
dated payment made to the worker 
afte!-he retires. Anyway, at least th1II 
question of provident fund hal met 
with the approval of the entire trade 
union movement in thJs country. That 
is the stage to which we hElve grown, 
although when We look at the Indus-
trially developed countries or .ocial. 
ist countrlE'l we ftnd that on this ques-
tion of aoclal security there I. to be no 
contribution from the worker. ~  

the worker hai to contribute 8D.d aU 
honour to the worker; all honour to 
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the trade union movement in this 
country. They say they are prepared 
to' contribute more. Who is now resist.. 
ing. It is the employer who is resist-
ing. The worker contributes a cer-
tain 'amount to the provident fund and 
the employer has to contribute an 
equal amount. This amount goes to a 
central fund and that becomes part of 
the resources for the third Plan. The 
worker is prep:lred to contribute more. 
This is one of the ways of increasing 
the resources, In the discussion on 
the general budget, our leader, Shri 
Mukerjee also referred to this particu-
lar point that this could be also one of 
the ways of increasing the internal re-
sources. That is probably going a 
little away from the point at issue. 

So, the time has come when We have 
to clinch certain aspects of social secu-
rity legislation. What has happened to 
the Menon's report? It says the em-
ployees' contribution should increase 
and also the employers' contribution 
should increase. Nothing has come 
out of it. At least now let us clinch 
a particular issue where eourts have 
held that gratuity is something which 
ought to be paid to the worker for the 
services he hoas done in the past. The 
easiest way to do it will be the way 
in which this legislation is brought in. 

The trend in which the development 
is going has also been made clear by 
Shri Vittal Rao. He also referred to 
the judgment by Justices Gajendra-
gadkar, Wanchoo and Das Gupta in 
the case of Standard Vacuum Oil 
Company (India) Limited, delivered 
on 20th Jauary, 1961. There the whole 
question was whether the five months' 
bonus awarded by the tribunal if right 
or not. Particularly in these oil com-
panies, we are not able to get the en-
tire balance sheet and we are not able 
to calculate according to bhe LAT for-
mula. So, the principle accepted 15, 
where there is a gap, where the work-
er has been receiving a living wage 
and if there is a gap, to that extent it 
should be filled up. That principle haa 
been more or less accepted in the case 

of oj} companies. Their Lordships 
went into the whole question of living 
wage and they have accepted the sug-
gestions ronde at the XV Indian LQ.. 
bour Conference. They said, if a 
clerk is getting Rs. 370.llnP. which 
was the contention of the employers 
and which was not denied by the em-
ployees also, it is nowhere near the 
living wage in this country. This is 
a pronouncement made by the Su-
preme Court. On the basis of the rich 
material supplied by the Government 
of India and by the Standard Vacuum 
Oil Company, the judges have come to 
this conclusion. Ultimately they said, 
because the employees are not getting 
this living wage, they are entitled to 
five months bonus. They left this 
question open. The whole question of 
bonus is something different. 

, 
In this country. bonus is a share in 
the profits. That is not something 
which is given ex gratia. If we are 
really thinking about 6 socialist form 
of society, whatever profit is earned 
by the employer will have to be 
shared by the employee also. So, even 
"after attaining this living wage, their 
Lordships say, it is an open question. 
In other words, even after' the living 
wage is paid, the employee in the 
lowest rung. the Class IV employee, 
will be still entitled to bonus, i.e. a 
share in the profits. That is more or 
less the trend in which even the 
Supreme Court is developing. So, the 
time has come when a suitable legis-
lation should be brought in for conce-
ding this principle of gratuity. 

In the first instance, it may be given 
to the industrial workers, as it was 
done in the case of retrenchment com-
pensation, numbering about 50 in e 
particular unit. It may be reduced to 
20 as in the case,of the amendment to 
the Employees' Provident Fund Act. 
There was an observation by a very 
eminent man about our workers: 

"Given the same equipment and 
initial period of training and 
reasonable working conditions, an 
Indian workman baa the capaclt1 
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to be as goo4 a workman as any-
where else in the world." 

This is the pronouncement of a very 
eminent person, who is neither a Com-
munist nor a trade unionist. He gives 
two instances of production, in the 
Perambur workshop and also in the 
Hindustan Machine Tools. In the Per-
. .ambur workshop, initially nearly 
19,648 man hours were required for 
production of one coach. Now it has 
gradu\lLy come down to 6,750, \Vhich 
is the man hour required for building 
up a coach in Switzerland. The same 
is the case in thE' cas£' of Hindustan 
Machin£' Tools. He has given the in-
stances of two precision factories. That 
shows that not only is productivity in-
creasing, btU the efficiency of the work 
er is also increasing. When the posi_ 
tion is that productivity is increasing, 
production is increasing and profits ere 
jncreasing, certainly it t'ollows that the 
benefits to the worker during his em-
ploymen.t 'and after his retirement 
should also be increased. This is not 
even socialism but realIy social justice. 
This amending Bill is a social justice 
legislation, and I hoPe Government 
will See that this aspect is not forgOt-
'.en when the hon. Minister replies or 
when the Ministry takes into consider-
ation the question of amending the 
Industrial Disputes Act. 

The Deputy Minister of LabolU 
(Shrl Abld All): While discussing the 
Bill which is before the House, some 
of the hon. Members who have parti-
cipated in the debate have referred to 
the items which had very little to do 
with the provisions mentioned in the 
Bill. Especially, the last speaker was 
mentioning about bonus, wages etc .• 
and he quoted from some eminent 
writers about the capacity of Indian 
workers. I do not know where was 
the necessity for li'ch a mention, be-
CIlUse everyone who has even a little 
to do with the working of the various 
industries all over the country is con-
vinced thet, given opportunity, work-
ers here also have got capability at 
doing big jobs with etBCiency, and our 
frit'nds who have come here from 
foreign countries have nothin, but 

praise for them. So, there is nob0d7 
here who needs to be convinced., or 
who remains yet to be conv.inced. 
about this question. Produotivity hu 
gone up very much because there is 
peace in the industry, and the \\'ork-
ers have become enlightened and res-
ponsible. The rise in productivity i. 
olso partly due to the mechanised 
system of working. There also, Indian 
workers have made a substantial con_ 
tribution. 

Of course, workers should gl't their 
dues and we are working on that Une. 
Every I'pasonable minded person, I 
am sure, is convinced that after the 
achicvpment of indrpendence our 
workers Mve been benefited and they 
have got social security. Recently, the 
trend for the appointment ot wage 
boards ill various industries has given 
workers substantial benefits without 
strikes and strife and ha.~ also reduced 
possibilitit's of litigation, because the 
wage boards are tripartite. Up to this 
time, fortunately, all the decisions 
have been unanimous and, with lIhe 
efforts of the Stale and Central Gov-
.ernments, the recommendations ot 
theSe wage boards arc being imple-
mented to a substantial degn·e. There 
have been some failures also, but there 
Rre failures with regard to implement-
ottion of the award of the industrial 
tribunals as well. To that extent the 
soheme of tht' wage boards has been 
very much successful. 

Then. we introduced the provident 
fund scheme for workers In the coal 
mines. They have also got the bonU8 
scheme. Then, the ~ l y s  provi-
dent fund  scheme which was fntro-
dUCfd in 1952 has covered a very large 
number of workers both in factoriea 
and in plantations. In Assam there 18 
a lIeparate Act for plantation worken 
with re,ard to provident fund. Then, 
retrenchment compensation, lay..ofl 
compensation. Employees' State Insur-
ance and 80 many other schemee .. .ill 
convince, as I was submitting, every 
reMonably-minded penon that the 
charle that we are slow with regard to 
bringing social security for worken or 
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that we are, as some hon. Member has 
said, indifferent about it, has no basis. 

With regard to the statement made 
by the hon. Mover of the Motion .. 
namely, that whenever these questions 
arise I say that we should be cautious 
and should not risk the closing down 
of any establishment. That was parti-
cuiarly when I was pressed for taking 
immediate ac,tion against a defaulting 
employer about the dues of provident 
fund which were not being received 
from the employer. There I said that 
the workers themselves had been sug-
gesting not to insist upon immediate 
payment of the overdue amount 
because that would result in the clos-
ing of the establishment. Therefore, 
We were giving the facility to em-
ployers to ·that extent so that the 
establishment may continue, employ-
ment may continue, workers may get 
-their wages and also the overdue 
amount of the provident fund may 
come by instalmE'nts. That was my 
plea. It was not for other things. 

About thE' technical committee, the 
hon. Member said that we have ap-
point.ed the committee because of our 
mentality of dilatory tactics. That is 
very unfair because this matter came 
up before the industrial committee. I 
do not remember whether the hon. 
Member was himself present there or 
not, but certainly the organisation 
which he represents was represented 
on that committee and its decision wag 
unanimous that there should be such a 
c.:lmmittee. Its terms of reference, 
functions and everyth:ng was fixed up 
thE're. Therefore, my submissio,\ with 
reeard to the increase of the quantum 
of provident tund from 61 per cent. to 
8-1/3 per cent. which is being consi-
dered by this particular committee is 
that it is not because we de;ired it but 
because there were some difficulties 
and a plea was put in that if it is e!l-
forced some of the establishments may 
close down. Certainly, we do n.)t want 
that. Nobody would want that because 
of this any establishment or industry 
should be put into jeopardy. That will 
be against the interests of the worken 

Bin 

and also against the interests of the 
country itself. 

It is true that in some places, as the 
last hon. speaker mentioned, gratuity 
als:J has been obti:uned for the workers. 
He mentioned Bombay and Ahmeda-
bad. There is a system of trade 
union:sm. When I refer to such things, 
hon. Members say that I am s}1pport-
ing "the employers and all that. Cer-
tainly, We do support the employers to 
the extent to which they shou]d be 
supported because if there is no 
management existing it means that 
there is no factory existing. Where is 
production and employment then? The 
trade union with which I had the 
honour to be connected to for a long 
number of years, r a s ~ workers in 
such a waj \hat they work SYSLenw-
tically and there;s no strike and 
strife-at least it is avoided to the 
extent possible-so that the industry 
may prosper and w :,rkers a~  get 
their dues with regard to wages, pro-
vident fund and gratuity. Therefore, 
~ will be seen that in Ahmedabad and 
Bombay not only wages are standard-
ised for a large number of workers but 
dearness allowance is also much more 
than compared with any other part of 
the country and they have got a gra-
tuity scheme as well. 

17 hrS. 

A complaint was made with regard 
to delay in the payment of providlmt 
fund. I am one with those who want 
to ensure quick payment. The hon. 
Member who mentioned it said that 
workers should get their provident 
fund dues within three months. No, I 
say they should get them within a 
week. So far as ~  employees' Provi-
dent Fund scheme is concerned, by 
and large, it is paid within a week. 
And in the majority of the cases, those 
who are not getting it within a week, 
get it within a fortnight. There is 
delay with regard to the cases ~ those 
workers who have unfortunately died 
and who have not endorsed in their 
forms about the next of kin who should 
be entiUed to receive paymeIlt, or 
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there may be other irregularities or 
non..fulfllment of the requirements. 
But the payment of provident fund to 
the workers or to their families should 
be ~ h  a week or fortnight and 
cerbe.inly within a period which is not 
more than a month. That should be 
the aim everywhere and it should be 
implemented withcut any argument. 
And if there are any defects about it 
they should be removed and every 
one, including those in the trade u'9ion 
field, should be kind enough to ensure 
that workers do endorse their ~ r l 

in respect of these prelim;naries and 
there is no delay about it. 

About this particular item of gra-
tuity, my submission is that. first. the 
intention should be that workers 
everywhere. in every industry, in 
every sector should get provident 
fund, and with dearness allowance. The 
Employees' Provident Fund scheme 
entitles the workers to have provident 
fund both for the basic wage and the 
dearness allowance. When the scheme 
was introduced in 1952, dearness allow-
ance was added to it which almost 
doubled in a large number ()! case:1, 
. ,and in some cases more than doubled. 
The provident fund which the workers 
were getting at that time was not on 
the dearness allowance. So, as I was 
saying, first of all, everyone should 
get provident fund. And then the 
next step is that this provident fund 
quantum should be increased from 
61 per cen t. to 8-113 per cen t. There-
after gratuity should come. It has 
been mentioned-there is a prop:lsal to 
have a comprehensive scheme for in-
tegrated social security; all the social 
security measures which are preva-
lent at present should be integrated, 
and from that a comprehensive scheme 
should emerge. Hon. Members know 
that it wlJI be a pension-cum-gratuJty 
scheme, as the prCJf>sal is, for which 
two committf'es were appointed. The 
matter was discussed in tripartitl' COlD-
mittees and it was to be, tim of all. 
increase of quantum of provident fund 
from 61 per cent. to 8-113 per cent. And 
then when we wanted to do that thla 
difficulty of the inciuatry, as I have 
mentioned earlier, came in which De-
eessitated the appointment of the 

Bm 
Technical Committee, which was ap-
POinted, as I have submitted earlier 
on the baSis of the decision which was 
taken with the unanimous vote of the 
tripartite committee. So, this has been 
the scheme. 

I am certainly in favour, not today 
but since years and I am confirmed In 
that view, that workers should get, in 
addition to p:"ovdent fund, gratuity as 
well; and wherever I have been work-
ing in the trade union field I have been 
struggling fOr this also. I have not 
changed; on the other hand, as I said, 
my (,pinion is confirmed that tney 
should he entitled to it. At the same 
time, as I have submitted already, ~ 

should ensure that by enforcing this 
on the industry, We are not putting it 
into jeopardy. Therefore, the proce-
dure that I have enumerated here is 
being followed, and let us hope that it 
will be possible to have the report of 
the technical committee soon, and 
then, it will go lx>fore the tripartite 
committee, and it should be possible 
to finalise this scheme so that a COIn-
prehensive and integrated Bocial secu-
rity scheme is introduced . 

From this, the hon. Member wlll see 
that I am not raisin, any technical 
objection. I am acceptin, the prin-
ciple, but only thi! procedure is there, 
!!nd it has b be followed. We tollow 
the democratic system. and it ha~ ,ot 
its own ways. and they have to be 
honoured. 

After having this BSRurance from 
me, I am lure the han. Member's 
anger will bl'! reduced, and hn wit] 
also agrp.e that all that Is ~s l  is 
beinl donp and he would agree to 
withdraw this Bill. Otherwise, r would 
request the Houlle to reject it. 

8hrl T. B. Vlttal Rao: I Am very 
gratf'ful to hon. Members "'ho have 
participated in h ~ ~ us~ . nllme})" 
ShM Ramtringh Bhai VArma, Shri K. N. 
Pan de. Sbri S. IL Banerjee and Shrt 
Tallgamanl. Some more hon. Mem-
bers could have supported thU Bill, but 
owin, to limitation of tIme, they could 
not partidpate in the dJseuu1oD.. 
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I would like to explain one or two 
points which have been made in the 
course of the discussion. Shrl Ram-
singh Bhai Vanna mentioned that b.'lis 
Bill should have been applicable to 
thc pu:blic undertakings also. While 
moving the motion for consideration 
about a fJrtnight ago, I made it clear 
why I was restricting the application 
. of this Bill only to the private sector 
industries. One of the reasons was 
that I did not want the Bill to be de-
layed. If it were to be applicable to 
the public undertakings, that is, the 
ulldertakings in the public sector, that 
would have meant that I would havc 
had to obtain the sa ~  of the Pre-
sident for the discussion of the Bill. So, 
I was in a hurry to move the Bill for 
consideration. and, therefore, I restrict-
ed its scope only to the private sector 
undertakings. However, I want that 
the same thing should be applied to 
the public sector undertakings as well. 
Even in the Second Plan and the Draft 
of the Third Plan, We have made it 
very dear that there should be- no 
discrimination in this matter bdwcC'n 
private scctor undertakings and public 
sector undertakings. • 

Shri K. N. Pande has said that the 
drafting at the Bill is not satisfactory. 
I agree with him. I am not a drafts-
man nor am I a big advocate. I drafted 
the Bill in my own way. If the draft-
ing is bad, it can be improved. 

I am grateful to all the Members 
who have supported this Bill. I am 
very happy to have the assurance that 
the hon. Deputy Minister gave in the 
course of his reply. That is rather en-
couraging. When he gives an assur-
ance, It is an assurance from (}overn-
ment. It being a governmental assur-
ane!:', I welcome it, and I am very 
happy about it. But he made one 
point with regard to the increase in 
the rate of provident fund contribu-
tion from 61 to 8-1!3 per cent. For-
tunately, 1 was the representative of 
the AITUC on the Standing Labour 
Committee ..... hen this question came up 
as to whether a technical committee 
should be appointed to go into the 

ml!nt) Bill . 

paying capacity of the industry. I 
would very humbly request the hon. 
Deputy Minister to kindly refer to 1ile 
verbatim report of the proceedings of 
the meetings of the Standing Labour 
Committee on 24th and 25th April, 
1960. He will find therefrom that I 
had opposed that also. I said that my 
organisation would not be a party to 
that decision and I was going to boy-
cott this, because 1 made it very clear 
th&t I was convinced beyond IP.1Y doubt 
that this was not going to put uny 
industry in jeopardy and I was con-
vinced of the paying capacity of seve-
ral industries. Then I quoted from 
the Indian Labour Statistics, h/(iO, a 
publication of the Ministry of Labour 
and Employment, the' pr"ofit figUrES. I 
even said that they may not giv(' in 
the caSe of all industries, but at least 
in the case. of those industries where 
the profits are very high, thf'Y shoulll 
do it. I pointed out the cases of the 
woollen industry, paper industry and 
so furth. Then my organisation had 
written a letter to the Secretary to the 
Ministry of Labour and Employment 
pointing out that we are not go:ng to 
• participate in the technical ~  

because we were asked to a~(  

one or two per50ns to be app.;inted to 
that committee. That is the position. 
My organisation never supported it. 

Shri Abid Ali: Having remained 
silent, our feeling was that he had 
consented. When nothing was said 
when the appointment was decided, we 
took it that he had no objecti:m. 

Shri T. B. Vittal Bao: This is how 
we function in the Indian Labour Con-
ference and the Standing Labour Com-
mittee. There generally decisions are 
taken unanimously. We try to discuss 
things and arrive at a large measure of 
agreement wf!-try to eliminate dif-
ferences and come to one unanimous 
conclusion and then the recommenda-
tions are put down. But even when 
one party is not willing to be a party 
to a decision, there is no question of 
writing a dissenting note. We !lay wbat 
we feel and then Government takes a 
decillion on tbnse things. 
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Anyway, I am very gald that this 
discussion has helped us very much. I 
am. also very verY happ thal the Min-
ister's reply was this time very reas-
INring. I welcome it. 

Jr., 
,The pepaty MiDiste .. of Food and 
A(rIc)ultare (Shri'A. M. Thomas): As 
usual. 

SIiri T. ~ V1Ual I'tao: With these 
words, if the House will permit me, I 
will witpdraw this Bill. 

Mr Chairman: Has the bon Mem-
ber the leave of the House to wi thdraw 
the Bill? 

The Bill was, btl leave, withdrawn. 

1'7.13 hrs. 

PREVENTION OF HYDROGENA-
TION OF OILS ~ . 

by S1~r  Jhulan Sinha 

Shri Jhulan Sinha (Siwan): I beg to 
move: 

"That the Bill to provide for pre-
vent'on of hydrogenation of oils in 
India and tor matters connected • 
therewith, be taken into considera-
tion." 

Before. I deal with the subject-
matter of the Bill, I think lowe an 
explanation to this House for coming 
again with this Bill after a lapse of 
about four to six yeaTS. It was in 
]954, that a Bill on practically the 
same subject was placed before this 
House. The Bll was discussed for two 
or three non-official days taking over 
3 or 4 hOUTS. When the House divided 
on the Bill, 49 were for and 52 against. 
This was the position in 1954. I con-
trast this position with the state ot 
things that obtained in 1951 when a 
similar Bill was moved by Pand:t 
Thakur Das Bharga"a in the Provi-
sional Parliament. He had the Bill 
circulated tor eliciting pubHc opinion. 
I went through the debates of that 
time and I find Pandit Thakur Das 
Bhargava quoting thousands and 
thousands of opinion in tavour ot the 
Bill '11le then Agriculture Minister 
answering his points said that as 

against h usa .s ~  had. millions in 
suPport of his. case. So, the position 
in 1951 was millions Against thousands. 
But in 1954, it came down in this 
House to 49 against 52. 

, , 

So, I think in the democratic set-uD 
of the COtmtry, when we hRVE' seot 
before ourselves the ideal of popular 
suppo!."t for our actions, this BiU s ~ 

to r a ~r supPOrt today. My own 
conviction, which I sincerely hold, is 
that the hydrogenaton oj vegetabl'e oil 
is certainly ha~ ul to human beinp 
and in course ot time it will die ita 
own death, and if we can hast'en that, 
it is so much the better. 

This Bill really aims at the con-
servation of the fat resources of the 
country. The object of the Bill III 
explained in the Statement of Object. 
and Reasons. It is aimed at not only 
giving effect to the prevailini iarge 
body of opinion in this country that 
vanaspati is injurious to public 
health, but also at avoiding the use 
of vaanspati for adulterating ghee and 
incidental matters. 

As I have said, this Bill dt'a18 with 
tire fat resources ot the country, and 
their utilisation in the best interests 
at the country. So, I will be excus-
ed for quoting certain figures dealin, 
with the per capita requirement of 
tat in this country as well as in other 
countries, and how this requirement 
is being met by ghee, oil and hydro-
genated oil. Here are the figures: 

In Australia they consume mar-
garine and vanaspati to the tunc of 
7'1 oz.; butter and ghee 30'5 oz. 

Shrl V. P. Na,ar (QuIlon) Per 
year, or per day? 

shri Jhulan Sinha: Per year, ThefJe 
are the latest figures available. 

In Canada, the conlumption i. 18'!i 
oz. of margarine and vanaspati, and 
20'9 oz. of butter and (bee. In 
Denmark. the figures are 40'1 and 
18.5. The figures are available f()r 
Sweden and other countries also. In 
India, the figure!! is 1.8 oz. of marga-
rine and vanaspati, and 2'5 oz. of but-
ter and ghee. 
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This poor consumption and avail-
ability of ghee and fat resources 10 
this country .  . 

Shri Yadav Narayan ladbay 
(Malegaon): The figures are Ibs. or 
·()unces? 

Shri Jhulan Sinha: Ounces. 

The Deputy Minister of Food an4 
Agriculture (Shrl A. M. Thomas): 
No, no. Pounds. 

Shri V. P. Nayar: I think they are 
kilograms, not lbs. 

Shri Jhulan Sinha: This is the per 
capita consumption per day. 

An Bon. Member: No, no. It will 
not be so much. 

Shri V. P. Nayar: I think the 
figures are in kilograms. 

Shrl A. M. Thomas: The figures are 
in lbs. per year. 

Shri Jhulan Slnba: I have no 
·quarrel with the figures. My point 
is something else. Compared to other 
countries, the availability and con-
lIumption of fat in this country is so 
poor. If it is in lbs., for Inaia, it is 
in lhs. for the other countries also. 
1f it is in ounces here, It is ounces 
for the other countries also. These 
are the figures available from the 
Library. The important point is that 
'the availability and consumption of 
fat resources in this country are 10 
poor, and still they are being wasted 
in a diffel'ent way. 

I can very easily understand the 
~ a la l y of ghee and butter on the 
one hand and oils On the other, but 
I cannot understand the necess:tyof 
hydl"ogenattng these oils into vanas-
pati. Everybody knows that tbla 
bydrogenation does not increase ~  
fat content of the oil by even an 
ounce. or even a millionth part of an 
ounce. Vanaspati is defined by the 
manufacturers themselves as oils, 
~s . C ally groundnut oil, de-odurised, 
-refined and hydrogenated. 

Shrt V. P. Nayar: And vitamlnised. 

Shri Jhulan Sillba: Of course, that 
has been added later on. Vitamin is 
added later on. It is de-odourised, 
hydrogenated and refined. I have no 
quarrel with de-odourisation: odour 
can be taken out if it is offensive and 
it can be refined if there are other 
things that are not helpful. My 
objection is only to hydrogenation 
and making it look like ghee. You 
are making the oil a little more cost-
ly without conferring any 'benefit 
whatsoever on the consumer corres-
pondingly. I have here a book deal-
ing with the losses which the con-
sumer has to bear due to the hydro-
genation of this oil. On the basis of 
calculations made when the produc-
tion of hydrogenated oil in this coun-
try was only two lakh tons, Shri K. 
G. Mashruwala, a close associate of 
Gandhiji, ~ s us certain figures and 
he found that Rs. 600 was payable 
extra by the consumer per ton of 
vanaspati over the price of oil and 
he came to the conclusion that about 
Rs. 12 crores was the extra burden 
that the consumer had to bear. Now 
that the production had gone up to 
Lbout 3'5 lakh ions, you can easily 
Ny that Rs. 18 crores is the extra 
bUrden that the consumers bear 
because of hydrogenation of oil. It 
is an unnecessary drain which does 
not afford any benefit whatsoever to 
the consumer. That is why I say 
that hydrogenation of oil should be 
prevented. 

I shall also show how it affects the 
health of the consumers in this coun-
try, I am not concerned with ~ s  

living in other -countries; the pOSItion 
in other countries is different. We 
live in poor country where most of 
our people, inspite of the improve-
ments during the last thirteen years, 
lack good food, not only in respect 
of quantity but also in respect of 
quality. The conditions in h~ coun-
try have to be taken in a l ~r  

light from the conditions ob!-ming 
in other countries. What 15 the 
nutritive value of vanaspati I may 
be pardoned tor quoting from the 
Father Of the Nation, from Vinobaii, 



Prevention CHAITRA 3, 1883 (SAKA) of Hudrogenation 7176 

from the resolution of the A.I.C.C. 
and also from the working Commit-
tee of the Congress, from Dr. P. C. 
Ghosh and also frcnf'" some other 
persons who have dealt with this 
problem. I am u.~  quotini that 
Gandhiji said on 14th April, 1946 
(Vide Harijan of that date): 

"Vanaspati is wholly superfluous. 
Oils may be refined of injurious 
property, but they do not need 
to be solidified nor they may be 
made to look like ghee. An 
honest manufacturer will not 
stoop to counterfeits. The market 
is flooded with them. Counter-
feit coins are heavilv punishable. 
Why not counterfeit ghee, since 
the genuine article is much more 
precious than ghee." 

This is only one part. It is a long 
article and I do not want to take th'" 
time of the House by' quoting at 
length. I shall now quote from 
Vinobaji and Mashruwala. 

"On the other hand, while the 
article has proved very profit-
able to the business community, 
it has spelt great harm to the 
people in a varil'ty of ways. It 
has seriously disturbed the 
economy of agriculture and almost 
killed the ghani industry, From 
the point of view of health. it 
has not been proved to possess 
any superior value whatever. 
And yet with its deceptive dis-
guise. it successfully lures people 
into incurring 8upcrftuous ex-
penditure and practise self-decep-
tion. It has made it difficult for 
the people to obtain pure oil and 
pure gbee. And what is moat 
important of all. it has contribut-
ed in a vel'}' large measure for 
the loss of all business moraUty 
from industry and commerce." 

This is the ~ of the late 
Mashruwala and also our livin, saint 
Vinobaji 

Then, there was a time when those 
who opposed vanaspati were satisfted 
If its colourisation could be done. I 
remember. while readin, the pro-

of Oils Bill 

ceedings cf the 1951 Provisional 
Parliament I found out, that Pandi, 
Thakur Das insisted On a swtable 
~ l ur being found out for colourin, 
It. Then.-I am definite about my 
own memory-Shri Jaira-nidas Daulat-
ram said that a committee had been 
appointed, their report had been 
received and that in about three 
months time-I exactly remember the 
time-a suitable colour would be 
found out for colourisation of vanaa-
patio A3 against three montlis ~ 

have already had about ten years and 
no su~ a l  colour has been found 
Not only that, from a recent adver-
tisement in a newspaper I flnd that 
the trend of mind of the manufac-
turers of vanaspati has been movln, 
in a different direction. They are 
now sure of their position. Thev do 
not expect the manufacture of 
vanaspati to be banned. Th~y have 
now even got the courage to preach 
that it need not be coloured at all. 
I have got here that advertisement 
of the manufacturers which a ar~  

in one of our papers recently. 

Shrl A. M, Thomas: The headin, 
of it is: "why coloured vanaspaU". 

Shri Jhalan Sinha: That wa. a 
different thing. In this advertlae-
ment it is said: 

"Time and a,ain, there'. beeD 
a hue and cry tor vall&llpati to 
be coloured-to prevent Ita mJl-
use in ghee by adulterato". But 
coloured vanaspatl wou1d worlen 
matters. . .. because vanaspati la 
only one of many substances 10 
misused." 

So it seems now that the manufac-
turel'1l are not in favour of colourinl 
it. They have given a lon, U.t of 
JTounds on which vanaspatl need not 
be coloured according to them. 
There was a11me when the Workin, 
Committee and A.I.C.C. would he 
latufted by r~ colourfsatlon of 
vanaspati. 'nley expected that by 
colourisatlon they could Itop the 
baneful effect of this commodity on 
human bein,s. But now a time hal 
come when those of UI who baft 
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been thinking on those lines have 
liven up the idea. Even we ourselves 
do not possess a suitable colour. 

Sir,-I may be excused for a .lIttle 
strong language-we have been 
watching the performance of our 
laboratories, our scientific laboratories 
and others. We have so much 
admiration for t1'!eir work. We have 
been proud of them. In spite ot 
their performance for a.ll these years, 
in spite of huge sums that we lUive 
been spending On them from year to 
year---:Rs. 26 crores we passed only 
the other day-they have not been 
able to find a colour which will be 
pleasing to the eye, which will have 
n,o toxic effects and which will SUit 
the convenience of the manufacturen 
and the Government. Those of us 
who have been thinking on these 
lines have given up the idea of 
expecting to find a colour which 
would colourise vanaspati and thus 
save the people from the effects of 
this deceptive oil. 

I was just referring to the r s lu~ 

tion of the working committee, ~  

the A.I.C.C. I would just read the 
resolution, a copy of which I have 
got with me. I am quoting the re-
solution of the great organisation 
because this Government is composed 
ot people who owe allegiance to ~ha  

organisation, and we are all proud 
ot belonging to it. The resolution Is 
dated 22nd May, 1949. Shrimati 
Janki Bai Bajaj and Radhakrishna 
Bajaj (Go Sewa Sangh) met the 
working committee and explained the 
vi('wpoint with regard to vanaspatl 
ghee and requellted the working \j:!om-
mittee to use their influence in order 
to discourage the uge of vanaspati as 
an adulterant to pure ghe!:'. The 
following points were agreed to: 

"( 1) Steps shou1d be taken to stop 
further import of machinery 
tor manufacturing vanaspati 
by regulating priorities. 

(2) No further licences should 
De glven. 

(3) The colourmg of the ~ u
pati product should be Wlder-
taken immediately regal'dles5 
of fears of decolourisation." 

These were the points. The resolu-
tion of' the A.I.C.C. was on the same 
times, and to save the time of the 
House, I am not reading it. 

Then, we have to see how vanas-
pati . affects the human healtH.. I 
have so far quoted authorities to show 
that these are the views of the orga-
nisation to which we all belong, all 
of us sitting on this side of the House 
including those on the Treasury 
Benches. These are the. ideas that 
our organisation once held and still 
holds. Now, I shall quote some 
opinions of doctors regarding the 
effect of vancspati consumption on 
human health. Here IS the opinion 
of Dr. P. C. Ghosh, a renowned 
chemist and a follower of Gandhiji. 
He has written a long article and I 
shall quote only same extracts from 
it. Today, the manufacturers 'ire 
telling the constntl!TTvr workers in 
p\ain words, "You do what you can; 
we shall do what we can." They say 
so, because they know that their star 
is on the ascendant today. But ~h s 

is not doing justice to the country. 

1'7.33 hn. 

[MR. SPEAKER in the Chair] 

Here is what Dr. Ghosh says: 

"The question is purely a 
scientific one and should be view-
ed from that point without any 
passion or prejudice." 

So, he has tried to view this question 
without any passiOn nr prejudice. 
He has come to" the following con-
clusion: 

"Taking all these things into 
consideration and making a most 
liberal interpreotation it iCan be 
said that vanaspati is not dele-
terious but is nutritionally in-
ferior to commOn vegetable oils. 
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Vegetable oils are much cheaper 
than vanaspati. To ask people 
to buy vanaspati is to ask them 
to buy nutrftronally inferior stuff 
at a greater cost. I agree with 
Dr. Gilder that everybody cannot 
afford to take ghee nor there is 
so much ghee in the country. But 
the alternative is not vanaspati. 
But the alternative is cheaper 
and more nutritious than vanas-
pati, i.f., vegetab'e one, to h ( ~ 

our countrymen have been 
accustomed for generations. I 
had been a student of chemistry 
and do take a lot of interest in 
nutritional science. I may tell 
my countrymen that it is danger-
ous to tamper with natural food-
stuff." 

This is what the learned doctor says. 

There are other pamphlets issued by 
the Amer'can Oil Chemist Society. In 
a pamphlet issued by that society, Dr. 
B. Anjaneyula and Dr. B. Pullaish 
say: 

"Therefore, the hydrogenation 
makes the oil indigestible to a 
large extent." 

"And during the hydrogenation 
and de-colourisation process of 
these vegetable facts all these 
vitamins will be destroyed." 

So, we need not maintain any doubt 
that In course of time, human beings 
will have the same fate as that of the 
rats tested at Izzatnagar Research 
Station with Vanaspati. These are 
the points as regards the effect of 
Vanaspati on human life. 

I will now deal with adulteration of 
ghee with vanaspatl. Everybody 
knows that even before vanaspati 
came int:> being in Ufls country, ghee 
was found to be adulterated to some 
extent by other things like lard, chalk, 
lime, etc., wh'ch were not healthy. 
But the adulteration of ghee has cer-
tainly increased to an alarmin, extent 
a ~ r vanaspati came into the market. 
In answer to a question on the floor 
ot the House giving to the extent of 
Rdulteration of ghee with vanaspatl in 
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the country, it was said that in Bihar, 
out of 618 samples which were tested, 
299 were found to be adulterated. The 
p€'rcentagl' of adulteratiOn as worked 
out by the Government themselves is 
48 per cent. In Bhopal, out of 47 
samples tested, 29 were found to be 
adulterated. 

Mr. Speaker: He has already taken 
22 minutes. 

Sbrl Yadav Nanyaa ladbav (Male-
gaon) : He may reply afterwards. 

Shrl Jhulan Slaba: How many more 
minutes should I take? 

Mr. Speaker: He must stop imme-
diately. 

Shrl Jbulaa Sinha: I must have ., 
,ay. 2 hours have been alloted for this 
Bill. I may be given half an hour. 
(Interruption) . 

Mr. Speaker: He can have half an 
hour he has already taken 23 minutes 

Sbrl lbalan Sinha: The extent of 
ad",lteration varies from 5 per cent to 
95 per cent. This is the position that 
is created sincl' vanaspatl came Into 
the market. 

Another aspect I wish to brln, to 
the notice of this House is this. I will 
not in this connection deal with gene-
ral problems of adulteration. Adul-
teration has grown to luch an enor-
mous magn:tude that it Is very clI.ftl-
cult to find anything worth taking In 
a very pure form. However, that ,,111 
be a different matter. The adultera-
tion of ahee with vanaspatl haa In-

• creased. as J have jUllt shOlW11. , 
Another thing is that it hurts the 
human psychology. It lives to the 
people a false sense ot sati.tactlon of 
consuming ghee when what they are 
actually consuming is only oll. Tbis 
sort of recept'on practlted on the 
human mind has to be avoided. I 
have just now lltated that thi. does 
not confer any benefit by any extra 
fat that Is given to us. I have already 
quoted ftrures showln, bow much of 
this contribution goes to the hyctro-



7181 Prevention MARCH 24, 1961 of Hydrogenation of OilR 7182 
Bill 

[Shri Jhulan Sinha] 

genation works CYf this country with-
out giving any extra benefit to the 
c:msumer in view of the extra price 
that he has to pay. There are other 
questions but I will not take them 
now. The question of colouring has 
also been dealt with already. 

The only consolation or the only 
point which is weighing with the Gov-
~r  and which should not weigh 
with them, is the question of finance 
or the tax derived from vanaspati. 
The latest figure of revenue from 
vanaspati is Its. 5,43,27,000 per annum. 
n is not a good taxation when it is 
done at the expense CYf the health of 
the community. In answer to a ques-
tion put by Shri Mathur some days 
back it was stated that they derive an 
income from advertising to the extent 
of Rs. 15,000 and last year the figure 
was Rs. 12,000. Rs. 15,000 or even Rs. 
5 crores is not such a big sum as to 
weigh with the Government when 
this commodity has been doing injury 
to the health, mind and purse of the 
consumers in this country. With 
theSe words, I commend this motion 
to the acceptance of this House. 

Mr. Speaker: Motion moved: 

"That the Bill to provide for 
prevention of hydrogenation of 
oils in India and for matters con-
nected therewith be taken into 
consideration ." 

Shrl V. P. Nayar: Despite my great 
personal regard for the Mover and my 
wann appreciation for his preserv-
ance in this matter, I regret it is my 
duty to oppose this Bill. One would 
;ave thought that this was a measure 
which is primarily intended to do 
'lway with the hydrogenation of oils, 
edible and inedible. but the Statement 
of Objects and Reasons, as also the 
speech which the hon. Mover made In 
!lUpport at. his motion, clearly reveal 
that his objection is against vanaspati. 
It is quite natural also. because r have 
found in this House that some of us. 
Members, have an unjustifiable ever-
sion to vanaspati, which is the only 
medlllm whereby the common people 
of 0111' ('ountTv get ('heap fat of stand-

ardiaed qualities. You know, Sir, that 
India is a country which produces the 
largest quantity of vegetable oils. 
India, fortunately or unfortunately, 
happens to be the country where lives 
the largest number of cattle also. It 
is essential that we must have in OUT 
diet a certain quantity of carbo-
hydrates, a certain quantity of fats 
and also a certain quantity of proteins 
and vitamins. All the fat \Vhich Wt! 
dehve can be had either from vege-
table sources or from sources of ani-
mals. In both of them, I mean, the 
1;ources, although We are a very rich 
country, unfortunately it happens to 
be, as the hon. Member himself has 
pointed out, that the inttake of fats in 
our country i1; perhaps the lowest il" 
the world. 

In a balapced diet it is very essen-
tial that there should be some propor-
tion between the intake of fat and of 
carbohydrates or proteins. This un-
fortunately we are lacking and the 
hon. Mover would say that it can only 
be got from the use of ghee. 

• My hon. friend., Shri Thomas, who 
may also intervene in this· debate 
knows that to us from the South ghee 
is not known as a cooking medium at 
all. Perhaps some of us may fiavour 
our food with a little ghee. Except 
perhaps in the case of Punjab I do 
not think anywhere people, except 
thOse who belong to the uppermost 
strata of society. can go in for ghee. 

Shri BarIsh CbaDdra Mathur (Pall): 
What were you doing before this vege-
table oil came in? 

Shrl V. P. Nayar: I will come to 
that. Perhaps, apart from the people 
of Punjab, the J)eoople of Rajasthan 
also may have some ghee. 

Sbri IIarIsb OIIandra Mathur: They 
know nothing except ghee. 

SIari V. P. Nayar: I find that in the 
peT capita average oonsumption of 
milk and milk products Rajasthan for-
tunately ranks second to Punjab. In 
Punjab the per capita average con-
sumption of milk and milk products h 
about 15 ounces !leT day and 'n R'ljas 
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than it may be 10 ounces. But even 
15 ounces i-i muc!l below the minimum 
nutritional '('equirement of milk and 
milk products. Unfortunately, tht: 
average consumption of milk in the 
State ofKE-rala 1S only l' 8 u ( ~. 

Mr. Speaker: In China there is no 
milk at all. 

Shrl V. P. Nayar: That may be t.rue. 
But there is more of animal fat !.here 
Here we h"ve certain illusions and 
hallucinations altout animal fat! r 
shall come to that later on. 

My han. friend was asking, "what 
were you doing before?" My hon. 
friend knows that oils, specially vege-
I.able oils, hII'Ve a very peculiar ten-
dency that when any oil, whether it is 
vegetable oil or an oil like the liver 
oil, is exposed to air it soon gets 
oxidised. It is not like wlter. It gets 
rancid and rancidity deprives the oil 
of its possible content of vitamins. 
Rancidity destroys the vitamins com-
pletely. India, as he knows, is a 
country of distances. The man who 
produces oil takes a number of days 
to send it to the market from the 
village ghani and ultimately when it 
reaches the consumer there has been 
an unavoidable efflux of time. It is 
not necessary for the oil to get more 
than a few days  to get rancid, and 
rancidity sometimes creates serious 
abdominal complications also. It has 
been found that rancidity results in 
cancer. I can give proof of that. 

My hon. friend was reading from 
certain reports. In our country in the 
present conditions of our economy and 
in the present conditions of our trans-
port it is impossible for the cOlUUmer 
to get fresh vegetable oil. We. in 
Keral&, were taking vegetable 011. 
Today I had an expyience which I 
should not keep out from the House. 
I had to purchase some coconut oil. 
As you' how, we- have a particular 
taste for coconut oil which we U8e as 
a cooking medium. In other States 
probably it is not used as a cooking 
medium. It is used as a ftavouring 
medium or for the bath. You rub 

coconut oil on the liead. Kerala pre-
duces that oil and it has to be trans-
ported to Delhi by goods train which 
takes a number of days. It cannot be 
hermetically sealed easily. When you 
have coconut oil. groundnut oil 
sesamum oil. gingelly oil or 80 ~ 
other vegetable oil and get it hydro-
genated. you have necessarily to take 
it through a certain process. 

What is hydrogenation? Hydrogena-
tion is not \.hat much of an abnoxious 
process. It is so common. It is the 
hydrogenation of oxygen which Jives 
you water. When hydrogen combines 
with any substance it is hydrOienation. 
Hydrogen ill a very, very e'lential 
ingredient not merely in our c:Uet but 
in the drinking water alBo. There Is 
nothing obnoxious about it. Hydrogen 
has a very peculiar property of 
thermody namically effecting certain 
chemical changes. I do not want to 
go into the details of chemistry at all. 
but let us remember that hydrogena-
,ion on a scientific basis in a well-
equipped factory is essential. For a 
moment I do not concede that the 
factories are running well. I alIo 
agree that the factories are making 
fantastic profits and it is up to the 
Government to control proftts. I abo 
say that a ,rowing monopoly la seen 
in the field of manufacture of 114~
patio But. barring all that, vegetAble 
oil before it is made into vanaapati. 
has necessarily to under,o certain pro. 
cesses. My hon. friend was mention-
ing about deodorization and decolori-
satlon. All these are necessary if the 
oil has to be refined. You know vel')' 
well that when an oil is refined and 
kept. the chances of oxidation and 
rancidity are leu. Therefore. it can 

• travel a greater distance. and in a 
~ factory. you can have it 

hermetically sealed. If it is the con-
'ention of my hon. friend that what-
ever you do, you must do away with 
vanaspati even at the cost of our peo-
ple retting only rancid oil and rancid 
thee. then. I am at one with him for 
this Bill. but .  .  . 

8IarI JhaIaD 81Dha: May I tell my 
hon. friend that I am not .. ainn 
reftning? I never .. Id that. 
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Shri V. P. Nayar: .. l would like the 
hon. Member to rfiDlember that a good 
portion of the ghee which is sold in 
the market also is rancid. 1 cannot 
get the figures. In 1958 I raised a 
debate on a half-an-hour discussion 
on the use of certain anti-oxidants, 
when I put the question to Dr. p. S. 
Deshmukh, as to whether he could 
give me an idea of the quantity of 
rancid oil and ghee sold in our coun-
try. In the ghee which is sold in the 
market, there is very little of vi,amin 
A. And ghee happens to be the only 
source of vitamin A which is available; 
and in no other oil will you find it in 
such quantities. When the ghee gets 
rancid, naturally, the vitamins are 
destroyed, and that is the case with 
the ghee that is supplied right at the 
course, that may not be the case with 
the ghee that is supplied right at the 
next counter, because that is perhaps 
prepared under modern and hygienic 
conditions, but, ordinarily, the ghee 
from the market is rancid ghee, and 
that rancid ghee has no vitamin A, and 
it has absolutely nothing of vitamins 
left. 

And because the vegetable oils . do 
not contain any v.itamin A or B, the 
Government of India have now insist-
ed upon it that in the manufacture of 
vanaspati, a certain pre-determined 
quantity Of international units of 
vitamins should be put in. 1 cannot 
say what exactly the quantity is, but 
if I remember correctly, the Vegetable 
!Products Control Order has laid down 
very definitely that one ounce of 
hydrogenated oil which is sold in the 
name of vanaspati should have so 
many international units of vitamin A 
and so many international units of 
vitamin B. to 

As you know, Sir, our people are 
BUffering quite a good deal for want 
of vitamins in their food, let alone 
the question of fats. Our diet is so 
deftcient in vitamins that vast numbers 
Of our people suffer from the effects of 
malnutrition. I read the other day 
that even in the prosperous State of 
Uttar Pradesh, three million people 
were suiferin, from night-bilndneas 

because of the deficiency of vitam.in A. 
1f you go south, you cannot find 
children in their normal health 
because of the deficiency of ~a s  

you find bittot spots, angular stomati-
tis, pellagra and beri-beri, and a 
varIety of other diseases which are 
due to defects in nutrition. At least 
to that extent, vitamins can be pro-
vided by adding them in the process of 
manufacture of vanaspati. 1 am not 
for a moment holding a brief for the 
present manufacturers. 1 am always 
~ controlling the prices, ~ aus  I 
find from the profit index, that van as-
pati has recorded one of the highest 
indices for any industry in India. It 
has got to be curbed, but on that 
account-I am reminded of a saying in 
our language, namely '1!)(iya pedichchu 
IlIum Chuduka' (Fearing a rat, one 
should not burn down one's house at 
all) -if you insist on preventing 
hydrogenatfon of vegetable oils, I can 
only say that i, is just like what is in 
the proverb that I have quoted. 

I have heard that there is some con-
troversy also--and probably that con-
troversy has not been settled yet--that 
• owing to the presence of certain sub-
stances in vegetable oils, the constant 
USe of vanaspati might lead to coro-
nary thrombosis. I have not so far 
had occasion to see any opinion which 
can be relied Upon to that effect, but 
I find that our Government's view,-
and that is backed by sufficient 
research a t the hands of Government, 
-as was expressed by the hon. Health 
Minister the other day was as follows. 
He said on the 11th December, 1959: 

"Recent short-term experiments 
on human beings have indicated 
that whereas but er, coconut oil 
and hydrogenated oils tend to 
increaSe serum cholesterol levels, 
vegetable a ~ marine fish oils rich 
in poly-unsaturated fatty acids 
lower these levelS when they are 
high because of the high fat 
intake .... 

Lower down, the hon. Minister, Shri 
Karmarkar, has stated that nothing 
special has been found to indicate any 
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deleterious effect by the continued use 
of this vanaspati. You may call it by 
any other name. As a matter of fact, 
I do not know how vegetable oil came 
to be known as vanaspati. If my 
memory does not fail me, Vanaspati 
like Brahaspati, was one of the ancient 
saints. I do not know. 

Mr. Speaker: Vanaspati is a tree. 

Shri V. P. Nayar: Sir, just now I 
looked up the Hindi dictionary mean-
ing of vanaspati. It says vanaspati 
means an offering to Vanaspati, which 
shows that there must have been a 
saint or sage of that name. But I do 
not know. It cannot also be the oil 
takes the 'ilame of a tree! 

But the point is that this happens to 
be the only cheap materjal where from 
You get at least the minimum reqUire-
ment of fat which is essential from 
the nutritional point of view. Added 
to that, you have the advantage that 
whereas in vegetable oils you do not 
have vitamins to any desirable extent, 
it is possible by artificially adding 
vitamins to vegetable oils to sup}1Iy 
that vitamin content. 

One more point and I shall re8UDle 
my seat. The hon. Mover says that 
because the production of vanaapati 11 
increasing beyond proportion, the 
village dairy industry is destroyed. 
Nothing could be more fantastic than 
that. 

Shri JhalaD SIDba: That is a basi-
cally wrong assumption. I am only 
opposed to the hydrogenation of vege-, 
table oils and not their deodouriAtlon 
and reftnlng. 

Sbri V. P. Na,":: In hiI Statement 
of Objects and Reuona, It" very 
clearly stated that th1a tenc:la to 
destroy the village dairy incluatry. On 
this I have to say aomething beeauae 
our land W8I once conaiciered to be a 
land in which milk and honey flowed. 
What 11 the lituatlon today? Our 

peT CllpitA consumpUon of milk is the 
lowest in the world, although we have 
about 310 million head of cattle. The 
other day the Minister of Agrlcul ture 
answering a question of Shri Prakesh 
Vir Shastri said that today on a rough 
estimate, some 20 million head of 
cattle are ,ood for uothin,. We have 
got in our country over 300 million 
head of cattle, most of which are 
ill-fed, ill-bred, ill-maintained and ill-
cared for. We have all devotion to 
the cow, but the devotion consists in 
making the cow fast throupout life, 
literally. When you see cattle in 
other countries, you will be amazed. 
Here they are specimens of living 
skeletons. That is just because, al the 
Time magazine has said, in a recent 
article, that in olher countries people 
eat the ('0..... and in India the cow In 
about to be eating men. 

This is the situatiofl in which we are 
placed. It is not because vanupati 
has come, but because our policy of 
animal husbandry has been a policy of 
complete bunglin, to such an extent 
that we have not been able be ralae 
the production of milk. It is amazing 
lhat we ,et one-fifth of the minimum 
requirement of milk, although our 
country has the largelt number of 
cattle. The only solution accordinl to 
me-and I know 1 will be inviting 
trouble upon myself if I voice my 
opinion honestly, is to deltroy all tHe 
cattle which are Wleleu for any other 
purpose. We may use IODle for 
draught purposes, some for bullock 
power, some for milk purposes, but 
.till there remains in the country 
nothing less than 2 crores of cattle 
which cannot be used for any purpose, 
save for the purpoee of beef for pe0-
ple who eat it, for the pUrpoie of hides 
and 'skins and for the purpose of 
manure from their bones. If there ... 
a policy, and if only there is a policy, 
to see, that this cattle which is not 
required for the country is done away 
with and utililed in the most proftt-
able manner, a solution will have been 
found to th1l problem. 

The dairy inclumy .. Dot loing to 
sutler by hydropnation 01 olb. If it 
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does not survive, it is not the fault of 
hydrogenation. The dairy industry is 
in a very pitiable plight, but for that 
we have to do something else. 

Therefore, Sir, firstly the Bill is not 
supported by scientific data. Secondly, 
there is absolutely no justfication to 
deny the people their only source of 
fat bought at a cheap rate. Ghee is 
sold next door at Rs. 7' 50 a kilogram, 
which I cannot afford-most Members 
cannot afford. That is the situation. 

I find in the Wlw's Who an account 
about the hon. Mover. It says that he 
is very keen on bettering the lot of 
kisans. Our kisans would be the most 
hit if this hydrogenation is stopped. 
Our kisans have no food at all worth 
the name. If you take away this 
small quantity of fat from a standar-
dised product, I think it will be doing 
them the greatest harm. Therefore, 
my humble submission is that the 
House should not pay any serious 
attention to this Bill, despite the 
warmth with which my hon. frienH 
spoke, and we must throwaway the 
Bill without any mercy. 

Some HOIl. Members rise--

Mr. Speaker: What is the attitute 
of hon. Members: We started about 
24 minutes late. Is the House willing 
to .sit for 24 minutes or half an hour 
more? 

Some Hon. Memben: No, Sir . 
• 

Mr. Speaker: I shall call Ch. Ran-
bir Singh: I will caU Shri Mathur 
later on. 

Shri V. P. Nayar: One Punjabi and 
one South Indian should be called, 
because it is a question of ,hee versus 
~ 1. 

Mr. Speaker: Let Ch. Ranbir 8inlh 
start. 

18 hrs. 
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Mr. Speaker: He may continue hia 
speech the next day. The Howe 
will now stand adjourned till Eleven 
of the Clock on Monday. 

18.07 hrs. 

The Lok Sabha then adjourned till 
ELeven of the CLock on Monday, March 
27, 1961,'Chaitra 6, 1883 (Saka). 
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ORAL ANSWERS 
QUESTIONS 

TO WRITTEN ANSWERS TO 

S. Q. Subject 
No. 

1081 Efficiency and Perfor-
mance Audit 

108% Newsprint plant in 
U.P •. 

1083 Indians in Ceylon 

1084 Congo 

1085 Svgar machinery 

1087 Export of textiles to 
Ceylon. 

1088 Internal resources for 
Third Five Year Plan . 

1089 Development of back-
ward areas 

1090 Revival'bfKaralkal Port 
1091 Production :of docu-

mentaries by Films Di -
vision 

109% UranIum mine at Jadll-
duguda (Bihar) . 

1093 Employment Officers in 
Delhi Administration . 

1094 Price control 

1097 Tibet issue before the 
U.N.O. 

S.N.Q. 
No. 

9 Modern Stataram Collie-

CoLUMNS 

6955-97 

6955-S9 

6959-62 
6 62~  

6966-70 
6 7 -~  

6981-82 

1ft riea 6991-;7 

WRJTTEN ANSWERS TO 
QUESTIONS 6998-7044 

S.Q. 
No. 

1086 Coir industry 
100S Soda ash r.ctory at Sam-

bhar. .  .  . 

1096 Shops constructed in 
New Delhi . 

109B Prese Council 
1099 Brau-ware industry 
noo Export of Cardamom to 

Sweden 

nOI Report orW.'BoIrd 
for Jute Industry 

U02 Nuclear power Itation . 

no3 Rcbllte OIl haDdIoom 
cloth 

1104 Manufacture 0( latbel. 
by H.M.T. Factory, 
BIopJorc 

2351 (Ai) L.S.D.-e. 

6999 

6999-7000 
7000-01 

QUESTIONS-contd. 
S.Q. Subject 
No. 

110, Hunger-Itrike by emp-
l ~ of the Hindus-
tan Machine Tool 
factory Banplore 

1106 Release of Phizo', bro-
ther . 

1107 Export of handicraft 
goods 

U.S.Q. 
No. 

2%07 Indian Textile market 
in Middle East 

%%08 Production of Khadl in 
Mysore 

2%09 Cortqe industries in 
Maharashtra 

2210 Plantation of Mulberry 
trees 

2211 Resin indultry in Pun-
jab 

%212 Manufacture of cement 

2213 Production of coffee . 

2214 Industrial Eltates in 
Delhi 

UIS PIper mill In Minhal 
• (Punjab) 
2216 Scooter r.ctory lit 

Ludhlana . 
2217 'Adl Mi .. ina Studenu' 

Union 
2218 Hyderabad House, New 

Delhi 

2219 Vi.. Rules between 
Jndia and Pakistan 

2220 Safety Measures in 
Mines 

2221 Evacuee qrlcultunl 
land in Punjab 

2222 Third PiveYear Plin . 

2223 Manufacture 0( bil 
clocks 

22z.4 Copper and Draal allo-
catiOnJ 

2225 .Lestber-craft Industrial 
oolony in Delhi . 

U26 Tr.de route between 
India and Tibet 

2:&27 Vw.,e Houain. Pro-
ject Scheme in Pun-
jab . 

2228 Quanen in Andrews 
GaDj. New Delhi 

7006 

7007 

7009 

7009-10 
7010 

7010--11 

7011-12 

7017 

7019 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.s.Q. Subject 
No. 

2229 C.P.W.D. staff at 
Madhopur 

2230 C.P.W.D. workcharged 
staff at Passighat Air-
field . 

2231 Landed property in 
Delhi 

2232 Import of race horses. 

2233 Indian industries 

2234 Television sets in High-
er Secondary Schools, 
Delhi 

2235 Road to Bhutan . 

2236 Persons registered at 
Employment Exchanges 

2237 Indian Standards Ins-
titution 

22]8 Colour film on Queens' 
visit . 

2239 Textile mills 

2240 Detention of Dr. Savi-
no and Mr. Namo 

2241 Fertilizer Plant 

2243 Cooperative Societies 
for Government em-
ployees 

2243 Spinning mills in 
Madras States 

2244 Documentaries in 
Kashmiri and Dogri 
languages 

2245 Funds for Scheduled 
Castes in Manipur 

2246 Quarters for Old Rajen-
dra Nagar, Delhi 

2247 Export of fish, fruiU 
and Vegetables 

2248 Cinema houses in 
Delhi 

2249 Reorganisation of Di-
visions and Circles of 
C.P.W.D .. 

2250 Handloom Weavers' 
Central Cooperative 
Association at Hy-
derabad 

2251 Raid by Pakistani Na-
tionals 

2252 House rent 
2253 Export of Japanese pa-

per-making plant 

2254 Co-operative Housing 
Colony for weavers in 
Orissa 

COLt1M1(8 

7020-21 

7021 

7025-26 

7027-28 

7028-29 

7029 

7031 

7032-33 

7033 

7034 

WRITTEN ANSWERS TO 
QUESTlONS-contd. 

U.S.Q. Sub;ect 
No. 

2255 Export of cotgton from 
Tripura 

2256 Licences for industries. 

2257 All India Handicraft, 
Board 

2258 Export promotion 

2260 Misappropriation of 
Tripura Sales Empo-
rium Funds 

22th Export of Engineering 
Industry goods 

2262 Allotment of land to 

colleges in Delhi Uni-
versity 

2263 a u r ~ plant at 
Moradabad 

2264 Kiln for handmade 
pottery 

2265 Import of ivory 

2266 Raw m ,aterials for cot-
tage industry 

2267 Handicraft goods 

2268 Rent of residences al-
lotted to Government 
employees in New Delhi 

2269 Houses built on Nazul 
land in Paharganj, New 
Delhi. 

STATEMENT BY PRIME 
MINISTER 

The Prime Minister and 
Minister of EXTernal 
Affairs (Shri Jawahar-
lal Nehru) made a sta-
ment regarding the re-
cent Commonwealth 
Prime Ministers' Con-
ference held in London, 
and also laid on the Table 
a ~y of the final Com-
mumque issued by the 
Conference. 

PAPERS LAID ON THB 
TABLB 

(I) A copy of th, Report of 
the Indian Delegation 10 
the 171h Session of the 
Contracting Parties to 
the General Agreement 
on Tariffs anJ 'J r;;dl' 
held in Geneva from 
the 31St Oc!ober to the 
19th November, 1960· 

CoLUMNS 

7037 

7037-311 

7038 
7038-39 

7039 
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PAPERS LAID ON, THE 
TABLE--contd. 

(2) A copy of each of the 
following papers: 

(i)(a) Annual Report of the 
rehabilitation Indusrries 
Corporation Limited 
for the year 1959-60 
along with the u ~  

Accounu and the com-
ments of the Comptro-
ller and Audi t or Gener-
al thereon. under sub-
s;ction (I) of Section 
639 of the Companies 
Act. 1956. 

(b) Simplified Annual 
Accounts of the above 
Corporation for the 
year 1959-60. 

(c) Review by the Gov-
ernment on the work-
ing of the above Cor-
poration. 

(ii) The Jute ( ~  

and Control) Order. 
1961 published in No-
tification No. S. O. 538 
dated the loth March. 
1961, under sub-section 
(6) of Section 3 of the 
Essential Commodi-
ties Act, 1955. 

(3) A copy of each of the 
following papers: 

(i) Annual Report of the 
National Project s Cons-
truction Corporation 
Limited for the year 
1959-60 along with the 
Audited Accounts and 
the comments of the 
Comptroller and Audi-
tor General thereon 
under sub-seetion (1) 
of Section 639 of the 
Companies Act, 1956. 

(ii) Review by the Gov-
ernment on the working 
of tha above Corpora-
tion. 

(4) A note entitled "Inci-
dence of indirect taFs on 
the Consumer r ~ In-
dex (Alimited analysis)". 

CoLUMNS 

EPRORT OF ESTIMATES 
COMMITTEE PRESEN-
TED 1063-64 

Hundred and nine!eenth 
Report WA. pretented. 

COLUMNS 

DEMANDS FOR GRANTS 1067-1138 

Further discussion on De-
mands for Grants In 
respect of the Mini'try 
of Law concluded. On 
the cur motion No. 1039 
on Demand No. 71 m0-
ved by Shri Tangamani 
the House divided. Aye, 
12; Noes 80. The cut 
mo' ion was ~ra l . 

All h~ demand" ~r  
voted in full. 

EPORT OP C'OMMJTTEE 
ON!?tIVATE MEMBER'S 
Bll.LS AND RESOLU. 
TIONSADOPTED. 7138 

h ~ h R('pon WIS Idnp-
ted. 

PRIVATE MEMBERS' 
BILLS INTRODVClD 7138--.41 

(I) The Gift Tax (Amend-
ment) Bill. 1961 (Amend-
ment of sect ions 22 23. 
25, 26 and 35) by Shrl 
Ram Kriahan Gupta. 

(2) The Indian POBt Office 
(Amendment) Bill. 1961 
(Amendment of see'lon. 
68 and 69) by Shri Rim 
Ram Krishan Gupta. 

(3) The Subsidilry Banb 
Merger Bill. 1961 by Shri 
Ram Krishan Gupta. 

(4) The ConB'itution (Am-
endment) Bill. 19'61 (Am-
endment of r 1~ 226) 
by Shri C. R. Plttlbhi 
Raman. 

PRIVATE MEMBER'S 
BILL WITHDRAWN 7141-'71 

• 
Di.cuuion on the motion 
to . ~r the IndullrilJ 
Dltpure. (Amendment) 
B ill (I_,ion 0/_ eMp-
In' It AA) moved by Shrl 
Tlnpmani on 10-3-61 
WI. retUrned. Shrl 
Tan,amani replied to the 
the debate. The Bill was 
b, lceve, withdrawn. 
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~ T  MEMBER'S BILL 
UNDER CONSIDERA-

[DAlLY DIGEST] 

COLUMNS 

TION 7171-94 

AGENDA FOR MONDAY, 
MARCH 27, 196t/CHAI-
TRA 6, 1883 (Saka)-

Shri Jhulan Sinha D\oved 
that the Prevention' of 
Hydrogenation of Oils 
Bill be taken into consi-
deration. The discussion 
was not concluded. 

Discussion on Demands for 
Grants in respect of the 
Ministry of Home Affain. 

_____ c 

GIPND-LSII-2351 (Ai) LSD-5_4-61-900. 

COLUMNS 
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